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LOK SABHA DEBATES

LOK SABHA

Friday, Juns 4, 1971/ Fyaistha 14, 1893 (SAKA)

The Lok Sabha met at Eleven of the Clock
[Mn. SreARER tn the Char]

ORAL ANSWERS TO QUESTIONS

Evasion of Taxes

*272. SHRT C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased to
state ;

(a) whether Government have estimated
the amount of tax being evaded 1n the country
and if so, the amount thereof ;

(b) the number of persons prosecuted or
imprisoned for concealment and false declara-
tion of income in the last three years ; and

{c) the steps taken by Government to put a
stop to tax evasion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Government is fully aware
of large scale income-tax evasion in the country,
but it has not been possible to quantify the
extent of this cvil. Various Commussions and
Committees appointed in the past have exa-
mined this question but have hcen unable to
make a definite estimate.

(b) Prosecutions were launched in 85 cases
for tax evasion during the financial years 1963-
69 to 1970-71. During the same period 21
persons have been convicted.

(c) Several important measurcs have beeu
taken by the Government to put down the evil
of tax evasion. Considerable emphasis was

2

lard on this subject in the Budget whi th was
presented by the Finance Muiniste: last weck,
In addition to the administratve measures
tiken in this direction, the legal provisions are
also proposed to be further fortificd with a
view to make decisive impact on this com-
plex prohlem. A statement giving a list of the
various mcasures undertaken in this direction
during the last few years and those which are
contained in the Budget 1971-72, 1s placed on
the Table of the House. [Placed in Library,
See No, LT—1312/71)

SHRI C. K. GHANDRAPPAN : I am very
much disappointed in getting such a reply
from the hon, Mumister, A lengthy statement
is also placed here. Unofficially it 1s estimated
that about Rs. 4,000 crores of tax is being
evaded in our country, It way alo admitted
by the Government, and several enquiries had
been made 1n this matter in the past. Shri P,
(.. Sethi, the then Munister of Finance said
sumetiine back in the same House, that there
was a casc against the Birlas. [ should like to
know from the hon. Minister whether any
specific action has been taken against theBirlas
and also against the monopoly houses which
were evading taxes.

SHRI K. R. GANLSII: As 1 submitted
in my man reply, there is largescale tax
evasion, Although various cstimates are avail-
able in the vety nature of this evil it 1s difficult
to estimate the extent of this in exget figures,
Covernment does take various measures. For
untance the Incoine-tax Investigation Come
missinn in 1947 detected Rs, 48 crores involve
sng 1038 cases. Under the voluntary disclos
sure scheme of 1951 a sum of Rs, 70 crores
were diselosed.  Under the Finance Act of
1965, Rs. 52.18 crores were disclosed, Under
the Finance Act IT of 1965, Rs. 114 crores were
disclosed. The income-tax depariment itself, in
the normal course of assessment between 1964
and 1969, detected consealed income amounts
ing to Rs. 161 67 crores. As far as this parti-
cular question is concerned, 1 shall need notice,
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SHRI C. K. CHIANDRAPPAN : It is again
very disappointing because the dimension of
tax evasion is so big and the Government itself
had admitted it. The figures of collection he
has given shows only paltry amounts collected
in comparison to the big amounts evaded.
The measures proposed have all proved useless
in the past, I want to know whether Govern-
ment would consider such measures like con-
fiscating property of those big mnopoly houses
in case it is found that they are cvading tax.
Secondly why could not Government think of
demonetising the currency ? These were pro-
posals made by various commissions appointed
by the same Government. They do not cven
publicise in a big way who are the big tax
evaders, the big monopoly houses in the country
who are looting us and the Government
appears to be helpless ?

MR. SPEAKER : Did you pick out any
question from this ?

SHRI K. R. GANESH : As for the various
proposals he has made, this House is aware
that at the moment the Direct Taxes Enquiry
Committee is going into the entire question.
The interim report is under the consideration
of the Governm=nt, The final report is also
expected. But tax evasion does not pertain
only to the monopoly houses ; it is spread over
a large area. I: is easy to catch monopuly
houses because their accounts and other things
are there but the evil is so wide spread that it
will take all the administrative measures of the
Government,

SHRI SUBODH HANSDA: From the state-
ment it appears that the Wanchoo Committee
has been appointed by the Government to go
into the problem of black money. May we
know according to the terms of reference of
this commitiee when it is going to report to the
Government ?

SHRI K. R. GANESH : The Wanchoo
Committee has already submitted” its interim
report which is under the consideration of the
Gevernment. Its final report is also expected.
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SHRI K. R. GANESH: This question
is about cvasion of tax. There is difference
between evasion and avoidance, In the state-
ment that has been appended to the reply to
the question, a number of measures have been
detailed. These measures are designed to take
care of contingencies such as the one the hon.
Member has in mind,

SHRI S, M. BANERJEE : My hon, friend
has asked a question about evasion and the
question relates to that. Quite a big amount
has been detected and the amount written off
is more than Rs. 700 crores. The evasion,
according to the rough calculations of many
economists, is about Rs. 4,000 crores. I would
like to know from the Minister whether one of
the reasons for this is non-publication of the
names and no penal action agaiost them-
What concrete measures have been taken by
the Governmeént and why the Government arc
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not bringing out blackmoney by demonetising
hundred rupee notes ?

SHRI K. R. GANESII: As far as the
publication of the names is concerned, the
Income-tax Act has bern amended and the
names of big defaulters have got to be publi-
shed. Only yesterday in his very able budget
speech Shri Indrajit Gupta pointed out that
these names have been published in thy
Calculta papers. As far as the other question
is concerned, it is a policy matter.

SHRI S. M. BANERJEE: Sir, I want
your guidance. Otherwise, they will evade
any question, Like tax cvasion there will be
answer cvasion, I asked what measures have
been taken to bring out the black money. The
Minuster says that it is a question of policy,
We are putting q'vrstions to the policy makers.

MR. SPEAKER : I think the Minuster's
reply is correct.

Next question. Shri H. N. Mukeijee.

SHRI PILOO MODY : Obviously, I have
not caught your eyes.

MR, SPEAKER : I have seen him. But he
did not catch my « yes.

SHRI PILOO MODY: I did not catch
your eyes ¥*®

St WYo qto WYd : *** areqer WAl

AT g7 @i w frerr Ay | ag 739

afear aifc Rt gm wsz g B
™

SHRI S. M. BANERJEE : Sir, we appre-

ciate humour but this is not in good taste,***
It is in bad taste.

MR. SPEAKER : I was busy looking into
the list, I dud not hear what he said.

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : He said***

MR, SPEAKER: I did not hear him be-
ause I was busy looking into the list as T had

JYAISTHA 14, 1893 (SAKA)

Oral Ansners 6

passed on to the other question. This remark
is not in good taste. Of late he has been very
rough in his humour, Ido not like it. Some-
times it is very good hut not always.

ot FAw wYC: A IR A g
feer &

MR. SPEAKER : It will be etpunged.
All the time e 15 making runmng commen-
tary, I do not ke ir.

Control on Gold

*27k. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state ;

(a) whethcr Government have any scheme
under consideration to control gold with a
view to moppmng up resources for planned
development ;

(b) whether Government propose  to
impose any restriction so that a family is
allowed to retain only 20 tolas of gold and the
excess is taken over by Government ; and

(c) if so, the main fcatures of the pro-
posal ?

THE MINISTCR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b)s No, Sir. However,
there is already a ban on the possession of
primary gold cxcept by public religious
institutions, licensed dealers, refiners, certified
goldsmiths and authoised industrial users of
gold.

(c) Does not arise.

SHRI K. LAKKAPPA : The State Minis-
ter of Planning, Shri Mohan Dharia, made a
statement on the 7th May, 1971 that a family
should be allowed to retain only 20 tolas of
gold and Governnent should take over the
surplus gold. Isita fact that he has reflected
the views of thc Government of India so far
as gold control is concerned ; if so, whether
Government has any new proposals for gold
vontrol and what is the outline ?

SHRIK.R. GANESH : A similar question

**# Expunged as ordered by the Chair.
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was proposed in the other House and the Plan-
ning Commission has written to the Rajya
Sabha Secretariat as follows :

“As the views expressed by the Minister
were personal, as made clear by him at the
informal gathering, the question of the
Government taking any steps at this stage
without further examination of their detailed
implication hardly arises. In any case,
most of these measures are closely related
with the Central Government's Budget and
the fiscal policy and by their very nature
preclude any statement of Government
position in advance of the presentation
of the Budget and the policy statement in
the Budget speech of the Finance Minis-
ter.”

My hon. colleague had clarified that he was
speaking to a group of journalists only in
his personal capacity and this did not reflect
the views of the Government.

SHRI K. LAKKAPPA : I do not think
that Shri Mohan Dharia is having a dual
capacity, one making a statement outside and
the other denying it inside. The policy of the
the Government, so far as gold control is con-
cerned, has failed to have an effective check
on the smuggling of gold into this country,
Gold is coming into India by way of various
sources, Dubai and other places, worth nearly
Rs. 400 crores. Therefore it will adversely
affcct the economy in this country and thereby
create inflation. The halfhearted measure of
gold control would never bring any credit to
this country and also to this Government.
This Government should consider scrapping
the Gold Control Order and putting forth
some other stricter measure to sec that gold
is not used by anyone or it should once and
for all scrap the Gold Control Order. What is
the reaction of the Government so far as this
aspect is concerned P

SHRI K. R. GANESH : There is no pro-
posal with the Government to scrap the Gold
Control Order.

SHRI K. LAKKAPPA : My other question
was ¢ What is the other measure to be imple-
mented strictly not to allow the use of gold in
this country by any person, becaute even
keeping in view the present Gold Control
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Order, cverydody is using it and the Gold
Control Order is not effectively operating in
this country ? Therefore, what is the other
measure that this Government is contemplat-
ing to check this and what is the enforcement
of any law so far as this aspect is concerned ?

SHRI K.R. GANESH : There is already
prohibition as far as primary gold is con-
cerned, The importation and the keeping of
primary gold is alrcady prohibited. Under
the Gold Control Act, up to a certain limit
only are ornaments permitted to be kept with-
out declaration.

SHRI S. M. BANERJEE : May I request
that this should be answered by the Deputy
Minister. Shrimati Robhatgi knows better
about ornaments. She will give a better

reply.

SHRIK.R. GANESH : The Gold Control
Act was designed as an anti-smuggling measure
and various other steps are being taken to see
that the smuggling of gold is stopped.

st s g o W
waram @ wer fr fafess 20 @&t &
Ffas fodt ¥ a7 @ wfgd, ag
T99 & | ¥ a7 g oW ¥ feufy ag
2 fr afr afgarsi & soqeor &7 &
FEY g o grar wfaey # A% S A
gearg dg T T | W A @
AT #7 74 @A g | gw@ ¥ Afg-
aret 9T SfagT w@T @ar

off %o Ao wow : FY 77 T wr
a1, AAAIT aET A Fr Y |

SHRI SHYAMNANDAN MISHRA: It
does seem to us that gold control measures are
not proving as effective as were expected to
be. So, the specific question that I would
like to ask is whether the Government has any
scheme of incentives 3o that the ownems of gold
are encouraged to come forward with declara-
tion of gold or to deposit gold for the support
of our development programmes.

SHRIK. R. GANESH: It is a suggestion
which the Government will consider.
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SHRI SHYAMNANDAN MISHRA: Iam
asking for information, not suggestion. I want
to know whether the Government has any
specific scheme of incentives to encourage
owners of gold to come forward,

SHRI K.R. GANESH * At the moment,
there is no such scheme with the Govern-
ment.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : If you have
any specific suggestion, certainly, we will wel-
come it.

SHRI VAYALAR RAVI: The smuggled
gold is beingsold by persons and jewellers
without giving any bill or keeping proper
record. They never issue any bill or keep any
record. Do the Government take a serious
view of it ? Also, there 1s no check by either
sales-tax or income-tax  officers. May I know
whether the Government will sce that those
who are selling gold without any bill or any
kind of record will be punished severely.

SHRI K. R. GANESH : It is a suggestion.
We will keep that in view.

SHRIMATI LAKSHMIKANTHAMMA :
It is not a fact that all women have lure for
gold or they want to kecp all gold for them-
selves. There was a time when men were also
wearing jewels. Now, women want to be
equal partners in the making of society and,
for a socialistic society, they want to come
forward and give up lure for gold. May I
know whether the Government has taken the
cooperation of women's organisation 1n this
respect. A note was sent to our colleague
Shrimati Mukul Banerjee on this. They have
been doing the work. May I know whether
the Government is also secking cooprration
from them ?

SHRI YESHWANTRAO CHAVAN : We
are, cerwinly, willing to take cooperation of
the women’s organisations, If they come for-
ward with their specific suggestions, we wll
look into them.

st gen W woErg : @l fagao
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SHRI K. R. GANESH : It is a fact that
there 13 considerable smuggling of gold in the
country. Various measures have been taken
by the Government, both legislauve, adminis.
trative and economic. The Customs law has
been changed. Recently, also, the Finance
Minister, 1n his Budget has given details of
particular steps to be taken 1n connection with
thus, Preventive weasures for strengthening
the Customs Houses have also been taken, The
smugghng operations on the Indo-Nepal
border have been strengthened.

Demands of Employees of Indian Airlines

*276. SHRI S. M. BANERJEE : Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to state :

(a) whether demands of the employees of
the Indian Aurlines for which they went on
strike 10 March this year, have since been met ;
and

(b) if so, what are those demands on which
settlement has been reached and also those
which are still awaiting settlement ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Agreement has been reached
between the management and the Air Corpora-
tions Employces Union in respect of certain
categories of employees numbering about 8000,
Negotiations are in progress regarding the
other categories,

SHRI S. M. BANERJEE : At the time the
strike we called off at the instance of the
hon. Minister and with the good offices of the
hon. Minister of Labour Shri Khadilkar, cer-
tain ascurances were given. I wish to know as
to what has happened to those assurances and
whether those assurances have been fullilled.

DR. KARAN SINGII: I an not sure
whether lie is referring to the strike in Decem-
ber or the lock-out.

SHRI S. M. BANERJEE : It was continu-
ing for the whole year.

DR. KARAN SINGH: I am sure there
will be no going back on them.

AN HON. MEMBER : The question itself
says ‘Strike in March’.

DR. KARAN SINGH : In March, there
was a lock out, and strike followed by lock out.

SHRI S. M. BANERJEE : Before lifting
the lock out there were certain assurances
given the Labour Minister. I want to know
whether those assurancet have been fulfilled.

DR. KARAN SINGH: Generally the
atmosphere is improving in regard to the
labour-management relations. And, I hope,
he will see further agreements very shortly.

SHRI S. M. BANERJEE : Is any perma-
nent machinery—apart from the JCM—being
evolved, to see that their demands are discussed
properly and decision taken so that they need
not resort to strike causing loss to the nation
and inconvenience to the passengers ¥ I would
like to know whether any such permanent
machinery is being cvolved to see that labour
relations improve and there is no strike what-
soever in future,

DR. KARAN SINGH : Already, as the
hon. Member knows, there is the machinery
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available under the Industrial Disputes Act.
In addition, we arc considering this matter
very carefully. We have set up & committee
in order, specifically, to advise us as to how to
improve labour-management relations, If as
a result of their report certain concrete sugges-
tions are made, I myself would be extremely
happy. I am deeply anxious that resort to
such unfortunate situation should not recur in
future.

SHRI INDRAJIT GUPTA: [ want to
know whether this agreement which was
ariived at, was arrived at with both the unions
or only one union., It was said that therc was
certain difficulty felt due to the contradictory
stand taken by the two unions. There is the
Technicians Union and the other one ACEU.
Has this agrcement been reached with the
approval of both the unions or with only one
union ? Il it is arrived at only with one union,
how do they propose to sctile the matter with
the technicians ?

DR. KARAN SINGH: This agreement
which was taken was with the AGCEU and
negotiations arc continuing with the IATA.
I am happy to be able to say that in these
negotiations the ACEU was much more help-
ful particularly in regard to the controversial
categories. Therefore, this agreement does not
in any way adverscly affect the other units. I
hope the agreement with the other units will
also be reached.

SHRI B. 5. MURTHY : Has any attempt
been made to see that a permanent device is
available always in order to see that no such
strikes are hereafter resorted to ?

DR. KARAN SINGH: I have already
said that there is already the Indusirial Dis-
putes Act which lays down procedure for
resolving disputes.

SHRIB. S. MURTHY : In the Ministry,
I ask,

DR. KARAN SINGH: I don't want the
Ministry to be directly involved, but we hope
the Corporation itself will be able to evolve
some working arrangemcnt with the other
Unions. We have set up a Committee which
will help in evolving thess decisions,
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PROF. S. L. SAKSENA : May I know the
amount of loss suffered by Governmentasa
result of the strike and lock-out ?

DR. KARAN SINGH : As was mentioned
earlier, there were a number of strikes during
last year, and I must say that they have adver-
scly afTected the corporation. This particular
lock-out resulted in a loss of Ry, 124 crores to
the Corporation.

PROT. 5. L. SAKSENA : What was the
amount that the agreement had cost to the
corporation ¢ What is the cost of the conces-
sions given to the employees as a result of this
agreement ?

DR. KARAN SINGH: The agreement
cnvers a period of three years from 1969-70 to
1974-73 and the expenditure will be staggencd
over these three years, It is not possible for mir
to say any one quantified figure about the cost.
If the hon. Member is asking what the finan-
cial implications of this agreement ate, then [
would say that the financial implications are
going to be spread over thice or four years,
and it is not possiblc for me to give a definite
higure. But whatever it is, T am bappy that
the agreement has come about, because it is
in the interests of the workers as well as the
corporation.

Increase in Freight on India’s Exports

*277. SHRI INDRAJIT GUPTA: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to itate

(e) whether the Japan-Aiahian and Persian
Gulf-Japan Conference has deeided to increase
freight on Tudia’s cxports by 12.5 per cent
from 1st June, 1971 :

(b) whether the increase will adversely
affect India’s exports to Japan and Hongkong ;
and

(c) if'so, the action taken by Goveroment
in the matter ?

THE. MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
Sir. However, according to information avail-
.able with Government the increase will take
;effect from 1st July, 1971,
|

JYAISTHA 14, 1893 (S4K4)

Oral Answers 14

(b) Bhipping freight being une of the several
factors which influence the foreign trade of
the country, this increase in freight is apt to
rednee the competitivenrss of our exports.
However at this stage it is difficult to say to
what extent our expoits to Japan and Hong-
kong will be adversely affected by this increase.

(c) While it is being urged on behalf of the
shipping conferences that operational expenses
in most of the liner trades have increased “‘on
an unprecedented scale™ 1 recent times during
the process of consultation and discussion with
the Conference lines, Government lave em-
phassed the need to maintain at least
a modicum of stability in freight rates and con-
tain the rate of increase, if at all justified, to as
low a level as possible and in particular to
ensurc that sensitive items of our exports are
not, by and large, affected.  Wath this objective
in view the Freight Investigation Bureau lent
support to the All India Shuppers' Council in
their discussions with the Conlference. Asa
resnlt, the rate of increase was scaled down
from 15% to 12.5%, and oil cakes have been
fully exempted flom the inerease. The Clon-
firenee has also agreed in principle to accord
special concessions to sensitive commoditics on
the shippery’ making out & proper case therc-
for.

SHRI INDRAJIT GUPTA : Only a couple
of days ago, the hon. Minister had admitted
in reply to another question that the 15 per
cent increase in freight charges had been
imposed also by the India-UK-Continental
Conference. So, it seems that both in the
westward direction as will as in the castward
ditection, out trade is being subjected to
further freight increases. In the context of the
Plan and so on that we aie discusing at
present in the budget, what iy the total amount
which we spend annually now by way of
freight charges, and which we had to incur by
having to pay these foreign shipping lines ?
What is the total amount incurred ¢

SHRI RAJ BAHADUR: I am sorry I
shall not be able to give the total amount of
ficight that the country has incurred, without
notice, because I do not bave that figure here
with me. But it is true that the other Gon.
ference also has increased (he rates. For the
first time, we have taken up the line that
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there may be some basis for thisincrcase,
because they say that the stevedore charges
have increased, the port charges have increased,
the marine charges have incrcased, and the
wages have been increased and that the
bunkering charges have increpsed ctc. We
want to draw a distinction between the two
types, namely thuse charges which are control-
lable by us and those charges which are not
controllable by us. For example, take the
bunkering charges. If the fuel charges are
increased, they can also raise the rates ; just as
we increase the freight rates, they can also
increase the rates if the fuel charges and
bunkering charges go up. That is what our
delegation which is going there on the 1ith
and 12th will discuss in London and will
impress upon them.

SHRI INDRAJIT GUPTA : This position
will continue to exist so long as our Indian
shipping is at a very low level of growth. So,
I would like to know whether Government
have any specific programmec in hand to
increase our own indigenous capacity rapidly
so that we shall not have to be haplessly
dependent on forcign shipping all the time,

SHRI RAJ BAIIADUR : We have been
taking all possible steps to incrcase our shipp-
ing capacity, and we have registered a good
deal of progress. Even during last year, we
placed orders for about 6.05 lakhs tonnes
DWT. Thisis a sizecable quantity of orders
placed. As for our dependence on liner
conferences, liner conferences are in  vogue and
they are useful in many ways for international
trade because they provide a modicum of
stability of scrvices, stability of charges and
also regularity of services which even chartering
or even our own shipping may not inall
cases be able to ensure or provide. So we have
become members of the Liner Conference and
yet we try to discipline them as much as we
can to the best interests of our country,

SHRI INDRAJIT GUPTA: Are you
members of the Conference ?

SHRI RAJ BAIIADUR : Weare members
of some of these conferences, of course.

SHRI A. N. VIDYALANKAR: We are

exporting quite a lot of iron ore to Japan. I
want to know whether the extra cost will be
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incurred by us as exporters, or by the Japanese
importers 7

SHRI RAJ BAHADUR : Ultimately, all
these increases really go to increase the cost of
the commodities, and the buyer certainly comes
to be prepared to pay fur them. But then it
has to be shared by the seller also in some
cases. So, it is very difficult to say, but at any
rate, I have already said that it is difficult to
say at this stage whether it will have any
appreciable effect on the guantum of our
export, because they are governed by bilateral
agreements about the guantities to be exported
from India to Japan,

Fall in valae of Indian Rupee
+
*278. SHRI BIREN DUTTA :
SHRI CHANDRIKA PRASAD :

Will the Minister of FINANCE be pleased
to state :

(a) whether the value of the Indian Rupee
has gone down in recent months in the free
market in foreign countries ;

(b) if so, the present rate of exchange in the
free market outside India ; and

(c) the reasons for the fall in the value of
Indian rupce ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to(c). The
par valuc of the rupee has remained unchanged
at 13.33 U.S. cents since 6th June, 1966. The
Indian rupee today is stronger than it was
soine years ago as is evidenced by the sub-
stantial reduction in India’s trade deficit and a
sizeable accretion to her reserves that has
takon place. Authorised forcign exchange
transactions are carried out at trates varying
within the permissible range of one per cent
from the par value. The rates for unauthorised
transactions, which are marginal and sporadic
in character, may fluctuate over time or from
one place to another so that it is not pomible
to indicate any rate which may be considered
representative of illegal transactions outside
India.

SHRI BIREN DUTTA: May I know
whether it is a fact that the valye of the Indian
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rupee has gone down because of the accumula-
tion of black money in foreign countries due
to the overinvoicing of import and underinvoc-
ing of export by the monopoly control of the
Indian export and import tiade ?

SHRI YESHWANTRAO CHAVAN - The
value of the rupee has not gone down , that is

the point.

SHRI BIREN DUTTA: May I know
whether the value of the rupee 15 going down
due to its close link with the dollar whose
value is going down ?

SHRI YESHWANTRAO CHAVAN: aAsl
said, I do not accept the hon. Member’s puint
that the value of the rupee h1s gone down,

Effect on Tourism by proposed withdrawal
of concessions by the Railways

*280. SHRI R. 5. PANDLY . Will the
Minsster of TOURISM AND GIVIL AVIA-
TION be pleased to state .

(a) whether Railways are proposing to
withdraw the concession now available to
foreign tounsts visiting tourist places in the
country by rail and if so, the reasons therefor ,

(b) whether the Tourism Department has
been consulted on this proposal and if so, what
are its views ; and

{c) how the proposed withdrawal of conces-
sions by the Railways would affect torurism 1n
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR.SAROJINI MAHISHI): (a)
Yes, Sir. The following concessions admissible
to foreign tourists are to be withdrawn by the
Railways with effect from the datc shown
against each as they have not proved to be a
material factor in tourism promotion :

(i) 15% concession In the fare for Air-
conditioned class. The withdrawal will
take effect from 1.10.1971.

(i) “Travel As You Like"” tickets available
on a lumpsum payment of Rs. 806/- for
a month’s journey in Airconditioned or
Ist Class, The withdrawal will take
effect from 1.9.1971.
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(b) Yes, Sir. The Department of Tourism
aceepted the reason put forward by the Rail-
way Board,

(c) The withdrawal is not cxpected to have
any adverse ellect on tourism.
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Ald Agreement with Japan

283, SHRI R. KADANAPALLI: Will
the Minister of FINANCE be pleased to
atate :

(a) whether any agreement was signed
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between India and Japan for the Yen Credit
to India for the purchase of non-project com-
modities and chemicals ; and

(b} if 30, the main features thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Yes, Sir.

(b) A Loan Agreement for Rs. 19 04 crores
($25 39 nullion) was smigned with the Export
Impoit Bank of Japan and certain other
Japancie banks on the 20th April, 1971 for
finaucing imports from Japan of commoditics,
raw malterials, intermediates, compunents,
spare parts, steel rolls, rtc, as also machinery
for th= National Small Industries Corporation.

The loan is repayable i 20 years, including
a grace period of 7 years and carries interest
at 5% per annum.

Celling on Urban Income

*284. SHRI SHYAMNANDAN MISH-
RA: Will the Minister of FINANCE be pleased
to state :

{a) whether Government propose to impose
ceiling on urban income in line with the
legislation regarding ccilings on agricultural
lands ; and

(b) what is the level of highest urban incomr
and what is the percentage of population in
that category ?

THE MINISTER OF FINANCE (SHRI!
YESHWANTRAO CHAVAN): (a) While
no formal ceiling is proposed, the combined
incid of changes introduced in the rates
of personal income tax and wealth tax in the
1970-71 budgst, together with the proposals
for further modification of thesc rates in the
budget for 1971-72, puts a virtual ceiling on
urban incomes,

(b} Precise information is not available, but
according to the latest available data on incom¢
tax astatistics, which relates to 1966-67, therr
were only 207 individual assessees in the
annual income bracket of Rs. 5 lakhs and
above in the financial year 1966-67 and ther
annual average pre-tax income worked out w
Rs. 9.9 lakhs.
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SHRI SHYAMNANDAN MISHRA ¢ May
I know whether the government has evolved,
even broadly, any national policy on income
within the framework of which it is planning
ceiling on wiban incomes ?

SHRI YESHWANTRAO CHAVAN: There
is no national policy on income in the formal
sense.  But, certainly, there are fiscal and other
policies which affect the ceihng. In our

budgetary proposals there is a virtual ceiling on
income.

SHRI SHYAMNANDAN MISHRA * Is
there any idea of the lowest and the highest
incomes so far as national policy on incomes is
concerned ?

SHRI YESHWANTRAO CHAVAN - When
you say national policy, naturally, one will
have to go into the different categories. In the
rural arcas, for example, we arc thinking in
termy of land ceiling. We are not thinking in
terms of ceiling on the income from land
because possibly the productivity of the land
may increase, Therefore, there is no quantifying
of the ceiling on income. But I can say that
through certain budget proposals, depending
upon the composition of the wealth, we have
tried to put some limits, If the earning isin
terms of salaries etc. the ciiling would be a
little higher than in the case of a person who
has merely to depend upon his urban pro-
pertics. If he depends merely on urban pro-
perty the ceiling is lower. This is the general
approach. We have not fixed any particular X
as income limit.

SHRI SHYAMNANDAN MISHRA : May
I know whether the Government 1s aware that
there is a fecling that there is no correlation
between the urban and the rural income so
that while there 13 a kind of socialism in rural
arcas there is capitaliam in the urban areas ?

SHR1I YESHWANTRAO CHAVAN. I
would like to say that such feehng was there.
But we are providing the answer in every budget
to see that there isalo a ceiling on the urban
Property and that is why I say that as a result
of last year's budget and this year's budget
there Is a virtual ceiling on the urban mncome.
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As far a1 my party 1s concerned, 1t has
accepted the prinuple of having ceiling on
urban property and in the suggestion that we
have made to the State Governments we have
indicated a himit of Rs 5 lakhs,
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Government do not think that there will
not have to be a sort of relationship
between the maximum and minimum. [do
not say that. But we have not yet fixed up
any definite relationship.

Dearth of Inexpensive Hotel Accommoda-
tion for Tourists

*285. SHRI D. D. DISAT  Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state

(a) whether in India there is a great dearth
of inexpensive hotel accommodation for
tourists ;

(b) if so, whether Government have formu-
lated any plans to establish and promotea
chain of such hotels to meet the increasing
influx of foreign travellers ; and

(c) if so, the main features of such a plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) to (c). Yes, Sir. The necessity of providing
suitable inexpensive hotel accommodation for
tourists has been recognised by the Department
of Tourism which has constructed tourist
bungalows, travel lodges and canteen-cum-rest
houscs at various tourist centres in the country.
These are now being operated by the India
Tourism Development Corporation a Public
Sector Undertaking. A number of tourist
bungalows (CGlass II) have also been construc-
ted with equal financial participation by the
Central and the State Governments concerned.
Voluntary and youth organisations have also
been given grants to put up special accommo-
dation for middle income foreign tourists. It is
proposed to construct cight new youth hostels
during the current plan to provide clean and
inexpensive accommodation. The India
Tourism Development Corporation also has
plans to construct three motels which would
cater to middle income tourists,

SHRI D. D. DESAI: Even before there
were gome difficultics in obtaining hotel reser-
vations by tourimts. With jumbe jets, there
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will be an increase in the arrival of tourists,
Has the Government taken full care to provide
for accommodation of the foreign passengers
who come by jumbo jets ?

DR. SARQJINI MAHISHI - Yes, conti-
nuous efforts are being made to sce that more
and more accommodation is provided, specially
in the context of the introduction of jumbo jets.
Both the public sector and also the private
scctor are encouraged and many of them have
started construction also.

SHRI D D. DESAI: Will Air India be
making profits after the anticipated difficulties
in providing accommodation on the onc side and
the foreign travel tax on the other side on the
outgoing trathe from India ¢

DR. SAROJINI MAHISHI . There arec a
number of things which are not necemary at
this stage. Aur India is making, and the con-
cerned Ministry also 13 making, all efforts in a
continuous way to see that more and morce
facilities are given to foreign tourists. Tourism
is being encouraged in all the ficlds, whether it
is in the matter of giwving more facilities at the
airport or 1n air travel within the country or
providing better accommodation in hotels.

SHRI K. SURYANARAYANA - In the
statement it is said that they propose to cons-
truct youth hostels and motels at various places.
What are the places where they are going to
comstruct all these youth hostels and motels ?

DR SAROJINI MAHISHI: The motels
are going to be constructed in Jammu, Varanau
and Siliguri. The foundation stone has already
been laid in Jammu; the other two are to be
laid shortly. The youth hostels will be in eight
or ten places. If he has got any particular
State in view, I shall be able to give the
names,

SHRI K. LAKKAPPA : The construction
of inexpensive hotel accommodation has been
delayed in various stages particularly in Mysore
State and other southern parts of the country.
The allotment of sites and starting of acquisi-
tion proceedings have been delayed, Will the
Government of India and the Tourist Depatt-
ment consider to case the situation and take
effective steps to soe that the bullding sites ar
allotted soon for construction of such hostels ?
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DR, SAROJINI MAHISHI: I do not
know what site he has got in view but as far as
fucilities in Mysore State are concerned, there
is going to be a youth hostel at Hampi, which
is a place of tourist interest. Moreover, as the
hon. Member knows, there is a tourist
bungalow at Hasan and also one at Bijapur.
The new Ashoka Hotel has recently been
started in Bangalure. I hope, the hon. Member
is fully aware of that,

SHRI K. LAKKAPPA : The Ministry
cannot provide inexpensive hotel accommoda-
tion in several parts specially of Mysore State
and other southern paits of the country to
attract more tourists, Take, for cxample, even
Tekri, where there is delay in the construction
because acquisition proceedings have been
delayed.

DR. SAROJINI MAHISHI: The youth
hostel at Hampi is aimed at giving good accom-
modation at cheaper rates to the travelling
people within the country. As the hon
Member knows, the State Goverminent has to
acquire land and hand it over to the Depart-
ment of Tourism or the ITDC for construction.
Sometimes, delay is there on the part of the

State Governments. Matters are being
expedited,
Development of Minor Ports in

Tamil Nada

*287. SHRI M. KATHAMUTHU : Will
the Minister of SHIPPING ANI) TRANS-
PORT be pleated to state :

(2) the main features of the schemes
approved by the Centre for the development of
minor ports in Tamil Nadu during the Fourth
Plan ;

(b) the estimated cost thereof ; and

(c) the nature and extent of Central Assise
tance to be provided to the State for the imple-
mentation of the schemes ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a)
Cuddalore Port in Tamil Nadu is being deve-
loped as a Centrally Sponsored scheme under
the Fourth Five Year Plan. The works comprise
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river training works, construction of an RCC
jetty and breakwaters and dredging,

(b) Rs. 89 lakhs during the Fourth Plan
period.

(c) The entire approved cost of Rs. 89 lakhs
will be given as loan to the State Government.

SHRI M. KATHAMUTHU : I would like
to know from the hon. Minister whether there
were any other proposals put fourth by the
Madras Government for inclusion in the Cent-
rally-sponsorded schemes and, if so, what are
the details

SHRI RAJ BAHADUR : The National
Development Council as far back as in Septem-
ber, 1968, decided that in order to achieve
certan tangible rusults and tangible progress,
we should concentrate on a fewer number of
schemes so that they may be adequate for
handling traflic that might itself there, Since
in Cuddalore, we expect about 5 lakh tonnes
of iron ore from Bellary, | lakh tonnes of coal
and 50,000 tonnes of other miscellaneous cargo,
on this basis, the cflorts are being concentra-
ted on Cuddalore in preference to others.

SHRI M. KATHAMUTHU : May I know
whether the Government will consider inclue
sion of Nagapatinam port which is one of the
important ports 1n Tamil Nadu embarking
thousands of passengers every month in the
scheme,

SHRIRAJ BAHADUR . Theic are claims
and counter-claims in regard to minor ports
and intermediate ports: Minor ports or essen-
tially the responsibility of the State Govern-
ments, As regards intermediate ports, we do
participate in the approved schemes for their
development. I think, as I stated earlier,
according to the decision of the National Deve-
lopment Council itself, we want to concentrate
on a few number of ports, a fewer number of
of schemes, in order to get tangible results,

Shares bought by Life Insurance Cor-
poration
*289. SHRI SAT PAL KAPUR: Wil
the Minister of FINANCE be pleased to
state :
(a) the number of shares bought by Life
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Insurance Corparotion from 1969 to April
1971 in Iron and Steel companies ;

(b} the total amnunt involved in these
speculative transactions and the rcasons for
the decisions to buy these shares ; and

(¢) what specific targets the Life Insurance
Corporations expects to achieve through the
above transactions ?

‘YHE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
A statement is laid on the Table of the House.

Statement
(a) During the period 1969 to April, 1971,
the LIC purchased 20 lakhs cquity shares of
Rs. 10/- each and 830 5% tax-free cumulative
prefercoce shares of Indian Iron and Steel
Co. Ltd. Shares of no other iron and steel
company were purchased during this period,

(b) and (c). The cost was Rs. 2.0] crorea
for equity shares and Rs. 54,580(- for pre-
ference shares.

The investment policy of the LIC is to
ensure good return comsistent with the safety
of capital, Thc purchases in guestion were
made by the LIC after taking into account
the dividend record of the company as well as
the present yield and future prospects of the
investment, The purchases cannot be treated
as speculative transacrions. In fact, the shares
arc approved investments ujs 27A of the Insu-
rance Act as applied to the LIC.)

st waqia ®YC : |IAT agE, §
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SHR1 YESHWANTRAO CHAVAN: If
you read the statement in reply to (b) and
(c), it says that the cost was Rs. 2,01 crores
for equity shares and Rs. 54,580 for preference
shares. The investment policy of the LIC is to
ensure good return consistent with the safety
of capital and the purchases in question were
made by the LIC after taking into account
the dividend record of the company as well
as the present yield and future prospects of
the investroent,
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WRITTEN ANSWERS TO QUESTIONS
Outstanding amount of Foreign Debt

*273. SHRI H. N. MUKERJEE: Will
the Minister of FINANCE be pleased to
state :

(a) the present outstanding amount of
foreign debt of India ;

(b) the annual expenditure over scrvicing
such debt ;

(c) the main outlines of the schedule for
rcpayment ;

(d) the total amount of interest already
paid during the last three years ; and

(e) the result of any review, if made, of the
latest position in this matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHANAN) :

(a) Outstanding Debt as on April 1, 1971 Rs, crores
1. Loans repayable directly

in foreign currency .. 5,528.9
2. Loans repayable through
export of goods 497.0
3. Total loans repayable in
foreign exchange (1+2) .. 6,025.9
4, Loans repayable in Indian
Rupees 1,783.5
——
5. Grand Total (3+4) o 7,809
—
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(b) to (d) The repayments of the loans
are made in accordance with the amortization
schedules applicable to eachloan The loans
are repayable over vaiying priods, some of
them extending even upto 50 years, wncluding
n certain cases grace periods ranging from I
to 10 years The amount of interests payabl on
a ban 15 calculated on the bams of the o1t
standing principal amount and the rate of
interest applicable to the loans as stipulated
i the loan agreements While the rat  of
interest 13 fhixed for cach loan, the actual
ymount neiessarily depends upon the net
amount o itstanding and 18  therefore, based
on total drawals Juss total repayments, dutin
the period to which the cdculation peituns
Thus the annual expenditire over servicing
of foreign loans will vary from yeu to yem
The amounts pud towards repaymiint of
principal and payment of interest during the
three years 1968 69 to 1970 71 are as follows

(Rs crores)
Year Principal Interest
1968-69 b3 8 1810
1969-70 2990 191 &
1970-71 3008 198 0 (estumated)

te) Inview of the heavy debt payments
atmng mainly on account of relatively hard
terms of loans contracted earher, the World
Bank arranged for a review of the matter in
1967 and on the basis of this review, members
of the Consortium agreed to provide debt
rehet for the three years 1968-69 to 1970-71
as follows

Tear Amount (Rs crores)
19t 8.69 76 19
1969-70 80 27
1970-71 8555

Further debt rchef for 1971-72 s also being
considered

Air-India Boeing 707 Burnt at Santa Cruz
Afrport

*275 SHRI H M PATEL Will the
Miauter of TOURISM AND CIVII AVIA-
TION be pleased to state

(a) whether an Air India Boeing 707 was
completely burnt during take-off at the Santa
Cruz mirport on January 23, 1971,
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(b) of 30, the estimated loss as a result
thereof , and

(c) whether the cause of incident has been
investigated and 1if so, the broad detatls there-
of *

TIL MINISTER OI' TOURISM AND
CIVII AVIATION (DR K ARAN SINGH)
(a) Yes, Sir

(b) The aircraft was insured for sin crore
rupees which amount has been realised fiom
the 1nsurers

(c) An inwstigation was made by the Diree-
tor of Aur Safety 1n the Ciwil Aviation Depart-
ment  Hus inding 18 thit the aucraft went
out of contr )l while the technique of a three-
engined take off was being demonstrated, and
the pilot faile | t» follow the correct remedial
procedurc

Smuggling of Gold into India

*279 SHRI A K SHAH Wil the
Minuster of 1 INANCE br pleased to state

(a) whether before the enactment of Gold
Control Act 1963 the price of Indsan Gold
was more or less at par with international
prices ,

(b) 1f 80, the price at present ,

(c) whether the present lugh price of gold
offers a lucrative market to smugglers ,

(d) 1fs0, the estimated value of gold smug-

gled 1nto the country after the Act came into
being, and

(e) the action taken by Government to
check the smugghng of gold ?

THE MINISTER OF SIA1E IN THE
MINISTIRY O FINANCF (SHRI K R
GANESH) (a) Since in December, 1962,
the price of Gold in India was about
Rs 10475 per 10 grams as against the inters
national price of Rs 53 58 per 10 grams, it
cannot be said that the price of gold in India
‘was more or less at par with the international
price before the introduction ol the Gold Con-
trol 1n 1963
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{b) The ruling price of gold in Bombay in
the month of May, 197] has ranged between
Rs. 195 and Rs, 202 per 10 grams while the
open market price in London during May,
1971, ranged between Rs. 96.16 per 10 grams
and Rs. 98.50 per 10 grams,

(c) Yes, Sir.

{d) There are no reliable means of estimat-
ing the value of guld smuggled into the country
before or after the introduction of the Gold
Control in 1963, However, Government is
fully aware of the large scale smuggling opera-
rations in gold.

(¢) The following measures have becn
taken to prevent smuggling of contraband
goods including gold: Systematic «ollection
and follow-up of information, keeping a watch-
ful eye on the suspected smugglers, rummaging
of suspected vessels or aircraft and patrolling
of vulnerable sectors along the coast and the
land fronticrs. Somne scnior oflicers of the rank
of Collectors of Customs, Additional Collec-
tors of Customs and Assistant Collectors of
Customs have bheen fosted in vulnerable
areas to look after anti-wnuggling work
exclusively, Customs Act, 1962 has becn
amended making additional provisions to tuke
special measures for the purpose of checking
illegal import and cxport of certain commodi-
ties and facilitating their detention. The posi-
tion is also reviewed frequently in the light of
the information collected, for suitable action.

Plane Crash in Kulu

*28i. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether any investigation was ordered
on the plane crash in Kulu on April 30, 1971
which resulted in the death of three persons;

(b) if so, whether any report has been re-
ceived by Government detailing the probable
causes of the crash; and

(c) whether itis a fact that the plane took
off from the airport when visibility was poor
and if 30, how the planc wasallowed to take
off?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Yes, Sir. The investigation is still
in progress.

Flying Clubs faciog Closare

*282. SIIRI B. K MODAK: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state

(a) whether Flying Clubs in the country
are facing closure because of Government's
decusion to reduce the subsidy paid to them ;

{b) sf s, the reasons for the above decision
of Government ; and

(c) whether Government are compelling
the Flying Clubs to purchasc Pushpak trai-
nees' aircraft and if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) No, Sir. Therc has been no reduction in
the preserib d rates of subsidy and subvention
received by the Flying Clubs included in the
Tlying Subsidy Scheme.

(b) Does not arnse.

(¢) No, Sir: but Pushpak is the only trai-
ner awrcraft in this category produced in the
country.

Step taken to Promote laternal Tourism
in the Country

*286. SHRI P. K. DEO: Will the Minis-
ter of TOURISM AND CIVIL AVIATION

be pleased to state :

(a) the steps taken by Government so far
to promote internal tourism in the country by
way of providing cheap hotels, parking places
for tourists buses and other basic facilitics ; and

(b) whether Government propose to consi-
der the question of providing basic facilitica to
the internal tourists in big cities like Delhi;
Bombay, Madras and Calcutta?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) Under its loan scheme, the Depastment of
Tourlm grant loans on easy terms for the
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truction of all categories ol hotels and
s, and for the auzmentation of tourist
ansport facilities at sclected tourist centres.
It also has plans to construct youth hostels and
eption centres to facilitate travel within the
country. The facilities so provided are intended
to promote internal tourism as well.

(b) Yes, Sir, by way of granting loans for
the construction of hotels and provision of
transport facilities at these places.

Closure of Airways (India) Private
Limited

#288. SHRI MOHAMMAD ISMAIL :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the attention of Government
has been drawn to the closure of Airways
(India) Private Limited, affecting 143 em-

ployees ;
(b) whether Government have received any

memorandum from the employees of this firm
to take over the company ;

(¢) whether Government have considered
+his issue ; and

(d) if so, the reaction of Government there-
to?

‘ THE MINISTER OF TOURISM AND
~ CIVIL AVIATION (DR. KARAN SINGH) :
b (a) Yes, Sir.

(b) to (d). Some communications were
received from the employees asking that Indian
Airlines be directed to absorb them. The Cor-
poration is examining this matter in the light
of available vacancies and the requisite job
qualifications of the applicants.

Demonetisation of Currency Notes

#200. SHRIS. A. MURUGANANTHAM :

Will the Minister of FINANCE be pleased to
- state :

(a) whether Government have considered
the question of demonetisation of currency
notes of Rs. 10 and above denominations as a
part of the drive against black ‘money ; and

(b) if so, what decision has been taken in
this regard ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The Government does not consider that demo-
netisation of currency notes provides the
answer to the problem of black money. The
Government is, however, constantly engaged
in the task of detecting tax evasion, the princi-
pal source of black money. A Committee of
Experts has been appointed by the Govern-
ment with a view to suggesting legal and ad-
ministrative measures for countering evasion
and avoidance of direct taxes. Also under
consideration are legislative and administrative
measures to discourage undervaluation of pro-
perty which is an important avenue for circu-
lation of black money.

TeFiaFa aFt d FHAfeat ® w4t

*29i. =it vy fag fasz . #r
fa=r 44 72 Fa= F1 390 F&

(%) #Far dFFT AT F T FT
gegd Brr 7 s wfadzT § s aEt
F gfafag asdaga a6 § sdafy
F1 Wl & aX § AT $g gAE faw €

(@) #ar UEEFT AF F AGNT
g far ™ gAET F A7 FH FT
@ g AT

() afz a1, a1 awHTC F FEAET FY
yit & A} F qEAFT qF1 B FE
fager wdr R € 7

faw @t (*ft amasgua agm) :
(%) afFT a7 ol 9F aTHT B
Fqr 7 Tar TE wr F

(=) 7 sz safeqa 787 grar
(3r) sfr, =& |

Demand for C. B. I. Probe for issuing
Permits to Private Bus Operators by
Delhi Administration

*292, SHRI JHARKHANDE RAI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Delhi Transport Under-
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taking Workers' Union has urged Government
to order a probe by the Central Bureau of In-
vestigation for issuing permits to private bus
operators at the time of the General Elections
to Lok Sabha ; and

(b) if so0, the action taken thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): {a) No,
Sir.

(b) Does not arise.

Central Assistance to Rajasthan for deve-
loping Tourlst Facilitles

#2938, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of TOURI-
ISM AND CIVIL AVIATION be pleased to
state :

(a) what has been the Central asmistance
given to the State of Rajasthan for developing
tourist facilities during the last three years,
year-wise ;

(b) how much of this assistance has been
carmarked for the development of places of
tourist interest and tourist bungalows in
Chittor ; and

(c) whether there has been any increase in
the number of foreign tourists to Chittor during
the last three ycars ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) An expenditure of Rs, 1.82 lakhs and
Rs. 5,000 was incurred in 1968-69 and 1969-70
respectively and s sum of Rs. 2.50 lakhs was
sanctioned in 1970-71 on tourist schemesin
Rajasthan,

(b) Nil.

() Tourist statistics are maintained on an
all-India basis and nota State or place-wise
basis. In the sample survey carried out in
1968-69, the number of foreign tourists visiting
Udaipur, the tourist centre nearest to Chittor,
was 1.8% of the total foreign tourist arrivals,
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Beizure of Smuggled Goods

*294. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to state

(a) the item-wise value of diamonds, gold
and silver seized in various parts of the country
during the last six months ;

(b) the number of persons arrested in this
connection ;

(c) the steps taken against the offenders ;
and

(d) the specitic measures adopted by
Government to check the rising trend of
smuggling of these items ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Diamonds valued Rs. 32
lakbs (approx.) at Indian market rate, gold
valued Rs. 148 lakhs (approx.) at the inter-
national rate and Rs. 333 lakhs (approx.) at
Indian market rate and silver valued Rs. 107
lakhs (approx.) at the Indian market rate were
scized by the Customs and Central Excise
authorities during the period from 1-11-70 to
30-4-71.

(b) and (c). 168 persons were arrested in
this connection. Apart from the adjudication
proceedings initiated under the Customs Act
for confiscation of the smuggled goods and
imposition of penalties on the offenders, in
cases where sufficient evidence is available for
successful prosecution, the offenders are prosc-
cuted in a court of law.

(d) The following measures have been
taken to prevent smuggling : systematic collec-
tion and follow-up of information, keeping a
watchful eye on the suspected smugglers, rum-
maging of suspected vessels or aircraft and
patrolling of vulnerable sectors along the coast
and the land frontiers. Some senlor officers of
the rank of Collectors of Customs, Additional
Clollectors of Customs and Assistant Collectors
of Customs have been posted in vulnerable
areas to look afier anti-smuggling work exclu-
sively. Customs Act, 1962 has been amended
making additional provisions to take special
measures for the purpose of checking illcgal
import and export of certain commodities and
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facilitating their detention, The position 18
alto reviewed periodically in the light of the
information collected to initiate suitable action.

Reappraisal of working of Untonchability
Offences Act

#205, SHRI B. K. DASCHOUDHURY :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{a) whether Government propose to under-
take reappraisal of the working of the Un-
touchability Offences Act ; and

{b) the number of persons prosecuted under
the said Act during the last two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
(a) Reappraisal of the working of Untouch-
ability (Offences) Act was undertaken bya
committee on Untouchability, Fconomic and
Educational Development of the Scheduled
Castes sct up in 1965 under the Chairmanship
of Shri L Elayaperumal. The Committee in
its report submitted in 1969 made recommens-
dations for the amendment of the Act with a
view to making it more stringent. The matter
of making necessary amendments to the Act1s
under consideration of Government.

(b) Information is being collected and will
be laid on the Table of the Sabha in due
course,

Financial Agsistance for Modifying old
Schools in Kerala

*296. SHRI A. K. GOPALAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be plcased to state :

(a) whether the Kerala Government have
represented to the Central Government for
financial assistance of 85 crore Rupees for
modifying the old schools and starting ncw
ones, if 50, the details thereof ; and

(b) the re ction of the Central Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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SOCIAL WELFARE (SHRI D. P. YADAVA) :
(a) and (b). The Government of Kerala has
indicated that its requircments for clearing the
backlog of school buildings and for new schools
envisaged in the Fourth Plan arcabout Rs.
10.59 crores. Thesc cstimates along with the
estimates of other States for school buildings
arc being considered by a special committee of
the Central Advisory Board of Education,
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Representation by Air India for Relaxa-
tion of Travel Restrictions Abroad

208, SHRI (. CHITTIBABU : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Air India has represented to
Government for relaxation of travel restrictions
abroad if Awr India’s Jumbo Jet operations are
to be a success ;

(b) whether the foreign exchange position
of our country admits of such relaxation ; and

(c) if not, the reason why the Jumbo Jets
were purchased when conditions for their suc-
cessful operation are not favourable ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such proposal has yet been received.

(b) The foreign exchange position continues
to remain difficult.
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(c) The aircrafis were purchased after taking
all factors into account including world traffic
trends.

Scheme for starting New Air Services

*299. SHRI BISHWANATH ROY: Will
the Mnister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether Guvernment have prepared
any new scheme to be undertaken during the
next five years for starting new air services ,
and

(b} if s, the main fratures thereof ?

THE MINISTER O} TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b). Subject to availability of awrcralt,
development of arodromes, and commercial
considerations it 1 proposced tu introduce air
gervices to several more stations in the country
over the next few years,
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Company Executives in India

1269. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of COMPANY
AFFAIRS be pleased state :

(a) The actual number of company execu-
tives in India both of Indian origin as well as
of foreign origin, on 1st January, 1969, 1970
and 1971 separately, year-wise and nationality-
wise and also group-wise getting salaries
between Rs. 1000/- and Rs. 200. /-, Rs. 2001/-
and Rs, 5000/- Rs. 5001/- and Rs. 8000/~ and
Rs. B001/- and above p. m. ; and

(b) the number of the above-said executives
in banks, petroleum and Chemical concerns,

tea, rubber, pharmaceuticals and engineering
companics sct up with foreign collaboration in

India, scparately, category-wisc and salary
group-wise ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) and (b). The information asked for is not
readily available with the Department as the
same is not required to be furnished by the
companies in terms of the provisions of the
Companies Act, 1956.

Appointment of Managing Director of
M/s. Goodysar India Ltd.

1270, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether Mfs. Goodyear India Limited
have in their Annual General Meeting held on
Sth May, 1971 approved the appoiniment of a
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new Managing Director on a salary of
Rs. 11,000 p.m. plus Commission upto
Rs. 1,50,000 maximum per annum vide ‘their
Resolution No. 5 with effect from the 27th
April, 1971 for a period of five years, alongwith
other perquisites ;

(b) whether it violates the directives of
Government regarding maximum remunera-
tious that can be drawn by company
exccutives ;

(¢) whether Government have approved
the aforesaid appointment ; and

(d) ifso, the action Government arc taking
to bring down the remuneration of the said
Managing Director within the provisions of the
last directives of Government on this subject ?

THE MINISTER OF COMPANY
ATFAIRS (SHR1 RAGHUNATHA REDDY):
(a) M/s. Goodyear India Ltd, has submitted
an application under Section 269 of the Com-
pavies Act, for approval to the appointment of
Mr. Parks Clirestman as the Managing Director
of the company for a period of five years with
cffect from 27th April, 1971, on a salary of
Rs. 11,000/- per month plus commission of %
on the net profits of the company, subject toa
maximum of Rs. 1,50,000/. per annum by way
of salary and commission together, plus other
perquisites.

(b) and (c). The application of the company
is under consideration of Government.

(d) Does not arise.

Fuael Cost in Indian Airlines and Alr-India

1271. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state ¢

(a) the approximate cost of fuel per hour
of running of various aircrafts with Indian Air-
lines and Air India ;

(b) how does it compare with similar air-
crafis with other top Airlines of the world ;
and ' '

(c) the stepstaken to reduce the fuel cost
in Indig ? . .
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THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN
SINGH ):
(a) Aireraft Cort per hour
AireIndia
Rs.
Boeing 707-437. 2246/~
Boeing 707-337 1898/-
Bocing 747 3578/-
Indan-Airlines
B-eing 737 2312/-
Caravelle 2492/
Viscount 971/-
F-27 538/-
HS-748 564/-
Dakota 551/-

The cost of fuel in respect of awrcraft of
Indian Airlines is inclusive of the heavy excise
duty levied on such fuel which is applicable
only for domestic services, Air-India does not
have to pay excise duty for fuel international

flights.

(b) All types of aircraft are operated
according to the procedures laid down by the
manufacturers , hence the fuel consumption
of simila: aircraft of different airlines will be
more or less the same depending on opcra-
tional conditions. However, in view of the
heavy excive duty, fuel constitutes about
26 to 28% of the operaung costs of Indian Air-
lines whereas the figure in respect of most
other airlines i1s between 7 and 15 per cent.

{(c) Costoffuel is something on which the
airhnes have no control However, economy
measuics are kept constantly in view.

Amount diverted by Nationalised Banks
for Development of Coking Coal
1272. SHRI INDER J. MALHOTRA:
Will the Minister of FINANCE be pleased
1o state :

(a) the amounts which have been diverted
nationalised Banks for development of coking
coal mines during the last two years, in Private
Sector, Public Sector and in Joint Sector
srparately ;

{b) the extent of extra output in coking
coal asaresult of the above funds and how
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much suchloan would come to per tonne of
production annually ; and

(<) how much coking coal is expected to
be lost on account of lack of financial help by
financial institutions?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Public sector banks have not formulated any
separate credit policy in respect of coking coal
mining industry. Banks do not allocate
amounts separately for each industry, Indi-
vidual cases are considered on merits and
credit limits are given for meeting genuine
productive requirements for industries includ-
ing coking coal mines. Statistics in the man-
ner as asked for by the Hon'ble member are not
maintained by Reserve Bank of India.
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(7) soere widfos woel o fags-

framr @7 & agr  gEAw
fermfor $Y AT FhomT & FWNT
faft war § favafaamg @<
¥ geaw frafor ot Q% dvaar
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9T faa &% Wy afFs gqw
Feaft w17 qr aidfrs werat @
fagr wery F ®T A T
forar s 7%

A wwx WA ¥ weT wdw w6y faar
aar wo

1276, =it wm = Qfwa : w10
faw 551 72 49 £ F10 FI 5

(F) #ar w9 MRT FTWFR T ¥
TR F 92 7309 Frar 3 5 gy a7
faf & & & of wifr Fv < faz € ol
1 7177 &1 fa¥r vy Sraifafy wo § ofc-
gfaq T faqr s |

(@) afz &, & #ar &2 F&EA
I$T A1 AT AMATF7 frar & ;AR

() afx 77, aY wa% a0 o ¥ 7

fa dsma & Iq-W@ (swd
gaEr QgAer) - (w) o, agr

(=) #tz (7). &7 a7 TSy GTHA
Ty foed 0¥ AerRET F AT 7T TG0
ST q97 AT gAisT afafy g
wegT foqiE & &t € frs feat & #39m,
Heq TAT QISAT & SA=ATA oA THRI A
¥ 1969-70 ¥ TeT TE & fa¥r
HT wo B AreAr AT@Ar Frowafw
Tz & 15 a5t § IgrFT 25 A FLA
Tt § faad g Twe A1 w9t F g49
¥ 5 af & wizfews safgeqna arafy
arfas &1

asy g3w & wreo fAt F AT glyanit
wt fawanc

1277, &t sm wvwr ffew: 0
faw 7ot gg aad o gar w3 e

(%) wex swr & 37 wfrwr @A ¥
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A9 F4T & Sl aLEIT BT At gaarg
2 AT faaR g @i

(&) a7 qTFR FT FRAEE AL
o frars foat & o afen gl &9
g ?

- fam AR (0 amEeETE AgW) ¢
F) g1 afr At & A (faFw
aEEr 10,000 & gfaw 787 &) &<
gomzd aat & am (e qEEr
10,000 & 1,00,000 & ar= g) faazor
Ffy wr Fs awrTed 9T W@ faar
qar 3\ [weaerm § w@n wan ) @
geqt L.T-313/71] faa% far smiax
gl ¥ fax wdm ford % F
qififsa®s aFF Fv wrzag ard FT E
Faar ST 1971 Hoar 1972 F HwFa
qra @A & for ant & A A
FT fay o €

(@) SudaT faaor ¥ gar =/«
sy for 1971 ¥ ergar 1972 & g8
S § AT S qAl faare forer
& qi 4% F1ATAT AT FT AR |

JaFt @t werwrdd @ fadia agEar

1278. o SAEWATUEN qMS : FAT
gesta 5= 42 T Fr FAFLA F

(%) 7q af &= g A FT
FEET AT FACRIE ATAT IAF qr@rd
1 fa<ira ggmEar v 4r ; A%

(@) ag @g@mar ¥} F [T Faw
gYér araars s ? ’

e @IT wAIS FeaArw WAl WK
gesfa fawm e (st fagrd @wT
@) : (%) T GO R0 1961 X
GRS AT FAFS qgar A 9@
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F fAu TEa AgEau W #1999 939
WAE Tsq gL gy Fear srar
AN SF @ 21 HgAE T FEA
TTHIT AL ST FERT I a2 fFar
A@rE | ST GIEHR ¥ AT dF 99
F@HI TAT FATFA A4a0 IT6  qfCId
F gFeal & AW T W 3, e, 7w
A9 F F0, fage ad aga war
a0 At a0 1 gAFr Fear aawT 1200
ZU0 | 5@ FERS W FAAT OHFA B0 ST
e

(@) srqara-mifgai & qaa & fag,
freafafaa Fatar spgarg € 91—

(1) a3 A0 F oeflA, TZAAT F
fao frer o safs &1 o
g F faw, gawr war @i
qrfger @fs § Ageaqor qar
grar =iz |

(2) srazw & fasfr @ 150 597
aifa® & afas 78 2@ =Arfgw

(3) w@aF #r @rg 58 ad wgar
ga¥ wfas g Jifge |

wEraAl & fawra ax fwar war sag

1279. sro AEHIAITIAT i : 74T
foert iR wAE FEAO §AT 42 FJ04
FI FAT FAT F ¢

(F) GLHRIT & AEEA  AAT F
faFre qT, wrar arg, qfq a9 fFwaar 99
ifer @9 #r ; #I

(=) o fag Far FEIEr A1 qFar
HIATE TE 7

forett SO @AIST FeATW AAWA F
Iq-weAr (= o o aiaa) : (F) AT
(=). wufgs gaar 7 go oF faaor
FA-gEA 9T TE@r TAT | [davaAd §
7@ wan + ey dear LT-314/71]

-
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1280. ¥1o wgwmome oiw © w3y
frwr st @wr wearr W7 9g q@A
% 91 ww w0

() o awg ¥ ¥ Fw feex
Qe e sraar o §

(@) wfrad g7 dwasi ¥ s3qw
e Aty g A A1 gear fEar &

()« A WA & KW frvraT @
fr g7 geqret ¥ feArar siex sqfETEY
®Y o 7Y fas wr & ; Az

(%) afx g, @1 AT Frgaren
Ty =gfEaat 1 aere QM {7 &
far g T 9 I9w &R S

wE?

faar sitt waw weawr wwvem A
Fa-AA (st Wto qte FMAW) : (F) A7
(@). gt W # g WA 283 qw T -
Wwfs o ¢ fomw wfaad e
45,000 faerifqa} #v sqa I} 7 qaar
g g il & em@asl aar
fecitara e & @ swm &N g
Qe & wror fgy A oawt ¥
T a7 AW q¥Ar FW F@& 28,000
o fife sx T &)

() stz (@), sami F A A &
aqr WYy gadiy QA # fawifor
qrTal w1 waftg ST RN & HT,
i & gwg gt aot & srfawy
¥ fagd qreaiw a9t ¥ saF FQIID
¢oir g€ & 1 TP d T wfae &
fag Ao & afas J afrr  srae<
TN FH Y AT GET X 1968
# o« I9w gE fed & 1w Inat qan
aw o5 g€ Wiy & faww & oF faeqe
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faaeor arifeer st swar 46 & ST &
a9 81 #re 1971 Y WAT-IEN 9T

T AT AT RN
HEFQ T TaTT Wi faww

1281. wro wydY ATtvqw qid : ¥y
fen skt aww e A g @R
v FG 5

() frg ad & X g7 F
TR AT fawm 97 FvFE gra e
ufa sq7 #7 f ;

(@) frg wore & g wfew s
STt §

() #ar Fepa & w=R A< faww
¥ fod gowe A gErA W ¥ fog Fg
fadry wfufy afsa T 7 8 o=

(v) afx &f, @ 3w afafs & gzear
Famagr g ?

famr &t wa™ wsqw sarem @
IJ-wNt (‘ﬂ o de Iﬂﬂ) - (iﬁ') 49.88
C (R ]

(@) Tv7 AR, amaaTd §rs,
wafsgs gvgT qreafarar T safea

() ¥=rr seFa ofear N sqmar
(Tgd ¥ T @F ¥ wWE )
wady, 1970 ¥ #r wf o, St g
s AT fawiw ¥ dfaw @t qmEl
9T THIT ®Y g IJdT &)

(%) faqwr gar geq o @ A
war §1 [vewa & wer quv dfed
wwr LT—315/71)

wreea Favafeerroat § fadelr frard

1282. 10 we ATCREW SR : W
fowr it W ewrtw st g W@
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#r wqr 78 ¥ .

(%) 37 wixfia dfas weqarat &
AR T G 7 w3 feqy g oAT IA
g faga fag gt faarmr @ ¢

(=) 37 fradadr @ as1r fowy
gagrafrafemam & & ; 4l

() 37 qT Avwer gfyad feadr
ufw & wofr & ?

favat &tT waTw wFATw wATEE § I9-
aot (oft Wo o amad) : (%) 41T (&),
fasafagraay & wret g€ F7AT ITAN
gaAr ot 1968-69 ¥ wrafag 3§, fax-
i AQ afY, AN T 9T W
fed a7 & | [viqwem § var nar o feq
weqt LT—316/71]

() goar oFT BT AT G

Appointment of Managing Director of
M/S. Indian Oxygen Ltd.

1283. SIHRI CHANDRA SHEKHAR
SINGH : Will the Minster of COMPANY
AFFAIRS be pleased to state :

(a) whether M/s. Indian Oxygen Limited
have, in their last annual meeting approved
the appointment of their Managing Director
on remunerations which violates the statutory
limit fized lately by Government ;

(b) whether the same has been approved
by Government ; and

{c) if a0, the action being taken by Govern-
ment to bring the remuneration of the said
managing director down within the statutory
limits ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RACHUNATHA REDDY):
(2) to (c), Mr. Keith Hartley was Assistant
Managing Director of the Company from
Ist April, 1963 and was promoted as Joint
Mansging Director with effect from Ist Sep-
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tember, 1959 on 4 salary of R, 8000/- p.m.,
overscas allowance of Rs. 1500/» p.m. and
perquisites. Recently the company sought
approval to his appointment as Managing
Director with effect fiom Ist April, 1971 on
the same salary of Rs. 8000/- with increased
foreign allowance of Rs. 2500/- p m. in addi-
tion to commission at 17 of the net profis
not exceeding Rs, 45,000/ per annum and
perquisites,  Although the proposed salary was
in cxcess of the administrative ceiling of
Rs. 7,500/, it was approved in view of the fact
that Mr. Hartley was alicady drawing the
samc previously as the Joint Managing
Director and this came within the recognized
exceptiont. His total remuneration by way
of salary and commission was however made
subject to the administrative ceiling of Rs. 1,35
lacs per annum and no increasc in Overseas
Allowance was allowed. This remuneration
was subject to the approval of the company
at its general mecting as required under
Secuon 309 (1),

The Thirty Sixth Annual General Meet.
ing of the Company was scheduled to be
held m February, 1971. It 15 not yet known
if the said mecting was held and whether the
proposed remuneration was approved or not.

Abolition of Reservation of seats for
s T P f‘l i- 'y lu" n‘
Parliament

128¢. SHRI MUHAMMAD SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have considered the
abolition of reservation of seats for Scheduled
Castes in the Assemblies and Parliament ;
and

(b) if so, the decision arrived at ?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMA-
SWAMY) : (a) and (b). The matter was con=
sidered at the time of the passing of the Cons-
titution (Twentythird Amendment) Act, 1969,
which has extended the period of such resérvan
tions upto the 25th January, 1980,
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Completion of Lateral Road Project
in Uttar Pradesh

1285. SHRI B. R. SHUKLA: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Lateral Road Project
running through the Districts of Lakhimpur,
Kheri, Bahraich and Gonda onwards in Uttar
Pradesh was started as a military project dur-
ing the time of Indo-China War and is still not
fit and complete fur the movement of any
Military or Civilian Vchicles ; and

(b) in view of its strategic importance, by
what time the said project will be completed ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and (b).
The Lateral road project was started not as a
military project during Indo-China War but
in 1964. The portion passing through the
districts of Lakhimpur, Kheri, Bahraich and
Gonda has, for the most part, been already
completed and the remaining works in Uttar
Pradesh are expected to be completed by end
of March 1972.

Ecafe meeting at Manila for Boosting
Regional Trade

1286. SHRI S. A. MURUGANANTHAM :
Will the Minister of FINANCE be pleased to
state :

(a) whether the annual general meeting
of the United Nations’ Economic Commission
for Asia and Far East held recently at Manila
has decided to start a Small Scale Asian Clear-
ance Union this year to boost regional trade ;

(b) if so, the nature and composition of
the machinery to be set up for the purpose ;
and

{c) whether India has agreed to participate
in the scheme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
In pursuance of the Kabul Declaration of the
Council of Ministers for Asian Economic Co-
operation, a meeting of the Preparatory Com-
mittec for the cstablishment of an Asian

JUNE 4, 1971

Written Answers 56

Clearing Union was convened by the
ECAFE at Bangkok from March 16 to 22,
1971, At thiy meeting the Committee finalised
a Draft Agreement Establishing an Asian
Clearing Union. The Annual Semion of the
United Nations’ Economic Commission for
Adia and Far East held at Manila from 20th
to 30th April, 1971 noted and expressed satis-
faction at these developments,

The ECAFFE Sccretariat has forwarded (o
the Regional Member countries, for their con-
sideration, a copy of the draft Agreement of
the Asian Cleating Union. A copy of the draft
Agreement has been received by India and is
being examined. The nature and composition
of the machinery of the Asian Clearing Union
and India’s participation would depend on
the provisions of the Agreement finally
adopted on the basis of the comments and
reactions of the LUAFE member countrics.

Tua DAt ¥ o ol g & oo
wrfew wa W sfawaw &

1287. =it fzaT wtwé :
N 1T do W ¢

wr faw $ gz aq@ & oFO
FarfF :

(%) 731 afas fawwar g F@F
fra & d=i g &7 faw g
sRafal & arfas sag gT 1500 &9
r sfawan dar @y s@ wr E A7
A ¥7T FNT AAY F AT FAF
forr sggear IR W g

(=) @ waw fray qrardy FHAT
1500 wTvr sfoarr & afus &@a @

®E

(7) afe srfsa wor (%) ¥ Ifea-
faa sfwsan dmr qrg A af @ 3799
qromTat & feadt whw o g o A
amr § ;&
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() afz swisr wrr (%) F1 A
TR § aY 5% ¥4y w7

faw siwretw ® e wew (s &o
uree moim) (%) oY, A8

(®) F=rm gvHT F FHEAE Y
AR IO ST & A,
1500 %o ¥ 7 #T Ja7 =forai 7 feum
FHafrai &Y @sxr 31 m= 1969 Y
2464 4\

(@) #z, wfaew fafa & sewm,
FrErR w1 Geeme, Fmy sfem
S srfena na Fafeqs vatfat ¥ aig
sigfet #t fr o g% 319 9
R gAF  AfawET T gAL AlaF &
fuer 11 & o7 zafay sfenfas agq
M1 & YANT AHC 8 TFT AT THRAT
w1 frsft At gz A% @ A T
U 7 § 197G T FEIAA F AT
wfafeg a97 & M7 Ioeew WH &Y
RIAT AT A€ g AT AATEAT TET

(w) wrifas saEan g FAF
far g & fafasr wee & fa<ia od
faurdt 3o g fey & wafa fafa-
& ¥ WA FHaEl F WA
¥ 1500 g0 &Y W T W7 SEAT
HTAEF TE AT T )

Setting up of Import and Export Bank
1288. SHRI SUBODH HANSDA : Will
the Minister of FINANCE be pleased to state:

(a) whether Government propose to estab-
lish Import and Export Bank to arrest the
downward trend of exports ;

(b) if so, when this will be established ;
and

(c) the proposed capital outlay of this
bank ?

THE MINISTER OF FINANCE (SHRI
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YESHWANTRAO CHAVAN): (a) to (c).
There is no downward trend in the country's
exports, In fact, in 1970-71, exports have
increased by 8,3%. No proposal is being pro-
cessed at present for the establishment of an
Ekxport-Import Bank. Ilowever, it is hoped
that the Banking Commission will examine
whether there is a real need for such an insti=
tution.

Separate Corporation to run feour
International Airports

1289. SHRI P. GANGADEB :
SHRI S. M. KRISHNA :

Will the Mimsts of TOURISM AND
CIVIL AVIATION be pleased to stare :

(a) whether Government have decided to
set up a separate Corporation under the Com-
panics Act to run four international airports ;

(b) if so, reasons for this decision ; and

(c¢) how far this will help Government ?

TIIE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) Government have decided to conatitute

a Statutory Corporation for the management
of the four international airports, Legislation
will shortly be introduced in Parliament for
this purpose.

(b) and (¢). In view of the rapid develop-
ments in civil aviation, Government feel
that a commercially oriented organisation with
adequate autonomy and flexibility will be in
a better potition to provide the necessary dyna-
mism for the development and management
of our international airports than a Governe
ment department.

wwwar § deifre qaiaafe
farm w Tqroar

1290, *) swreaTq TN WA ;T
faw @+t ag a9 & T FO 5 ;

(%) = v F1 faw wEEw
# srafie gafmin fom & G o
OF dedr eqrfag w7 &7 §; A
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(®) afx gi, & €@ wEE A =
& st fomw w1 il war § S 9
9 fraar sam e ?

foar st (o amaew Ty wg™) ¢
(%) 1= (). W sRfrs gafamfo
frmr fafwde, & oA e afa-
fAam & areflw, 12 arder, 1971 &7 & &
T | TEET qEET FAFATA G
FFOAEr A1 wfgga off 25 FaE @
CEIR L e C i Ol
10°00 %3 31T 2.50 T T § )
Tl W FEAE FFAT TE1—2.50
U8 AT ¥ AT i draifrs
fawre &%, ara Afrs faw faas,
mTdE A A faa, weEE S
frw mor T fada frag fafads, e
&% o1 wfowar qur 14 TSHAEA A%
Fqe ) fArd ) W awr @
g wat 9 "o s

form &1 e stfas s g
¥fir g § frema Fewar A1 odl ada
Y FEAES ATGHTR TREAREAT FAATHC
OF ¥ 7 99 G a1 7T 99 AAiw
wwfdt & T @O 1T gARA A
g IS F AW & FA
SN VAT A TR FE AT G W
gy o 1 o § FF e wr ger w0
araT At 9¢ Sfes AT "o ot
=ygear s g aifd  Srfirs oast
ol f fAe & = Frar s g%
frrr e ot ¥ Feafat & gafqate,
e gaew gadt gweqd, IarT e
# oftadw, amadr &= wwET # ofr
Fya fRream a8 @ ) qufy fare
1 g& srF Y g§ oy SRnfirs seafal
1 qafaato A g TI09T T,
a1 frer Anfrs sowat & fawg, gor-
oy St Qrfrator HY SRATEA 3, IAST
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daq F@, IE TEUA X HGAT TAR
g faer sagqear S w1 ®E A A=
~a: Adrafrs fawa greeam & fag
FTAAET FT qRAT |

Igea famm 1, faay s9ar #1Q-
IR YE FA F fag 24 g, 1971 N
sqIor 97 e fFar &, gy & aw aw
U@ &F ¥ 7 I 7§ wFH ¥ qafa-
afnr wgaar & fau swa g @
Fg WREl ¥ qafaafor F fAu aeama
17 ge T fag a7 §1

Meeting between Government OHcials
and Executives of Public Sector Under-

takings

1291, SHRI R. R. SINGH DEO:
SHRI B, K, DASCHOWDHURY :

Will the Minister of FINANCE be pleased
to state :

(a) whether there were consultations between
Government and the chicfs of public sector
undertakings recently ; and

(b) if s0, what were the various suggestions
made for cficient functioning of public sector
undertakings :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b), Presumably the
Honourable Mcmbers are referring to the
mectings taken in the Finance Ministry to
review the performance of certain enterpriscs
whose record over long period was not quite
satisfactory, with a view to finding solutions to
the major problems faced by these enterprises.
Some of the important aspects discussed to
improve the opcrations of these enterprises
related to the pursuit of production targets
fixed on the basis of optimum utilisation of
capacities, steps to overcome shortages of
materials and componeats, improvement in the
productivity of men, machines and materials,
reduction of inventories, better maintenance of
plant and equipment, improved labour relations
ete.

1
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Losses in Public Undertakings

1202, SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE be
pleased to state :

(a) whether the losses in pubilc sector
undertakings continued to mount during the
last three years ,

(b) il so, bow much of this loss is due to
non-working of the plants to their wnstalled

capacity ,

(c) the annual financial loss in each public
sector undertaking during the year 1968 69
and 1963-70 for not working it to capacity ,
and

(d) the steps taken to minimise the loss by
working the plants to their capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) No, 8ir. The net losses of the
running Industrial and Commercial Under-
takings (including promotional and develop-
mental undertakings and financial institutions)
declined from Rs. 37.89 crores in respect of 67
undertakings in 1967-68 to Ry, 28,11 crores in
respect of 73 undertakings in 1968-69 and
further declined to Ras. 3 40 crores in respect of
81 such undertakings duning 1969-70, which
is the latest year for which complete audited
accounts are available.

(b) and (c). Itis not pomible to compute
the exact extent of loss on account of under-
utilisation of capacity. However, a statement
showing the losses incurred by each of the
undertakings during 1968-69 and 1969-70 s
Laid on the Tabl~ of the House, [Placed in
Library, Ses. No. LT—317]71].

(d) The main directions in which efforts are
being taken to improve capacity utilisation of
public sector enterprises are :

(i) divensification of production.
(ii) greater export efforts,

(iii) better maintenance to reduce break-

downs.

(h)wWaﬂandopmd

) lmpmndhh;r relations and Isbour
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productivity by better training and
industrial relations.

(vi) import of components and materials to
make up shortages of indigenous
supplies.

wetfre  awr wifafvae Suwnt &
ot fadm

1293 =it gwn W wgaw :
it sifere o R

w1 faw fr 7z Farw # g o+
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% vwroar ¥R dwar LT-318)71]
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Inclusion of a Representative of Railway
Employees in the third Pay Commission

1294, SHRI DASARATHA DEB: Wil
the Minister of FINANCE be pleased to
state ¢

(a) whether Goverument have not included
any represcntative of Railway employees in the
Third Pay Commission ;

(b) if so, the reasons thereof;

(c) whether Gavernment have 1eceived any
protest note or representation from the em-
ployees’ unions on the subject ; and

(d) if so, the reaction of tiovernment there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH): (a) No, Sir.

(b) No agreed name acceptable to Major
Trade Unions has 3o far become available,

(c) and (d). Nonc Sir, exccpt a mcmo-
randum from Marsdoor Sangh of one of the
Zonal Railways. In view of reply to part (b)
no action could be taken on the memorandum.

Enquiry Committee on India’s Loss of
Asian Hockey Gold Medal at Bangkok

1295. SHRI A. K. SAHA :
SHRI RATTANLAL BRAHMAN:

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{a) whether the attention of Government
has been drawn to the statement of Shri J. D.
Nagarvala, former Chairman of National
Hockey Sclection Committee stating that
India’s loss of Asian Hockey Gold medal at
Bangkok was due to the quarrel between the
Manager and Coach of the team ;

(b) whether Government have inquired into
this ;

(e) if so, the result of the enquiry ; and

{d) if not, whether Government propose to
appoint a Committes to enquire into this ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SARI K. 5. RAMA-
SWAMY) : (a) to (d). Government have seen
Press reports regarding statement given by
Shr J. D. Nagarvala as well as the contradic-
tinns issued by both the Munager and the
Coach of the Indian hockey team for the Asian
Games held at Bangkok in December 70 that
they had no differences between them. The
mattcr was also taken up with the Indian
Hockey Federation who have stated that there
is no truth in the statement of Shri Nagarvala
made four months after his return  from

Bangkok.

R. 8. 8. Office and Shakha Functioning in
Banaras Hindu University Campus

1296, SHRI INDRAJIT GUPTA: Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the R. 8. S. is still having its
office inside the Banaras [lindu Univenity
campus and the R. S. 5. Shakha functioning
in the Banaras Hindu University has its
members from both students and teachers;
and

(b) if so, the reasons therefor specially when
the Gajendragadkar Commission of Enquiry ou
the Banaras Hindu University had more or less
recor ded the weeding out of the R. 8. 5.
from the Banaras Hindu University.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.
YADAVA) : (a) Yes, Sir.

(b) In accordance with the view taken by
the Gajendragadkar Committee that on the
University Campus no outside organisation
should be allowed to have a building of i
own, the Banaras Hindu University negotiated
with the leaders of RSS at various levels i:m
vacation of the building in the Univenity
Campus in their possession but no lmi“{hlc
agrecment could be reached. The Universiths
therefore, decided to revoke the ion by
which the RSS s using the building snd filed
a civil suit to get the same vacated. The
judgement of the court is awnited.
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Deposit Mobilisation

1297. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
state 2

(a) whether Government propose to adopt
effective measures for larger deposit mobilisa-
tion considering that the available resources are
less and the demand for credit is more in the
country ; and

(b) if so, the measures taken in this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The question of augmenting the resources of
the banks through intensive deposit mobilisa~
tion in order to mect on an increasing scale
the wide range of credit demand has been
continually engaging the attention of Govern-
ment and the Rescrve Bank. The urgency of
deposit mobilisation was stressed by the Finance
Miinister at his meeting with the chief executives
of the public scctor banks beld in July, 1970
and again at the meetings held in November,
1970, December, 1970 and April, 1971.
Following the main conclusions reached at the
Finance Minister’s meeting with the chief
executives in July, 1970, the Reserve Bank
issued a circular to banks indicaling the broad
lines along which action should be initiated by
banks to improve deposit growth. Other
measures taken to boost up deposit mobilisa-
tion are outlined below :

(i) Under the Finance Act 1970, exemp-
tion was granted from incometax for
interest on bank deposits upto specified
limits. Similarly exemption was
granted from wealth tax for deposits
in banks upto specified limits.

(ii) The provisionin the Income-tax Act
requiring deduction of tax at source
from interest payment exceeding
Rs. 400 was modified under the
Finance Act, 1970, to provide that
this requirement will not apply in the
case of intereat paid on bank deposits.

(ii) To help collection of deposits from a
wider section of the people, Reserve
Bank has relaxed the stipulation
regarding payment of brokerage in
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respect of the small door to door
collections by appointed agents of
banks.

(iv) Interest on bank deposits was raised
in March, 1970 and again in January
this year.

(v) A vigorous programme of branch
expansion is being carried out by the
banks in order to tap depoits from a
wide area, Besides, satellite offices
and mobile offices are being operated
in some centres. Further, extension
counters are being opened for the
specific purpose of conducting only
deposit transaction.

(vi) In order to evoke enthusiasm among
the members of the staff in the task of
deposit mobilisation incentive schemes
for canvassing deposits have been
introduced by certain banks,

National Integration Council to seek help
of teachers and students

1298. SHRI 5. M. KRISHNA :
SHRI P. GANGADESB :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the National Integration Coun~
cil has decided to associate students and
teachers in achieving its object ;

(b) if s0, whether any programme has been
drawn up in this regard ; and

(c) whether some Universitics bave decided
to set up National Integration Samitis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. 5. RAMASWAMI) :
(a) to (c). On the recommendation of the
National Integration Council, a Committee of
Educationists and Student Leaders has been set
up with the following objectives :

(i) To examine syllabi, curricula and text-
books with a view to emphasising values
that would promote unity and mutual
tolerance and excluding material that



67 Writtn Answers

tends to promote ill-will and hatred

between groups and communities on
any grounds whatsoever ; and

(ii) To recommend measures for elimina-
ting from the organisations of students
and teachers all narrow and communal
feelings and to imbuc them with a sense
of national purpose and fraternal feelings.

The committee of Educationists and Student
Leaders in their turn have drawn up certain
programmes and also endorsed certain pro-
grammes of this Ministry in regard to the
objectives mentioned at (i) above. These arc:

{a) Setting up National Integration Samitis
in Universities and Colleges with a view
to fulfilment of the objectives to the
extent possible.

(b) Establishment of a Committee for find-
ing out ways and means for promotion
of a rational and scicntific attitude to
different problems in the University

campus,

(c) Endorsed this Mnistry’s crash pro-
gramme for evaluation of text-books for
classes I to XI in schools throughout the
country with a view to identily passages
which are likely to arouse communal
tension so as to enable the concerned
authotities to modify them.

(d) Recommending to Government to
establisth a Commision with powers
under the Commission of Enquiry Act
for the purpose of investigating youth
and other organisations functioning in
university campuses which are contribu-
ting to commupnal tensions.

Employment Potential of Pablic SBector
Undertakings

1299, SHRI N. S. BISHT: Will the
Minister of FINANCE be pleased to state 3

(a) the names of States where Public Sector
Undertakings have been set up alongwith their
employment potential ; and

(b) the total number of employees working
therein with the oumber of local and their

percentage separately ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) and (b). No estimate of the
employment potential of the Central Govern-
ment industrial and commercial undertakings
is available. Government do not also maintain
information regarding the employment of
people belonging to different States in Central
Government enterprises nor is it proposed to
collect such information as this is not in the
interests of national integeation. A statement
giving Head Office addresses of Central
Government industrial and commercial under-
takings as well as their total employment
cnterprise-wise, is laid on the Table of the
House. [Placed in Library. SeeNo. LT 319/71)
The information would not be indicative of
the exact local position as the Head Offices, in
some cascs, arc not situated at the main placrs
of operations and also some enterprises are
multi-unit organisations having operations in
different places.

Colleges and schools attacked and raided
by Anti-Social elements in Tripura

1300. SHRI DASARATHA DEB : Will th:
Minister of EDUCATION AND SOCL\L
WELFARE be pleased to state :

{a) the number of colleges and schnols
burnt, attacked and raided by anti-social
elements during 1970-71 and April, 1971 10
Tripura ;

(b) the number of persons arrested and
convicted in connection with these vandalim
and

(c) the steps taken to prevent such vands-
lism ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE : (SHRI D. P. YADAVA)
(a) to (¢). The requisite information is bring
collected from the Tripura Administration a0d
will be laid on the Table of the Sabha as 00"

as possible.

Development of Ses-Beach st Digh®
District Midnapur, West Bengs!
1301. SHRI S, C. SAMANTA ; Will th®
Minister of TOURISM AND CIVIL AVIY
TION be pleased to state :
(a) whether helicopters and small aerople®
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can easily land on the sea-beach at Digha in
District Midnapur, West Bengal ;

(b) whether this sca-beach is fit for driving
cars etc ;

(¢) whether this sea-beach is shallow for a
long distance and is safe for bathing ;

(d) whether some foreign tourists vccasson-
ally visit this place ; and

(e) if so, the stepa taken by Government to
develop this place as a tourist centre ?

THE MINISTER TOURISM AND CIVIL
AVIATION (DR. KARAN SINGH) (a) to
(d). Yes, Sir.

(¢) The State Government is developing
Ihigha as a sca resort. There are Government
run Rest Houses and cottages of varying stan-
dards. There is also a Tourist Lodge with
modern amenities. Direct road and train-cum-
bus services are available from Calcutta,

Golf course at Digha, West Bengal

1302. SHRI 8. G. SAMANTA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ?

(a) whether Government have 1ecently
taken steps to popularise golf in India ;

(b) if so, whether the topography of 12igha,
4 popular sea-cum-health resort on the Bay of
Bengal, offers ideal natural conditions for a
good golf course ; and

(c) if so, whether Government propose to
examine the feasibility of having golf course at
Digha ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIK. S. RAMA-
SWAMY) (a) : Golfis one of the recognised
sporte and Government encourages its growth
and development as part of its general policy
towards sport,

_ b} and (c). The Indian Golf Union which
s & recognised National Sports Federation for
Golf has stated that no specific kind of terrain
4 suited or unsuited for laying out a golf
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courst and thercfore Digha should be as
suitable or unsuitable as any other location.
Golf courses are not sponsored or laid out by
Government. The Indian Golf Union have
stated that if a golf club is formed by like-
minded members at Digha, the Union will give
the club expert advice.

Reorientation of Edacation

1308, SHRI 8. C SAMANTA :
SHRIM. C DAGA :

Will the Mumster of EDUCATION AND
SOCIAL WELFARE be pleased to state 1

(a) the steps being taken by Government to
reorientate the educational policy with a view
to foster more efficiency and practical know-
ledge for securing employment for the younger
generation : and

{b) whether any proposals have been
formulated 1n thas respect and if so, the main
features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (a) and (b). Based on the
recommendations of the Education Commis-
sion and afler a series ol consultations with
vanous intercsts concerned including State
Governments and Universities, a National
Policy on Education has been formulated and
announced which emphatises that efforts
should be made continuously to maintain a
proper balance between the output of our
educational  institutions and employment
opportunities. Steps are being taken to imple-
ment this policy within the available resources.

In Technical Education, Sandwich courses
arc being gradually introduced at the degree
and diploma levels 1n cooperation with indus-
try, so that at the end of the course, the
graduates and diploma-holders come out with
adeguate practical experience to be readily
cmployable by industry as engineers and
technicians, Such courses have been started
at over 20 technical institutions, The pro-
gramme will be extended gradually to other
institutions as adequate training facilities are
sccured.
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An extensive programme of apprenticeship
training for enginecring graduates and diploma-
holders has also been developed to equip them
with practical experience for better employ-
ment. Over 10,000 training placcs are secured
each year in private and public enterprises,
government departments and other technical
organisations. The programme of training
extends over 12 months and each graduate is
paid a stipend of Rs. 250 per month and
diploma-holder Rs. 150 per month. To co-
ordinate and supervise the programme of
apprenticeship, four regional Boards of Appren-
tice ship training have been set upin coopera-
tion with industry.

Girls’ Education in Fourth Plan
1304. SHRIMATI BHARGAVI THAN-
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KAPPAN : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased
to state :

(a) the target fixrd for girls' education in
Fourth Plan ; and

(b) the progress made in promoting giils’
education in the first three years of the Plan
period ?

THE DEPUTY MINISTER IN THL
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THr
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (b). A statcment
is attached.

Statement

(Figures in Millions )
Fourth Plan 68-69 69-70 70-T1 71-72
(69-74) Actual Estimated Estimated Ta: geuws
Targets enrolment achievement | achievement Provision
1. Classes I.V 27.33 20,57 21.61 22,97 24.80
2. Classes VI-VIII 591 3.51 3.82 4.19 4.6¢
3. Classes IX-XI 2.69 1.63 1.75 1.90 2,08

Closing Down of the Institution “The
Calcutta Licenced Measures”

1305. SHRI JYOTIRMOY BASU: Wil
the Minister of FINANCE be pleased to
state :

(a) whether an Institution named ‘‘The
Calcutta Licensed Measures” owned and
controlled by the Indian Chamber of Com-
merce and Industry and Bengal Chamber of
Commerce, came into existence sometime in
the late 19th century ;

(b) whether this institution, over and above
checking of weights and shipment samples,
has been acting as valuers and assessors for
different institutions including Public Sector
Industries and Nationalised banks;

(c) if the mnawer to parts (a) and (b) above
be in the affirmative, whether the said institue
tion has recently been cloged down and if so,
on what grounds ;

(d) whether his attention has also bren
drawn to the fact that if the institution is
finally allowed to close down, it will not only
create uncmployment to many but will also
mean big increase in the malpractices ; and

(e) ifso, the steps proposed to be taken 1o
thip regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c)-
The information is being collected and will
belaid on the Table of the House,

Demand and output of Scientific
Literature

1306. SHRI JYOTIRMOY BASU: Wil
the Minister of EDUCATION AND SOIAL
WELFARE be pleased to state :

(a) whahu:hedmdh.dmuﬁc_lw
ture in Indis is growing and there is a big 847
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between the demand and output if so, the
causes thereof ;

(b) the extent of current demand and indi-
genous output of scientific literatures ;

(c) whether the American Publishers have
made use of the PL-480 funds to the tunc of
about 5 crores of rupees to subsidise heavily
reprints of American Text Books ;

(d) whether the dominating pusition of
American Text books in the Indian market
has adversely affected the indigenons book
industry in India ; and

(¢) if so, the steps taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) : (a)
to (¢). The demand for scientific literature in
India has been growing continuously. The
number of Universities was 29 in 1950-51, and
went upto 83 in 1970-71. The number of
colleges; both Undergraduate and Post-
graduate, which was 548 in 1950-51 had
risen to 2361 by the end of 1969. Similarly,
there has been an increase in the number of
engineering, medical, agricultural and veteri-
nary colleges. The enrolments in these institu-
tions have also been rising continuously. There
is reason to believe that the indigenous produc-
tion of scientific and technical books has not
expanded at the same rate, Since educational
authoritics have liberty to prescribe as text-
books or as supplementary books such books
as they might consider useful and nccemary,
students by amd large read books other than
those preseribed as text-books or as supplemen-
tary readers. While, therefore, there is reason
to believe that there is a gap between the
demand and the indigenous output, its extent
cannot be gauged precisely, Since standard
educational materials arc an i
tool for effective education, and as in the field
of knowledge there are no frontiers, educa-
tional institutions have rightly been having
Tecourte to good standard books from where-
cver they have been available, Considering
that imported hooks are expensive and keep-
ing in view the economic comdition of the
Indian students, the Qovernment of India have
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introduced schems in collaboration with the
Governments of U. K, U. 8. A. and
U. S. 8. R. to make available standard educa-
tional materials from those countries at low
prices for Indian University students. Inall
the three cases, the books required for Indian
educational purposes, are selected by the
Government of India in consultation with the
concerned educational experts and these titles
are communicated to the foreign governments
concerned for making the books available for
Iudian students at low prices. Books from
U.K.and U. §, 8. R. are produced in those
countties and marketed in India through the
normal commercial channels. So far as books
from U, S. A. are concerned, the selected books
for which the necessary copyright permissions
are available are reproduced in India by local
publishers with a subsidy from the Government
of U, S. from the P. L. 480 Funds. The books
thereafter marketed through the normal com-
mercial channels. The American books so
reproduced arc marketed approximately at
one fifth or one sixth of the original American
price, The programme for making available
these books at low prices have been in opera-
tion from 1960 in the case of U. K., from 1961
in the case of U. 5. A. and 1965 in the case of
U. 8. 8. R. The expenditure incurred by the
U.S5.L 5. on behalf of the Government of
U. S. on this programme from 1961 onwards
bas been U, S, $8.9 millions approximately,

2. It may not be correct to say that the
schemes for making available to Indian Univer-
sity students standard educational materials
from abroad at low prices has adversely affect~
ed the indigenous book industry., The foreign
books are not prescribed compulsorily, it being
open to cducational institutions to use such
books as they may consider suitable. Neverthes
less, to avoid any possibility of Indian authors
and the indigenous book industry being placed
at a disadvantage, the Government of India
have initiated a number of schemes for further
encouraging Indian writing, like :—

(i) Grants have been amsured to State
Governments having Universities in
their jurisdiction (Except Jammu and
Kashmir and Himachal Pradesh) upto
Rs. 1 crorc each during the curreat
Plan period to enable them to bring
out suitable Indian language hooks
to be used either as textbooks or as
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supplementary reading material, to be
written in original or by translation of
suitable foreign books.

(ii) A scheme for subsidising suitable
Indian books in English for use at the
University level either as textbooks or
as supplementary reading material
been introduced and is operated
throough National Book Trust. The
scheme envisages adequate subsidy to
the selected publications in order to
enable them to compete with standard
educational materials from abroad.

(iii) A Core Book Programme has also been
worked out. Under this, the Central
Government will take steps to bring
out suitable books for use at the Univer-
sity level to be written either in English
or in any of the Indian languages.
The buoks written in the Indian
languages will be translated into Eng-
lish so that these books could also be
adopted by other Indian Universities
not using the said Indian language. It
is expected that these books will be of
such standard and quality that they
can be used throught the country.

(iv) Grants have been made available to
the University Grants Commission for
creating a number of fellowships for
selected persons to enable them to write
good books in original of to translate
approved forcign books.

In addition to the above, fiscal concessions
bave also been offered to mew publishers to
help them in their publishing programmes.

Merger of Companies

1307, SIIRI JYOTIRMOY BASU:
SHRI SHYAMNANDAN MISHRA :

‘Will the Minister of COMPANY AFFAIRS
be pleased to state :

{a) the number of vertical and horizontal
merger of companies allowed by Government
during the last three years ;

(b) the details of cach case of merger ; and

(c) the policy of Governmeat in regard to
merger, both vertical and horizontal ?
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY);
(a) and (b). During the last 3 years the Centra]
Government has approved two mergers, one
under the Companies Act. 1956 and another
under the Monopolies and Restrictive Trade
Practices Act, 1969. A case of merger under
Section 396 (1) and (2) of the Companies Act,
1956 was approved by the Company Law Board
whereby M/s. Ashoka Hotels Ltd. and Mjs.
Janpath Hotels Ltd, merged with M/s India
Tourism Development Corporation Ltd, The
Central Government has also approved merger
of two subsidiary companies, namely, M/s,
Warrior (India) Ltd. and M/s. Auto Accessories
(India) Ltd. with their holding company M/s.
Forbes, Forbes Gampbell & Co. Ltd. under
Section 23 of the Monopolics and Restrictive
Trade Practices Act.

(c) Section 28 of the Monopolies and
Restrictive Trade Practices Act specifies matters
which are to be considered by the Central
Government in exercising its powe:s while
according approvals under the Act including
schemes of mergers under Section 23 of the Act
whether vertical or horizontal. Similarly, the
Central Government has to be satisfied while
exercising powers under Section 396 of the
Companzes Act, 1956 that the merger, whether
vertical or horizontal, is in the public interest.

Volume of Export and Import Trade in
Cochin Port

1308. SHRI JYOTIRMOY BASU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the volume of export and
import trade in Cochin Port is declining ;

(b) ifso, the main reasons for the same;
and

(c) the steps taken by Government to
improve the same ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR): (a) and (b)-
The traffic handled by the Port of Gofhln
during the last three ycars showed only marginal
fluctuation but there was no marked decline.
Such fluctuations in traffic ocour from time to
time. The traffic handled by the Port would
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have increased but for the decline in import of
foodgrains, decrease in coastal movement of
coal and decline in coastal movement of
mineral oils.

(c) The Port is taking various measures to
provide facilitics for handling increased traffic,
the most important of which an oil dock to
handle tankers upto 80,000 DWT to cope with
anticipated increase in import of crude oil for
Cochin Refineries, a separate berth for import
of fertiliter raw materials and new methods of
cargo handling leading to quicker turn-round
of ships.

Arrears of Income Tax and Wealth Tax
Outstanding Against Coal Mining
Industry

1309. SHRI C. K. GHANDRAPPAN : Will
the Minister of FINANCE be pleased to state :

(a) whether non-payment of Income-tax
and Wealth Tax by the coal mining companies
is increasing every year ;

(b) if so, the amount of Income-tax and
Wealth Tax arrears against the coal mining
companies in the years 1968, 1969 and 1970
with the names of companies and the amount
due from each ; and

(c) thesteps being taken by Government
for collection of Income-tax arrcars from these

companies speedily ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) The wealth-tax on
limited companies was -abolished with cffect
from lst April, 1960 and as such the question
of increase in wealth-tax arrears does not arise.
So far as income-tax is concerned the statistics
regarding the arrears are not maintained
industrywise in the Income-tax Department
This ¢an be obtained only by a scrutiny of
thousands of assessment records in some charges
of Commissioners of Income-tax for the last
3 years, which will involve considerable time
and labour, If, however, the Hon’ble Member
desires information about any particular coal
mining companies the same can be furnished.

() The Government has during the last
three years taken the following steps for speedy
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collection of arrears of taxes :—

(i) Taking over by the Income-tax Depart-
ment itself of recovery work hitherto
done by officials of the State Govern-
ment,

The Government last year sanctioned 68
posts of Tax Recovery Officers and with these
additional posts most of the recovery work has
been taken over by the Income-tax Deparment
1n all the Commissioners’ charges.

(ii) The Functional Distribution Scheme
under which the work of collection of
taxes has been made the specific function
of one or more income-tax officers in
the Range was introduced in 1966 and
was further extended during the last
year,

(iii) Acceptance of crossed cheques by the
Department and opening of special
receipt counters for this purpose in the
Income-tax Offices.

(iv) Publication of names of assessees who
are defaulters in the payment of taxes
over certain prescribed limits.

(v) Arrear Clearance Fortnights are being
observed all over the country. During
this period, special emphasis is laid on
carrying out pending adjustments/recti-
fications, giving effect to appeliate
orders and cullecting the net demands
due from the assessecs.

(vi) Two Additional Commissioners of
Income-tax (Recovery) have been posted
exclusively for recovery work in cach of
Commissioners’ Charges at Bombay and
Calcutta. Similarly one Additional
Commissioner of Income-tax (Recovery)
has been posted in each of Commis-
sioners’ Charges at Delhi and Madras.

(vii) Sixty posts of Income-tax Officers
(Collection) were last year sanctioned
by the Government for attending to the
work of liquidation of arrear demands.

Income Tax due from the Directors of
Sri Nimbarak Proper KEajora Coal
Company, West Beagal

1310. SHRI C. K. CHANDRAPPAN : Will
the Minister of FINANCE be pleased to state :
(a) the names of the members of the Board
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of Directors of Srl Nimbarak Proper Kajora
Coal Company (Private) Limited, West
Bengal ;

(b) the total amount of Income tax and
other taxcs asscsted on the company and its
Directors during the last three years ;

{c) whether the company has cleared its
arrcars and, if not, the outstanding amount of
taxes against the company and its Directon ;
and

{d) the steps taken by Government to
collect the above taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The names of the members
of the Board of Directors of Sri Nimbarak
Proper Kajora Coal Co Pvt. Ltd,, West
Bengal are given below :—

1. Shri Mathmull Bhuwalka
2. Shri Sitaram Bhuwalka

(b) to (d). The requuite information is
given in the Statement laid on the Table of the
House. [Placed in Library. See No, LT—320/71]

Memorandam submitted by Central
Government Pensioners’ Assoclation

1311, SHRI B. N. REDDY: Will the
Minister of FINANCE be pleased to state *

{a) whether attention of Government has
been drawn to the memorandum submitted to
the President of India, in Madras on 28th
April, 1971, by the Central Government
Pensioners’ Association ;

(b) if 80, the main features thereof ; and
(c) the reaction of Government thereon *

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : {(a) Yes, Sir.

(b) The main point of the memorandum is

that the pensioners’ case may be treated as one
of the items for terms of reference of the Pay

Commission for urgent enquiry.

(c) There 13 no proposl to include the
case of pentioners in the terms of reforeace of
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the Pay Commission, but Government propose
to consider, in due course, the question of grant
of relief to pensioners in the light of general
recommendations of the Pay Commission in

the matter of pensionary benefits for serving
Government servants,
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(vrderdt) wiwrd fewlt & ST
gb qR W A fafx afr & ;

() w gEeaT ¥ g W WA AR
e wiafal & sy § wwm
fecrr wat v 15 wfrvas ¥ 25 sfaeaa
% ¥gA FCIA AqT & afgwaw 25
scfarara #1 FYAT IF FHATY G0 Arafaw
fxaf@ar @ fFoY & v gz
F¢ fagr a1 ww@ feoy Y iR
Y won w9 fag smaeaw <Er T @
fr areafes FOA F A ferm &
foar o1 g% A1 WA g9 AEW@HAr
®T EIEAC AE AT @wAl |

Setilement of Penmsions and Accounts
of Retired Headmasters of Delhi Muni-

cipal Corporation SBchools
1313, SHRI K. LAKKAPPA : Will the
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Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 1623 on the
20th November, 1970, regarding the scttlement
of pensions and accounts of Retired Head.
masters of Delhi Municipal Corporatien
Schools and state :

() whether the requisite information has
since been collected; and

(b) if so, what ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE ANDIN THE DEPART-
MENT OF CULTURE (SHRI D. P. YADA-
VA) : (a) Yes, Sir.

(b) A statement indicating the requisite
information is attached.

Statement

Question

(a) Whether it is a fact that some Head
Masters were retired from service on the Ist
April, 1969 from schools which were under
the Delhi  Municipal Corporation,
Ppreviously ;

(b) Whether it is also a fact that those
retired Head Masters had not been paid
till now their gratuity, General Provident
Fund Acecount Money and even their
pensions have not been finalised ;

(c) if so, the reasons thereof ; and

(d) whether any time limit for the settle.
ment of the above noted accounts has
been fixed for the retired persons by the
Delhi Administration ; and if not, the
stcps taken or proposcd to be taken to
settle their accounts ?

Answer

(a) No Headmaster/Teacher who was previe
ously working under the Delhi Municipal
Corporation was retired on Ist April, 1969,
Howcver, some Hceadmasters/Teachers
were retired on 30th April, 1969,

(b) to (d). According to information supplied
by the Deihi Municipal Corporation, of
the 23 persons so retired, fund moncy as
well as gratuity has been paid to 22, In
one case, which relates to a deceased
teacher, fund as well as gratuity could not
be paid so far 1o the legal heir for want of
succession certificate, The legal heir has
now produced the succession certificate
and payment will be made shortly,

fwrgane tea & wwm & fawd
1314, ft %o mweqr:
wf sifwre wre Wy
off g W wEwT
w depfn W g5 aTA W w0
O fis ;

(%) = favmry U™ FEME ¥
100 waforw fasd 6 =, 1971 =
trrag o # fasrowm amew &
AAEFYL F TF wwAEr § IOae fie
My ;

(w) afe @, & aAw w7 fawgE
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wrifas gar &, Sa% Afafoer, wrw
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grafay § foe® gear wwd ¥ fag
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Tips demanded by Loaders from FPassen-
gers at Palam Airport

1315. Shri K. LAKKAPPA :Will the Munis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state t

(a) whether loaders employed at the Palam
airport while loading and unloading luggage
of passengers have been demanding tips from
the passengers ;

(b) whether they sometimes force passengers
to pay tips ; and

(¢) whether Government propose to appoint
some personnel of Indian Airlines or Police to
stop this menace at all airports and if not, the
reagons thercof /

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). While no such
complaint has come pointedly to notice,
it is possible that loaders may some times try
to solicit tips.

(c) Supervisory personnel of the Civil

Aviation Department and of the airlines are
always on duty to look into complaints.

Golden Tobacce Company

1316, SHRIS. P, VERMA :
SHRI RAMSHEKHAR PRASAD
SINGH :

Will the Minister of COMPANY AFFAIRS
be plessed to state :

{a) whether the pariners of M/s. Golden
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Tobacco Company have initiated steps to
convert their firm into a Private Limited
concern ;

(b) whether they are selling shares of the
Company only to their agents and relatives so
as to retain effective control of the Company
in their own hands; and

(c) if so, the steps taken or proposed to be
taken by Government to ensure that the shares
are not cornered by one sct of people only ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) M/s. Golden Tobacco Company Ltd. was
incorporated as Private Limited company on
the 28th June, 1955. On 9th March, 1971,

the company passed a Special Resolution to
convert it into a Public Limited company.
The Registrar of Companies, Maharashtra
issued a certificate to this effect on 15th March,
1971,

(b) The company has not approached the
Controller of Capital Issues for Public issue
and bas also not yet got itselflisted on any
Stock Exchange. The information sought for
is, therefore, not readily available.

(c) Does not arise.

eFaga €1 grar we I 6 g
faar wmn

1317, &t qaveane wves
ST gAY T
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fr .
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TR ;

() afx g, o ¥ TAE
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Toare frr saferdt @ o
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¥ grafeg v ® g fagor & fad
Lol

() A g wo-Faia ¥ v
& fag srd sAgT-sEt w1 R
ATHT TYT QAT TAET FY I9YH ATGHIL
& & SfFAe & FwEreor #f)
qrAEEFAT 9 T A AN fgar g
% ¥ yer FETQ Afasiat ¥ wgr
mar § 5 ¥ ewg-awg 9T T qreeTe
*Y e 97 fatre sq &)

farercor
etaga dwt g gy (e few Qo) e oy I © sfuw

7 1969 & 9T 1970 & Ay, 1971 &
qq AT o aw T T
I Y IFAT  WEI W FFEr qEy T IEET
e & qeT TFH TeqT T
Fiy (e
faw qgraor) 134849 26960 378285 98476 535102 194740
7Y IO 36301 14844.8 57583 20644.8 68051 23732.0
feorelt —arme i § 1
ax g, a1 uvgaw, 93 sAufy feadr
ey & gro dfeedl ameErd ® 30
wifee w xw frey woft (st awry v wgm) .

1318, sft e seAr ¥4
fawr ot oy w0 gr FO

(%) v wsflag &5 fegar  aar
W ¥ I @ oAdy afes sad
aiferdt W mor A Ak g, @
TEH T IO G,

(®) w7 gowe w1 faA IATIT
wiwat o wgor 3% #r gfee § w1 Afv
NEr ATy, AR

() afy g, T W A o Y

(r) 4t (@), ey At emed &
TEAT €Y AT TET FAA AT TR
¥ fag waga d M A WU X AR )

(7) g 57 gra Sy o
T TEAA F far ar Ay afeay &
AIFE FAT § 741 WX A 3 | €9 Méw
& g e 1970 & & aF

ol o srfrsY & ATPE 77 AFTLY —
qEy A FET 6477
& 4.92 0T ¥9Y

afdt & USHAC WO Igeew
T



87 Writien Annosrs

fswfaurem srpaer ardie v gentew

1319 =it wwwaT Wt ;o oEv
fawr atx emw weatw T g AT
Y FIT F fE

(%) =1 7@R ¥ famfaaeg
gE FEw Afufay & vt faea-
fararer R AT & g #T F™
g,

(w) afx e, & o @vww ¥ gey
TR ATE, AT

(w) =afz =@, & swET # fa=me
THEFE ST FA T I FAFTE 7

favan sl s Wt SENTO Ay
wegfnr fammr & 99 st (st #o e
grew) © (%) & (7) wefaq sfafqas &
F=rE AW FT qEsA e & qa
forYr o oY gearEaT &)

qza feaa fagre womgn wow wF aoer

L
1320, st Twmare oAt FaT
qdza A v fewma o gz ga9

¥ Fou fF o

(7) 71 gFR geAr fram fagre
T Fw wY wfa A FAgEE FTE,
aft gr, At T W awt & wfraw fa
T SR BT ST T

(@) #ar g@ "L &« 9T faar
W AT APl Y q9T T -
HTE a7 w5

(w) war Tw FE X SEERT A
¥ o srfafamaret F a3 ¥ oF W
gt e faar mn g AR

JUNE 4, 1971

Writtm Answers 88
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Reward to Indian Cricket Team for its
victory against West Indies Team

1322, SHRI S. M. BANERJEE : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Indian Cricket Team,
which won the Rubber against West Indies,
has been properly rewarded for its magmficent
victory ; and

(b) if so, in what manner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b). The Government
considers that the ovation that the Indian
Cricket Team has received from the nation
is itself & reward. The Board of Cricket Con-
trolin India have given a victory bonus of
Re. 1001f- to all players and Manager.
Individual players and in certain special
Circumstances, teams, showing excellence are
alio comsidered for Arjuna Awards, The
Comumittee to recommend such Awards during
this year instill to mest.
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Financial Assistance to the Family of
Late Major H. B. Bahuguna

1323. SHRI §. M. BANERJEE : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether any financial assistance has
been given to the family members of late
Major H. B, Bahuguna, the only Indian
Member of the International Everest Expedi-
tion who dicd on 18th April, 1971 at an
altitude of 21,500 fi. and

(b) 1f so, the amount given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) and (b). A grant of Rs. 1500/~
has been made to Mrs, Bahuguna from the
Army Officer’s Benevolent Fund. She will be
paid a further sum of Rs. 4,500/- spread ower
aperiod of 18 months at the rate of Rs, 250/-

p.m.

Arrangements are being made for the
payment of §4,000 (Rs. 30,000/-) for which the
life of Major Bahuguna was insured by the
International Himalayan Expedition to Mount
Everest.

The family of Major Bahuguna will be
entitled to Special Family Pension (Rs. 200/~
p. m.) giatuity (Rs, 6,500{-) and children’s
allowance.

Upgradation of Cities

1324, SHRI S. M. BANERJEE : Will the
Mirnster of FINANCE be pleased to state ¢

(a) whether any final decision has been
taken to upgrade certain cities for purposes of
granting City Compensatory Allowances and
House Rent All e ; and

(b) if so, the pamea of those citics and how
these cities have been classified ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) A statement giving the information is
laid on the Table of the House.
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Andhra Pradesh

Maharashtra

Mysore
Punjab

Tamil Nadu

Uttar Pradesh

West Bengal

‘B-1"

..

Nagpur

Lucknow
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‘B.2'

1. Indore
2. Jabalpur

Sholapur

Amritsar

Coimbatore

R

e
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‘Gl
Cuddapah
Guntakkal
Chittoor
Anakapalle
Chirala
Katihar

. Dhorajl
. Gondal

Sonepat
Cannanore
Mhow (Cantt.)

. Durg

Damoh
Murwara
Rewa
Wardha
Bhivandi

. Yeotmal
. Pandharpur
. Amalner

Kamptee
Tumkur
Abohar
Bharatpur
Srivilliputtur

. Tiruvannamalai
. Maunath Bhanjan

Chandausi
Jalpaiguri
Purulia
English Bazar
Bansbaria

Note :—(1) The classification/re-classification of cities/towns has been made on the basis of
papulation as indicated below :

Clnss of city

‘B' 1 »
‘B-2'

Loy

Class of city

‘B-1'

Rates of allowances

Pay per month
Ra.
Below 250

250 and above

Popaulation

8 lakhs and above but below 16 lakhs
4 lakhs and above but below 8 lakhs
50,000 and above but below 4 lakhs

(2) The rates of compensatory (city) allowance and house rent allowance admissible in “B-1°
‘B-2' and ‘C’ class cities/towns, subject to the prescribed terms and conditions, are as below :

(i) Compensatory (City) Allowance

Rates of aliowance

Rs.

7} per cent of pay subject to a minimum of
6 and a maximum of 15.

6 per centof pay subject to minimum of 3
and a maximum of 50.
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Rates of allowance
Ras.
5 per cent of pay subject to a maximum of 5
and a maximum of 10,

Amount by which pay falls short of 629,
Nil

(1) House Rent of Allowance

Claas of city Pay per month
Rs.
‘B-2’ Below 620
620 and above
‘c =
Class of city Pay per month
Rs.
‘B-1' Below 100
100-3000
Above 3000
‘B-2" Below 100
100 and above
‘c Below 620

620 and above

Accounts of Shri Nimbarak Properkajora
Coal Limited and Nimcha Coal Limited,

West Bengal

1325. SHRI INDRAJIT GUPTA. Wil
the Minuter of COMPANY AFFAIRS be
pleased to state ¢

(a) whether M/s Shri Nimbarak Proper
Kajora Coal {Privatc) Limited and MNimcha
Coal Company Limited, West Bengal have
filed their balance sheets and profit and los
accounts with Government ;

(b) if not, the reasons therefor and the ac-
tion taken by Government against the Com-
panies ; and

{c) the result thereof ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) M/s Shri Nimbarak Proper Kajora Coal
(Private) Limited filed its Balance Sheets as at
31st March, 1968 and 31st March, 1969 on
215t October, 1969 and Bth July, 1970 respec-
tively.

M/s Nimcha Coal Company Limuted filed
its Balance Shects as at $1st December, 1967,
S1st December, 1968 and 315t December, 1969
on 27t¢h July, 1968, 19th August, 1969 and

Rates of Allowance

Rs.

15
15 per cent of pay subject to a minimum of
20 and a maximum of 300
10 per cent of pay.

1]
10 per cent of pay subject to a minimum of
15 and a maximum of 300,

74 per cent of pay subject to a minimum of
7. 50.

Amount by which pay falls short of 665.

————

19th August, 1970 respectively Its next
Balance Sheet as at 31st December, 1970 is not
yet due.

(b) and (c). Messrs Shri Nimbarak Proper
Kajora Coal (Private) Limited have committed
default in filing its Balance Sheet as at Slst
March, 1970 for which appiopriate action has
been initiated

For late filing of Balance Sheet as at 3lat
March, 1968 and 31st March, 1969, additional
fees were levied by the Registrar of Companies,
Calcutta under Section 611 of the Companies
Act, 1956.

M/s Nimcha Coal Company Limited is up-
to-date in filing its Returns

Nationalisation of Auditing

1326. SHRI INDRAJIT GUPTA: Wil
the Minister of COMPANY AFFAIRS be plea.
sed to state :

(a) whether there is any proposal before
Government to nationalise Auditing 1n India ;
and

(b) if s0, the main features thereof ?

THE MINISTER OF COMPANY AP-
FAIRS (SHRI RAGHUNATHA REDDY):
{a) No 8ir;

(b) Docs not arise.
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Exclse Daty on Safety Matches

1327. SHRI A. K. SAHA: Will the
Minister of FINANCE be pleased to state :

(a) whether revenue receipts from Safety
Matches have been reduced because of the
crisis in the match industry during the last one
year ; and

(b) if s0, the steps taken by Government to
help the industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) There has been no reduction
in the revenue receipts from Safety Matches
during the last one year nor has there been
any crisis in the Match Industry. The revenue
on the other hand has increased from Rs. 27.38
crores in 1969-70 to Rs. 28.21 crores (provi-
sional figures) in 1970-71.

(b) The question does not arise.

Decision to Sanction a Dredger for Bepur
Port, Kerala

1328. SHRI M. K. KRISHNAN: Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are considering to
sanction a dredger for Bepur Port, Kerala;
and

(b) if so, when the decision is likely to be
taken ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a)and
(b). The Government of Kerala have made
provision for a dredger in the State Sector of
the Fourth Plan, They have been advised to
obtain the necessary technical information
frora the two firms, Mfs. Mazagon Docks and
Mfs. Garden Reach Workshops who have
quoted, to cnable an ecvaluation of the
soundness of their offers and scrutiny of
technical gpecifications.

Decision to Construct a 65-Storeyed tower
oo the Marina in Madras

1329, SHRI MUHAMMED SHERIFF:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state 1

(a) whether Government have decided to
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construct a 63-storcyed tower on the Marina
in Madras ;
(b) the estimated cost of the tower ; and
(c) thetime by which it is likely to be
constructed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Neither the Department of Tourism nor
the India Tourism Development Corporation
has any such scheme,

(b) and (c). Do not arise.

Repair work to Mosque on Man Singh
Road, New Delhi

1330, SHRI MUHAMMED SHERIFF:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether the repair work to the mosque
on Man Singh Road, New Delhi was suspended
in the month of March, 1971 ; and

(b) if so, the reasons for its suspension ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.
YADAV): (a) and (b). Yes, Sir. The
repair work to the mosque on the Man Singh
Road, New Delhi, was suspended by the \Wakf
Board towards the end of March 1971. After
the reports of the repairs belng carried out
appeared in the press, an officer of the
Archacological Survey of India inspected the
mosque and found that the repairs which were
iu progress tended to alter the character of the
monument. As the mosque i3 not Centrally
protected, the Archacological Survey of India
cannot carry out the repairs themselves. They,
however, offered to give technical advice 10
regard to the rectification of the work already
done and in taking up further repair work t0
the mosque in conformity with archacological
principles, if requested by the Wakf’ Board.

Issulng of Licences to Commercial Bank?
by the Reserve Bank of India

1331. SHRI N.K. SANGHI: Wil th
Minister of FINANGE be pleased to statc i

(a) whether Reserve Bank of!ndi!ﬂ"“‘;
imue licences to the Clommercial Banks
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opening new branches in urban areas unless
they agree to open double the number of
branches in unbanked rural areas ;

(b) the number of rural areas which are
unbanked, State wise ; and

{c) the number of branches that arc likely
to be opened in the rural areas (unbanked) in
Rajasthan during the current financial year ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : In order to
induce the commercial banks to open their
offices in the rural areas in larger numbera than
before, Reserve Bank has been issuing licences
to the banks for opening offices at urban
centres in the ratio of one in an urban centre
for every two offices in rural and semi-urban
centres in the case of banks which have more
than 60% of their offices in rural and semi-
urban areas. In other cases the ratio is one
oflice in an urban centre for every three offices
m semi-urban and rural centres,

(b) It is difficult to preciscly define an area
that can be effectively served by a bank. Selec-
tion of a centre for the location of a branch of
a bank is determined by a ber of fact
such asinfrastructure facilities, growth potential
of the place, potential for deposit mobilisation,
etc. This necessitates taking up surveys of the
various areas on which the lead banks of the
districts are presently engaged,

{c) Licences have been issued to the com~
mercial banks for opening offices at 18 rural
centres in Rajasthan. Besides, survey reports
by the concerned lead banks have been received
in respect of 7 districts of Rajasthan in which 39
unbanked rural centres have been identified for
establishing bank offices. The bulk of thesc
centres are likely to be covered by bank oifices
in the next one or two years.

Remunerations to Employees in Public
Undertakings

1332, SHRI N.K. SANGHI: Will the
Minister of FINANCE be pleased to state :

(a) the total numbar of employees in the
Public Bector Undertakings and the amount
of their wage bill for the year ending Slst
March, 1971 ;
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(b) the number of deputationists and retired
Government servants working in various under-
takings and the total amount of remunerations
paid to them in the year 1970-71 ; and

(c) the amountout of the above remunera.
tions paid to the deputationists and the per-
centage of increase had the deputationists been
working in their parent Government Depart~
ments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH) : (a) The total number of ems
ployees inthe 91 Central Government industrial
and commercial undertakings as on 31-3-1970
was 6.13 lakhs accounting for a total salary and
wage bill of nearly Rs. 290 crores. Accounts
for 1970-71 are not yet available,

(b) According to information available, the
total number of deputationists from the Govern-
ment services working in the public enterprises
as on 31-12.70 was about 1390, Information
with regard to superannuated Government
personnel employed in public enterprises is
available only in respect of those holding the
very top posts of the Chairman/Managing
Director/Dircctor/Gieneral Manager of cons.
tituent units. According to this information,
there arc 14 supcrannuated personnel holding
such posts of whom B8 are superannuated
Defence personnel. Information in respect of
superannuated Government servants occupying
other posts is not available,

(v) Presumably, the hon. Member is referr-
ing to the additional remuneration required to
be paid to deputationists from Government
services. The terms of Government officers
deputed to public enterprises are fixed in
accordance with Government rules, which
ensure that the remuneration of such deputa~
tionists is fixed in relation to the scale of pay
of the post in the Undertaking and the pay
drawn by them in their parent Cadres,

Programme for Helping Tribals

1333, SHRI R. KADANAPALLI: Wil
the Minister of EDUCATION AND SOQIAL
WELFARE be pleased to state ;

(a) whether some State Governments have
taken steps to help the tribals in their respece
tive States ;
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{b) if so, the main features of the program-
mes chalked out by such States ; and

(c) whether Central Government have im-
pressed upon other States, who have not yet
made any programme for helping the tribals
in their States, to chalk out similar program-
mes?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K.S. RAMASWAMY):
(=) to (c). All the States/Union Territory
Administrations having tribal population
have, since independence, taken up special
programmes for the Woelfare of Scheduled
tribes under the backward classes sector. This
special programme is supplemental to the
general programme of development. The main
aim is to bring the members of the scheduled
tribes to a level where they may benefit fully
and ecqually from the general development
programme.

The details of the special programmes for
scheduled tribes are available in the annual
reports of the Department of Social Welfare
which are laid on the table of the Lok Sabha.

Operation of Jumbo Jet Service

1344, SHRIR.KADANAPALLI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the Jumbo jet has started

operating in the country ;

(b) what is the passenger cairying capacity
of this jet ; and

(¢) what are the special amenities provided
by this jet service to the passengers ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Air-India's Boeing 747 aircraft (Jumbo
jets) have started operating to London and
New York. On the segment Bombay-Delhi,
they also carry overflow of demestic passengers
from Indian Airlines (in both directions).

(b) Air India's Jumbo jets have 32 first
clags and 288 economy class seats.
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(c) Therc is a lounge in an upper deck for
first class passengers, Seats in the economy
scction are 1§" wider than on the Boeing 707
and the aisles are 2" wider. Films are shown
in flight for which therc isa small charge in
foreign exchange for both classes, Therc are
six channels providing 1aped music.

Employees suspended or dismissed from
Service by Indian Airlines

1335, SHRI DINEN BHATTACHARYYA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total number of employees of the
Indian Aulines cither suspended or dismissci
from service by the Management during the
recent lock-out period ; and

(b) the reason for such victimisation of em-
ployees ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGII)
(a) Noemployee was suspended or duimussed
during the period of the lack-out. Howcver,
immediately before the lock-out 14 employers
were placed under susp for instigating,
abetting or acting in furtherance of an illegal
strike. The suspension orders have since been
revoked in all these cases.

(b) Daes not arise.
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Credit restrictions Imposed by the Central
Banking Authorities on Ground

1338, SHRI D. D. DESAI: WIl the
Munister of FINANCE be pleased to state :

(a) whether he is aware that the cropping
and productiun of groundnuts as well asof
edible oils is adversely affected, because of credit
restrictions by the Central Bankiug authorities
on groundnuts pruduced by agricultural sector
and edible oils produced by oil mills, mostly in
small scale sector ;

(b) whether the said credit restrictions pro-
vide only 25 per cent loan on atin of edible
o1l produced by oil mills, most of which are
mn small scale sector and a liberal loan of 75
per cent on the same tin of edible oil is given
to Vegetable ghee producing units, most of
which are in largr scale sector, the moment
the tin is removed from oil mill to vegetable
ghee plant ; and

(c) il so, whether Government propose to
bring about any change in the credit policy in
view nf the above situation ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN): (a) There
are mo restrictions on bank credit to agricul-
turists for irrigation, inputs and other agricul-
tural purposes. In fact, the Reserve Bank en-
courages banks to make advances for these
purposcs, The regulation by the Reserve
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Bank on bank advances against oilseeds and
oils is intended to prevent speculative stock-
building with the help of bank finance and to
accelerate the quicker turnover of funds.

(b) Vegetable oils are finished products in
the case of oil mills while they are raw materials
for vanaspati manufacturing units. The mini-
mum margin in respect of advances to oil mills
against vegetable oils, being finished products,
has been stipulated at 75 per cent with a view
to inducing mills to have a quicker turnover
of goods and funds and also to prevent their
stocking such finished gouds. On the other
hand in the case of vanaspati manufacturers,
40/50 per cent margin has been prescribed for
& limited quantity of stocks equivalent to four
to six weeks consumption of vegetable oils
used as raw materials depending on the loca-
tion of factories. The minimum margin of 75
per cent, applicable to oil mills, is also appli-
cable for advances to vanaspati manufacturers
against vegetable oils in excess of the specified
quantity and against vanaspati which is a
finished product in their cases.

(c) While formulating selective eredit con-
trols, the Reserve Bank takes into account all
relevant factors such as production, the interest
of consumers, trends in prices etc. and controls
are modified from time to time when necessary.

Tourist Traffic to India during 1970

1339. SHRIP. K. DEO : Will the Minis-
ter of TOURISM AND C1VIL AVIATION
be pleased to state :

(a) the extent to which tourist traffic in
India showed rise/decline in 1970 as compared
to the traffic in 1969 ;

(b) the names of the countries from where
the tourist traffic showed rise/decline during
the period ;

(c) the reasons for the decline, if any ;

(d) the foreign exchange earnings during
1970 as compared to the carnings in 1969 ;
and

(¢) the steps proposed by Government to
provide more facilities to the tourists and to

develop the underdeveloped tourist spots in
the country }
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(a) 280,821 tourists came to India during 1970
as compared to 244,724 in 199, recording an
increase of 14.8%.

(b) A statement is laid on the Table of the
House, [Placed in Library. See No. LT 321/71]

(c) The decline in the number of tourists
from a few countries is negligible and no
specific reasons can be given.

(d) Foreign exchange earnings from tour-
ism have been cstimated at  Rs. 38.03 crores
1970 as comparcd to Rs. 36 11 crores in 1960

(¢) Since inadequate accommodation and
transportation facilitics are the major bottle-
necks in the flow of a larger number of toursts
to India, mcasutes have been taken to aug-
ment these facilities both in the public and
private sector. Other facilities extended to
tourists inter alia include abolition of visas foi
nationals of certain countries on a reciprocal
basis, visa frec entry on the basis of a tempo-
rary landing permit which has been extended
from 7 to 21 days, and streamlining of facilita-
tion procedures for speedy clearance through
entry formalities.

Wrong Publication of Map by Air India

1340. SHRI P. K. DEO : Will the Miuis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether in a recent map published by
the Air India, part of Jammu and Kashmir
has been shown as “‘outside the country”.

(b) if so, whether Government have made
any inquiry into the wrong publication of the
map by Air India ; and

() if 80, the result thereof and action taken
by Government in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) !
(a) to (c). In December 1969 an w_ﬂm"
sketch was included by Air-India's -ﬂ‘fﬂ‘“"’:
agency in New York in an lﬂm"’""m‘e
This wes not intended to delines
the boundary of India, snd it was withdra¥?
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as soon as it came to Air-India’s notice that it
could lend itself to misinterpretation. The Cor-
poration has instructed all stations that if any
advertisement or publication contains a map,
this must correctly reflect the boundarnes of
India.

Indian Steamers with Cargo confiscated
by Pakistan

1341, SHRI P. K. DEO : Will the Minis-
ter of SHIPPING AND TRANSPORT be
pleased to state :

(a) the number of steamers confiscated by
Pakistan with cargo before Indo-Pak conflict
broke out in 1965 and the amount of compen-
sation paid by Government as a result thereof ;

(b) the extent of loss suffered by Govern-
ment as a result of Pakistan's unilateral closure
of the Brahmaputra river route between Assam
and West Bengal five years ago ; and

(c) the steps taken by Government in this
direction ?

THE MINISTER OF PARLIAMENTY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No
steamers were confiscated by Pakistan before
the Indo-Pak conflict broke out in 1965. How-
ever, during the said conflict in 1965, Pakistan
captured three Indian Ocean-going ships and
190 inland craft, Two out of three ships have
smee been exchanged with two Pakistani ships
held by India. The third Pakistan ship
captured by India has since been disposed of
by public auction and the sale proceeds credi-
ted to the Personal Ledger Account of the
Custodian of Enemy Property. One Pakistan
Flat is still under the custody of the
Government of India. All the Indian vessels
confiscated by Pakistan were owned by private
operators.  Claims under the Emergency
Rusks Insurance Scheme have been lodged for
174 river craft impounded by Pakistan during
the August-September, 1965 conflct. The total
amount of claims paid in respect of such
vemels iy Rs, 77.32 lakhs. In addition, a fur-
ther sum of Rs, 5.76 lakhs was offered in
settlement of the claims filed by one group of
companies but the claimants have not accepted
the offer as yet.
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(b) Although the inland water transport
industry has suffered a serious disruption as a
result of Pakitan’s unilateral closure of the
Brahmaputra river route between Asam and
West Bengal, it is not possible to assess the
extent of loss in financial terms, The trafific
from Calcutta to Assam and oice versa has
since been diverted to rail and road, by aug-
menting their capacity adequately.

(c) The question of release of Indian vessels
had been taken by the Government of India
with the Pakistan Government in the past but
the efforts made in this regard have not been
fruitful. In the ime, the Paki Govern-
ment have disposed of 188 Indian inland
vessels and credited the sale proceeds to their
Naval Fund. The Government of India have
protested against Pakistan’s action and against
the illegal use and sale of these vessels, The
Government of India have reserved their right
to claim full compensation for the loss of or
damage to the scized Indian wvessels. The
question of reopening of the Brahmaputra
river route between Calcutta and Assam via
East Pakistan has, not been raised by the
Government of India,

Proposal to Develop Minor Ports aloag
Orissa coast

1342, SIIRI P. K. DEO : Will the Minis-
terof SHIPPING AND TRANSPORT be plea~
sed to state :

(a) whether there is any proposal to develop
Gopalpur and Chandbali minor ports along
with Orissa coast , and

(b) 1f 50, the stcps taken in this regard and
progress made so far *

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR) : (a) and
(b). A Committee appointed by the Central
Governtent in consultation with the Govern-
ment of Orissa to select one out of the two
ports of Gopalpur and Chandbali for develop-
ment under the Centrally Sponsored Pro-
gramme during the Fourth Plan period, has
recommended the development of Gopalpur,
Rs. 5.34 lakhs has already been approved by
the Central Government for undertaking certain
preliminary works, namely, land survey, soil
investigations, collection of data regarding
wave heights, tracer studies, ete.
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Fees Charged by Schools in Delhi

1344. SHRI R. P. YADAV : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state 3

(a) whether there is any uniform pattern of
education and levy of schools fees in the diffe
rent schools of Delbi, including primary,
nursery, higher secondary schools ;: and

(b) whether Government are aware that
some of the privately run schools charge exor-
bitant fees in Delhi and if so, the steps being
taken to make it more reasonable so that the
tommon man may afford it ?

THE DEPUTY MINISIER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) No, Sir.

(b) Yes, Sir. The Delhi Administration has
at present no statutory authouity to coatrol
the levy of fees by private institutions in Dellt.
The Draft Delhi Education Bill proposed to be
mntroducedin  Parliament, however, provides
for regulating the charge of fees by the recog”
msed schools,

Applications for Credit to Small Boreo-
wers by Nationalised Banks

1345. SHRI KALYANASUNDARAM -
Will the Minister of FINANCE be pleascd t©
state ;

(a) whether there had beea complaints from
small borrowers that their applications for o
dit were being turned down by the nationased
banks on the ples of shortage of funds, whil®
eredit to sectors and units which had bee®
enjoying bank assistagce of lacge slzes for yes™
was not being curtailed ; and
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(b) if so, the action taken on their
complaints ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and (b).
Despite the liberalise credit policy adopted
by the nationahised banks in respect of small
boriowers and the efforts to mobilise deposits,
there have been some complaints that the
credit requirements of the small borrowers are
not receiving adequate attention. When speci-
fic complaints are brought to the notice of the
Government, they are referred to the concerned
banks for appropriate action. The need for
undertaking adequate ciedit planning in cach
bank has been emphatized on the Custodians
and in the recent meeting convened by the
TFinance Minister in April 1971, the Custodians
were advised that the credit requirements of
neglected sectors should receive priority in
keeping with the basic objectives underlying
nationalisation.

A much closer scrutiny is being exercised on
the large-size accounts and detailed guidelines
on the subject have been circulated by the
Reserve Bank of India toall banks. Banks
generally provide credit only for working
capital and have been endeavouring in an
increasing measure to restrict the credu
facilities only to the genuine productive needs
of the large borrowers. The growing change
in the attitude of the banks towards the small
boriowers is reflected in the increase in the
number of borrowal accounts of farmers, small
scale industry, road transport operators, retail
trade and small business, sclf employed
persons and education. The number of such
accounts with the public sector banks has gone
up fiom about 2'8 lakhs at the beginniog of
July 1969 to about 11.3 lakhs by the end of
December, 1970,

Damodaran Committee Report on Reor-
ganisation of Technical Edacation

1346. SHRI MADHURYYA HALDAR :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plcased to state :

(a) whether the Damodaran Committee on
the Reorganisation of Technical Education has
submitted its report to Government ;

(b) if so, the salient points thereof ; and
(c) the reaction of Government thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) Yes, Sir. The report was
submitted on 29th May, 1971.

(U) A summary of the main recommenda-
tions is laid on the Table of the House.
[Placed in Library. See No. LT—322/71]

(c) Since the Commirtee was appointed by
the All India Council for Technical Education,
the report will be first considered by the All
India Council and then by Government.

Lower Rates of interest to Low Income-
Group from the Deposits on the Nationa-
lised Banks

1347. SHRI S5, M. KRISHNA :
SHRI P. GANGADESB :

Will the Munister of FINANCE be pleased
to state :

(a) whether Government are considering a
proposal to grant the benefit of lower rates of
interest to the low income group from the
deposits of the nationalised banks ;

(b) if so, the main features of the proposal
and when it 13 likely to take effect ; and

(c) to what extent it will help the low income
group ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CIHAVAN): (a) to (c).
A committee headed by Dr. R, K. Hazari,
Deputy Governor, Reserve Bank of India has
examined the question ol charging lower
interest rates to weak borrowers within certain
sectors. The Report of the Committee has just
been reccived and copies thereof will be furni-
shed 10 the Parliament Library shortly. The
recommer dations of the Committee are under
examination.

Agreements for Assistance from foreign
ol countries

1348, SHRI S. M. KRISHNA :
SHRI P. GANGADESB ;

Will the Minister of FINANCE be pleased
to state @

(a) whether India had signed agrecments
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for aid to the tune of Rs, 724.9 crores with
forcign countries during the year 1970-71;

(b) ifso, the amount of aid utilized by
India out of this sum ;

(c) whether the non-project aid was not
fully utilised by India , and

(d) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) and (b).
Yes, Sir. Out of this sum the amount of aid
utilised in 1970-71 was Rs. 206.7 crores.

(c) and (d). Yes, Sir. The full utilisation
of non-project loans depends on scveral factors.
These relate 1o completion of formalities in
some of the lending countries for making the
loans effective, issue of import licences, placing
of contracts by the importers, delivery of sup-
plies etc. It generally takes 12-18 months
before a non-project loan is fully utilised.

Profit shown by Government-owned
Hotels in Delhi

1350. SHRI NIHAR LASKAR 3
SHRI S. M. KRISHNA ;

Will the the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the amount of profit carned by the
Asoka Hotel, New Delbi in the year 1970-71 :
and

{b) the amount of profits earncd by the
other Government-owned hotels in New Delhi
during the year 1970-71, separately ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) and (b). The accounts of the Asoka hotel
and other Government-owned hotels in New
Delhi, siz. Janpath Hotel, Ranjit and Lodhi
hotelsfor the financial year 1970-71 have not yet
been finalised and hence it is not possible to
indicate at this stage the exact figure of the
profits earned by these hotels.
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() faeelt ofcagn ITeR Wt wal
% wiefer faar feee goor v oy
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grfxay &Y M2 &Y 9T T @Egr qAAT
wfsv &1

(7) a Teear w @A W gfe
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95T AN ITE ¥ W ¥ fy
oW  qx &w ae
afrea & arw w9 gy A
Lol A

(9) o waE® AT A Wy
T & s fawg fawriy
FEATET NTTFEA ST AT

Complaints received against private
airlines

135¢ SHRI1 SAT PAL KAPUR : Will the
Minster of TOURISM AND CIVIL AVIA-
TION be plcased to state

(a) the number of complamts received by
Government against Private Airlines since
1969 , and

{b) the action taken on each such (om-
plamt ?

THE MINISTCR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
() and (b) Occamonal complamnt are
recerved and are dealt with on merits

Grand to National Integration Project
and NCERT

1355. SHRI SAT PAL KAPUR : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state

{2) the amount allocated for National
Integration Project and the National C ouncil
of LCducational Research and Traipng dur
ing the last 2 years ,

(b) the number of Flms produced by tht
National Council of Educational Research and
Training on National Integradon duringthe
same period ;

{c) whether Project Officer, National Int-
gration Project has rejected any flms on the
theme of National integration , and

(d) ifso, the grounds for their reection ®

THE DEPUTY MINISTER IN I
MINISTRY OF RDUCATION AND
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SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA): The amount allocated to the
National Council of Educational Research and
Training during the last two years for National
Integration Project was Rs. 10,88,061/-.

(b) Nofilms have yet been produced 1n
the National Council of Educational Research
and Training on National Integration. Pro-
duction of films on National Integration has
been included in the Council's programme
for the current year.

(c) and (d). No Project Officer has yet
been appointed, and the Head of the Depart-
ment of Social Sciences and Humanities is
looking after the project as Olficer-in-charge.
A two-real film entitled “‘Stones of Faith™ was
reviewed in the National Council on 8.12.
1970 when Heads of the Dcpartments of
Teaching Aids and Social Sciences and
Humanities were both present. The film was
not approved asit did not portray National
Integration and was only a historical docu-
mentary on & church in Sardhana with some
highlights from the life of Begum Sumroo.

Assurances given by Government in
Parliament

1155, SHRI SAT PAL KAPUR: Will
the Minister of PARLIAMENTARY AEFAIRS
be pleased to state :

(a) The number of assurances given by
Government in the Parliament in reply to
questions etc. during the Fourth Lok Sabha;
and

(b) how many of these were implemented
during the same period 7

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR): (a) Dur-
ing the Fourth Lok Sabha, 10965 assurances
were given by the Government in reply to
questions etc.

(b) Out of the number indicated in part
(b) 8608 mmurances were implemented dur-
ing the Fourth Lok Sabha, Of the balance,
522 amurances had been implementsd and
reports thereon laid in the House subsequent
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to the dissolution of the Fourth Lok Sabha on
2Ind April, 1971. Tmplementation Reports in
respect of a further set of 274 assurances per-
taining to the Fourth Lok Sabha are being
laid in the House today (1., 4th June, 1971).

Construction of quarters for the Officers
and stafl of Income tax Department

1357, SHRI 5. R. DAMANI: Will the
Minister of FINANCE be pleased to state :

(a) whether in many big cities land has
been acquired for constructing residential
quarters for the officers and staff of the in-
come Tax Department but construction work
has not been taken up ;

(b) ifso, the detalls of the land acquired
and also the number of departmental quarters
existing at present in various cities ;

{c) the amount provided i the budgets
during the last three years for the construction
of quarters and how much was actually spent ;
and

{d) the action being taken to accelerate
the work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) to (d), A statement contain-
ing the required information is laid on the
Table of the House. [Placed in Library. Ses
No. L.T.—323/71]

suTeY ST d wr dw mq el
wifafvas dw « e

1358, oft atm Tag fax : +m
fam 7ot a7 FAR A IO FO

(%) &91 & UEEFW § @
FeTET §7 §F Ve 45 qar  gE}
gifrfens N A amEnl W G
fradt @t & TKEFTC F qeEy
ufapa dvt A feeelt  wmend
"y ; T

(@) ST & TR O At
¥ fafir ot ¥ fy frefer
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safirat s weqrelf Mmoo F e H
fiefr Tfir & &t ga e o 7 4t ?
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(&) st amrey frares Iwm sy
o faar 5y o @Y TN Y 9w
arfew &1 gt AT ¥ fAy gwa
esfra &, o 9T I qar
QNwdr w@ar | o g qar 7 gqe
Uy ww g &@rdy 93 fadefr wra
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AT wver W af g )
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Mock Parliament Arranged in Schools

1360, SHRI B. K. DASCHOWDHURY :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) the names of Schools where mock
Parliament was arranged during the year
ending March, 1971 ;

(b) what encouragement, in the shape of
prizes or otherwise, is given to the talented
students ; and

(c) the steps Government propose to take
to arrange such activities in rural arca

schools ?

THE MINISTER OF PALIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a) A list
showing names of 41 Higher Secondary Schools
which participated in the Fifth Mock Parlia-
ment Competition held in Dethi during the
year ending March, 1971 is given in the state-
ment laid on the Table of the House. [Placed
w Library, See No. L, T.—324/71].

(b) The Scheme provides for thc award of
the following prizes after conclusion of each
competition to the participating institutions/
students :

(i) Shield (Parliamentary Shield). It is
a running Shield to be kept fora
period of one year by the institution
standing first in the competition.

(ii) One Trophy for the Zone, performance
of which turns out to be the best on the
basis of marks obtained by the schools
under that Zone.

Trophies for the institutions for meri-

torious performances in the corpeti-

tion, on the basis of the order of merit.

(iv) One Trophy for the institutions which
stands fust from among the new
entrants to the competition.

(v) Individual merit prizes in the shape
of medals/cups/books for some selected
participants from each institution.

(iii)

(c) The competition is organised in thosc
schools only which are recommended by the
Directorate of Education, Delhi. Such schools
invarigbly include schools located in rural
Arcas,
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Impact of Dollar Crisis in Europs on
India’s Foreign Debts

1361, SHRI B. K, DASCHOWDHURY:
Will the Minister of FINANCE be pleased to
state :

(a) the effect of present dollar crisis on
Indian economy ;

(b) whether dur to revaluation of currency
by many European countries, India as a debtor
would have to pay a bigger amount in servicing
its loans ; and

(c) if so, to what extent and the reaction of
Government thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Recent
international monetary developments are not
likely to have any adverse effect on India’s
fureign trade. However, an orderly and stable
international monctary system is an emential
prerequisite for avoiding longer term uncertain-
ties about aid flows and the development of
world trade.

{b) and (¢). Austria and Switzerland
formally revalued their national currencies on
the 9th May, 1971 by 5.05and 7.0 per cent
respectively ; the increase in the rupee value
of debt service charges on account of these
revaluations is estimated to be Rs. 49 lakhs
during 1971-72. West Germany and Nether-
lands, on the other hand, decided to float
their currencies instead of adopting a new
fixed parity ; consequently, it is not possible
to afrive at a precise estimate of the increase
in the rupee equivalent of debt service charges
on outstanding debt to these countries. The
net effect in real terms, if any, on debt service
obligations of the recent monetary changes in
Europe, however, will depend on a number
of factors including, inter alis, unit prices and
volume of India's exports to these countries, the
extent of debt relief and untied aid accorded
by them.

1362. SHRI BISHWANATH JHUNJHUN.-
WALA : Willthe Minister of TOURISM AND
CIVIL AYIATION be pleascd to state

(a) whether flow of tourists to historical
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places in Rajasthan has been increasing during
the last three years ;

(b) if not, the break-up of tourists flow to
Rajasthan during each year ; and

(c) what steps Government have taken to
raise the inflow of foreign tourists to
Rajasthan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Tourist arrival figures are com-
piled on an all-India basis and not State or
place-wise. It is, however, estimated that with
the increase in tourist traffic, a larger number
of tourists are visiting Rajasthan.

(c) Apart from suitable publicity, measures
are being taken to strengthen accommodation
and transport facilities.

Life Insurance Corporation’s coverage of
areas becoming affluent dune to Green
Revolution

1363. SHRI BISHWANATH JHUNJHUN-
WALA : Will the Minister of FINANCE be
pleased to state :

(a) whether the Life Insurance Corporation
has not been able to make a substantial break
through in arcas which have gained affluence
through *Green Revolution’ ; and

(b) if so, whether Government are contem-
plating to take special measures to tap this
source ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Though
there has not been a substantial increase in the
new business in areas which are believed to
have been benefited from the ‘Green Revolu-
tion’, the increase in thesc arcas has been
relatively more than the increase in other rural
areas.

(b) The following steps have been, and are
being, taken by the LIC to increase its business
in the entire rural sector ;

(i) Opening of new Branch Offices, sub-
Offices and Development Centres in
rural arcas, It is proposed to equip
these Centres with small offices for the
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maintenance of better linison with the
field orgamisation and the insuring
public and to upgrade existing sub.
Offices and Development Centres as
Branch Officesin an increased number,
%0 a1 to equip the field organisation
for servicing large number of policies.

(ii) Progressive division of territories into
compact units and placing of each
such unit in charge of a worker.

(1i) To encourage agencies being taken up
in rural areas, fixing of a lower
minimum guarantee of business for
rural agents,

(iv) Raising of limit for non-medical
(General) Scheme to Rs. 5000/- and
fixing of lower qualification for ap-
pointment of medical examiners.

(v) Simplification of Procedures.

(vi) Special arrangements with the Post
Offices in selr cted places for collection
of premiums from policy holders in
arcas where banking facilities are not
available.

(vii) Sending of mobile publicity vans to go

round rural areas,
(viii) Issue of a new policy of Insurance, nz.,
the Centenary policy, to make a special
provision in the event of defaultsin
payment of premium as a measure to
overcome difficulties experienced 1
rural areas in regular payments,

Forelgn Aid

1364, SHRI SHASHI BHUSHAN: Wil
the Minister of FINANCE be pleased to state*

(a) the amount of foreign aid likely to bt
received inm the next two years ;

{b) to what extent this amount is less in
comparison to previous years' amounts of
foreign aid ;

() whether this forcign aid cut will cause ®
fall in industrial output and hamper industris!
growth ; and

{d) if so, the remiedial measures adopted ";
Government to ensure that industrial growth
not hampered on this account ¥
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Since
forelgn aid commitments are mostly made on
an annual basis, it is not posmble to indicate
at this stage the amount of foreign aid likely to
be received in the next two years.

(b) to (d). Do not arise.

Unearthing of U ted Money

1365. SHRI SIHASHI BHUSHAN: Will
the Minister of FINANCE be pleased to state:

(a) the number of raids made during the
last six months in connection with unaccounted
money ;

(b) the amount of unaccounted money
recovered in each of the raids ; and

(c) the action taken or proposed to be taken
against the parties involved in thesc cases and
details in respect of these persons who posses-
sed unaccounted money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The number of searches
undertaken by the Income-tax Department
during the six months ending on 31st March,
1971 to unearth unaccounted money is 126.

(b) and (c). Assets of the value of
Rs. 76,06,666 including Rs. 71,13,131 in cash
were seized in the course of the search as these,
prima facie, appeared to be unaccounted assets.
Further investigations are in progress for
bringing to tax the concealed income. The
details in respect of persons who possessed
unaccounted money would be available only
after further investigations have been made
the explanations of the persons concerned have
been examined and the assessment and appeal
proceedings are completed. It is only then that
the Department can say that the amounts
seized really represent unaccounted money. It
is not pomible, therefore, at this stage to give
the details of unacoounted money in respect of
cach of the persons. All the necessary action
as provided in the Income-tax Act for assess-
ment and where called for penalty and prosecu-
tion will be taken,

Land Acquired by Kerala Government for
1366, BHRI A. K, GOPALAN ; Will the
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Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether theland acquired by the Kerala
Government for the proposed Calicut Aero-
drome has been handed over to the Central
authorities ;

(b) if so, when the work is likely to be taken
up ; and

{<) when the construction work of approach
road is likely to be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir

' (b) The imual work on filling and levelling
the land is expected to start within the next
year.

(¢) The Government of Kerala are reported
to have acquired 14.84 acres of land for
. «ting a road to connect the site of the
acrodrome with the main road.

Sanskrit Uaiversity in Kerala

1367. SHRI A. K. GOPALAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ¢

(a) whether Government propose to establish
a Sanskrit University in Kerala with the help
of Kerala Government; if so, the main features
thereof ;

(b) if so, whether Kerala State Government
had submitted a scheme to the Centre and
sought aid for higher education and research
in Sanskrit ;

(c) if so, whether Central Qovernment have
cansidered the scheme ; and

(d) il not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.P.
YADAVA) : (a) The question of establishing
a Samkrit University in Kerala is under the
consideration of the State Government, which
is primarily concerned with the establishment
of the Universities in the State,

{b) Mo, 8ir.

1 i) and (d). Do pot arise. C
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Strike by the Seamen of Indien FI*f
Vessels
1871, SHRI SOMNATH GHATTA';;
JEB: Will the Minister of SHIFPING
TRANSPORT be pleased 10 state :
(a) whether the attomtion of Govern@est
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has been drawn to the indefinite strike of (he
Seamen of Indian flag vessels ; and

{(b) the reaction of Government thereto ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR) : (a) and (b).
The National Union of seafarers of India, Bom-
bay resorted to boycott of Indian ships from
1-4-71 in order to picts their demand for pay-
ment of bonus and certain other allowance.
As a result of the cfforts taken by the Govern-
ment and the concerned partics, the strike was
withdrawn on 17th April 1971 following an
agreement between the Seafarcrs and Ship-
uwners to come to a scttlement by negotiations.
‘The negotiations were held in accordance with
the agreement but unfortunatcly the talks
failed.

Government are still trying to find a solu-
tion.

Organisations exempted from Payment
of Income-Tax

1372. SHRI S§. N. MISRA: Will the
Minister of FINANCE be pleased to state :

(a) the names of all the Bodies and Asso-
ciations which are exempted from the payment
of incomestax under the Income-tax Act ;

(b) the approximate amount of income tax
exemptions as a result of their being exempted ;

{¢) whether in the last financial year any
enquiries were made in respect of any Body/
Association to find out that there has been no
abuse of the exemption granted ;

{d) if so, the namec of such Body/Associa.
tion ; and

{c) the result of such investigations or en-
quiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The required infor-
mation is not readily available.

Exeraption from Income-tax is available
under the Income-tax Act in respect of the in-
rome of varlous types listed in several sections
of the Income-tax Act, 1961 mentioned below :

@) Section 171 /incoche from  property
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derived by Trusts constituted for chari-
table or religious purposes.

(ii) Sechon 12: Income from voluntary
contributions derived by Trusts constitu.
ted for charitable or religious purposes.

(in) Section 10 (21) : Income of approved
Scientific Research Associations,

{iv) Section 10 (22) : Income of Universities
and other Educational Institutions,

(v) Section 10 22 (A): Income of hospitals
and other institutions not run for the
purposc of profit, for treatment and con-
valescence,

(vi) Section 10 (2%): Income of approved
Institutions established for the purpose

of controlling or encouraging notified
sports.

(vii) Section 10 (23 A): Certain categories
of income of approved institutions estab-
lished for the control and encourage-
ment of professions like law, medicine,
accouniancy, etc.

(vii1) Section 10 (24): Certain categories of
wncome of registered Trade Unions.

(1x) Sectron I (29) : Income derived fram
letting of godowns, ctc. of statutory
authorities constituted for the marketing
ol commodities.

A very laige number of Bodies and Associa-
tions spread all over the country derive their
entire income from activities of the type enume-
rated above and, as such, they are exempt from
Income-tax. As these Bodies and Associations
are not tax-payers, no list of their names is
maintained.

A list may be compiled after making referep-
ces to the Income-tax Officers all over India ;
but it will be almost impossible to give even an
approximate figure of the total tax relicf result-
ing from the exemptions, because the Bodies
and Associations being exempt, no returns of
income are filed by them and no mssestments
are made.

As the Question is of a general nature, and
as the effort involved in collecting the required
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data will be considerable and not commensu-
rate with the results, it 13 regretted that the
Question cannot be answered in the present
form. Information about specific Bodies and
Associations or specific types of Bodies or Asso-
ciations can be made available, if demired.

(d) Scindia Devasthanam Trust

(e) The allegations ol tax evasion were
found to be bascless upon enquiry

Iaternational Monetary Crisis

1373. SHRI TRIDIB CHAUDHURTI :
SHRI RAJA KULKARNI ;

Will the Minuster of FINANCE be pleased
to atate :

(a) whether Government's attention has
been drawn to the statement of the President
of the Federation of Indian Chambers of Com-
merce and Industry made 1n Bombay on may
11, 1971 wurging the Union Government to
evolve a strategy in collaboration with other
developing nations in order to ensure that deve-
loped countries do not resort to non-monetary
measures as a result of international monetary
crisis ;

(b) whether Government have assessed the
effects of thus crisis and ensured that our export
trade with the developed countries and our fore-
ign exchange earnings from exports and foreign
aid are not affected ; and

(c) whether any ducusuions on the effects of
International currency crisis on India’s exports
and imports have been ingtiated by our Govern-
ment with U, §. A. and other aid-giving coun-
tries and with IMF and World Bank authori-

ties ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) Recent international monetary develop-
ments are not likely to affect adversely cither
our export earnings or the overall trade balance,
However, an orderly and stable international
monetary system is a necessary prerequisite for
avoiding longer term uncertaintics as regards
aid flows and the development of world trade.

(c) Does not arise.
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Steps taken for Widening and Strengthen.
ing of National Highway No, 34

1374, SHRI TRIDIB CHAUDHURI : Wil
the Minister of SHIPPING AND TRANS.
PORT be pleased to state :

(a) whether the work of widening and
strengthening of National Highway No 31
Calcutta-Sihiguri for which a total sum of
Rs 2 B0 ciores was sanctioncd has been com-
pleted and if not, whether it 13 expected to be
completed before the monsoon rains sct in,
and

(b) the steps Government propose to take
to prevent traffic jams and bottlenecks develop-
g on this highway during the monsoons »

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR) : (a) Actul-
ly National Highway No 31 starts from Cal-
cutta and ends at Dhalkola The various works
covered 1n the sanctions totalling Rs, 2.80 cro-
res are not expected to be completed before the
next monsoon

(b) Immediate restoration work as and when
considered necessary would be taken upto cu-
sure due maintenance of traffic.
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Increase in Emoluments of Bank
Employees

1376. SBHRIT. 8. LAKSHMANAN : Will
the Minister of FINANCE be pleased to state :

(a) the increase in emoluments given to the
Bank employees during the last two years and
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the cost of such increase to the Banking
industry ; and

{b) whether similar increasc has been given
to any other category of employees in Central
Government or public sector undertakings ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) . (a) and (b).
The information is bemng collected and will be
laid on the Table of the House.

Life Insurance Policy Holders

1377. SHRIT. S LAKSHMANAN: Wil
the Minister of FINANCE be pleased to state :

(a) the number of Life Insurance policy
holders in urban areas and rural areas ,

(b) the increase in the number of Life

Insurance Corporation policies in urban and
rural arears over the last three years , and

(c) the reasons for the slackness is increase
in the number of Life Insurance Corporation's
polictes in rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) . (a) and (b) The final figures of
new business secured by the L. 1. G. separately
in the urban and the rural arcas during the
year 1970-71 are not yet available. The total
number of policies usued during that year was,
however, 16,18,690 amuring a sum of more
than Rs, 1303 crores.

The business secured by the L. I. G, during
the preceding three years was as under :

(in crores of rupees)

No of polwcies Sum assured
Urban Rural Urban Rural

1967-68 9,13,709 5,009,607 599.82 23546
1968-69 9,72,671 4,77,341 685.32 295,12
196970 9,35,063 4,61,468 773.92 251.76

{c) The number of policies has been going
down in the last three years even though there
has been no fall in the aums amured. The
reasons for the failure of the L. L. C. to register
an ncrease in rural business, in its judgment,
are :—

(i) Vanations in income duec to seasomal

and other factors ;
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(ii) Competition for savings on account of
attractive terms offered by Land
Mortgage banks as well as competition
from Small Savings organisations , and

(iii) Investment by cultivators of their
savings in improvement of land, in
larger measure.

The rural business has picked up of late as
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the following figures would show
Period Number of  Sums assured
policies (in crores of
rupees)
1.4.68 to 31.12.68 3,07,930 146.58
1.4.69t0 31.12.69 2,82,35¢ 147.95
1.4.70 to 31.12.70 3,165,647 177.82

Profits and Premium rates of Life
Insarance Corporation

1378. SHRI1 T. 8. LAKSHMANAN : Will
the Minister of FINANCE be pleased to state :

(a) the profits earned by the Life Insurance
Corporation of India for the last threc years ;
and

(b) in view of the increase in business and
profits, whether premium rates of the Corpora-
tion’s policics have been reduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The profit of the life insurance
business, technically known as surplus, is deter-
mined at biennial actuarial valuations. The
{ast valuation was made as on J1.5,69 and the
surplus for the two year inter-valuation period
ended 31.3 69 amounted to Rs. 9.57 crores.

The net profits of the general insurance
business of the LIC for the last 3 years arc as
under :—

1967-68 Rs. 14.45 lakhs
1968-6Y Rs. 85.67 ,,
1969-70 Rs. 43.67 ,,

These profits, however, belong to Govern-
ment and do not have a bearing on the life
insurance premium rates.

(b) ‘Che LIC reduced premium rates under
certain without-profit plans of assurances with
effect from 1.2.70. These reductions were
justified by actuarial considerstions, but in
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view of the unccrtainty of the trend of future
expenses, it decidled to defer consideration of
any revision of premium rates under ‘with-profit
plans” till such time us expenses have stabilised,
particularly because equity to policyholders
under the with-profit plans can be ensured
through the mechanism of bonus distribution
In this connection it may be noted that out of
surplus of Rs. 96,57 crores for the inter-valua-
tion period ended 31.3.69, Rs 91.82 crores was
allocated among the policyholders by way of
reversionary bonus.

Recently, the LIC. reviewed the premium
rates under “‘One Year Rencwable Group
Term Assurance Plan' and *‘Level Premimn
Group Term Assurance Plan" and has decled
to reduce the premium rates under these plans
with effeet from 1.6.71.

Timings of Indian Airlines Day Service to
and from Madras

1380. SHRI MURASOLI MARAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state .

(a) whether he is aware that the timings of
Indian Airlines Day service to and from Madras
sre very inconvenient to the passengers ;

(b) if s0, whether there is any proposal to
alter the timings to make it more convenicnt ,
and

(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) to (c). The runway at Madras i under
repairs, as a result of which Jet operations are
not permitted before 1300 hrs. The existing
timings of operations to and from Madras have
been fixed in the light of this restriction. I
timings will be revised suitably when the
restriction is removed.

Shortage of Hotels in Madras

1381, SHRI MURASOLI MARAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleaged to state :

(a) whether he is awarc that therc 8
great shortage of hotels In Madras to cater 0
the needs of foréign tousls'ts ; .
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{b) whether ther is any proposal to cons-
cruct a big hotel in Madras for catering to the
tourists ; and

(c) if not, the reasons thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) -
(a) Yes, Sir,

(b) and (c). The Department of Tourism
has approved private sector plans for five new
hotel projects in Madras from the point of view
of their suitability for foreign tourists. There is
no proposal at present to construct a hotel in
Madras in the public sector,

Development of Places of Tourist Impor-
tance in Tamil Nadu

1382, SHRI MURASOLI MARAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the places in
Tamil Nadu which are propused to be deve-
loped as places of tourist importance ¢

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
During the Fourth period it is proposed to
vonstruct a youth hoste at Madras and augment
accommodation in the Traveller's Lodges at
Mahabalipuram and Madurai. A son-et-lumierc
spectacle will be mounted at Mahabalipuram.
An amount of Rs, 60,000/~ has been sanctioned
as grant-in-aid to the Kodaikanal Boat Club
for providing additional facilities.

Publicity regarding Temples and other
Places of Interest in South India

1983. SHRI MURASOL1 MARAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
there is & widespread fecling that temples and
other places of interest in South India are not
given wide publicity in foreign countries ; and

(b) if o, the action taken or proposed to be
taken in thiy regard with a view to attracting
more foreign tourists to India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (), Governmieat 13 not aware of any
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such feeling. In fact, temples and other places
of tourist interest in South India are given wide
publicity in foreign countries with a view to
attracting more foreign tourists to India.

Merger of Imperial Chemical Industries
with Atlas Chemical Industries of U.S.A.

1784, SHRI H. M. PATEL: Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether Government are aware of the
merger of Imperial Chemical Industries with
Atlas Chemical Industries of U S.A.

(l;) whether the Atlas Chemical Industries
have a sizcable equity interest in Indian Deto-
nators Litd ;

(c) whethet the proposed merger will not
result in the control of Indian Detonators by
the Imperial Chemical Industries Limited ; and

(d) if so, whether Government propose to
take any steps to prevent such development ?

THE MINISTER OF COMPANY AFFA-
IRS (SHRI RAGHUNATHA REDDY): (a)
There is a reference to the proposed merger of
M/s. Lmperial Chemical Industries Ltd,, U, K.
with M/s. Atlas Chemical Industries Inc.,
U.S.A. in the address of the Chairman of the
former company published in The Economist,
London, May 8, 1971,

(b) Adas Chemical Industries Inc., U.S.A.,
holds 50% of the shares in Indian Detonators
Ltd.

(c) On the proposed merger, 50% of the
shares of the Indian Detonators Lud. held by
the Atlas Chemical Industrics will pass to the
new company.

(d) As both the (lompanies, i.e. Imperial
Chemical Industries Ltd. and Aulas Chemical
Industries are not incorporated in India the
question of taking stcps to prevent merger does
not arise.

Package Tourist Plan at
Reduced Fares

1385. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state & ‘ B

(a) whether Air India’s package tourdit

Alr-Indin’s
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plan at reduced fares is un-attractive and 1
deemed a failure, because Indians and others
going abroad are permitted to manage all
their expenses within the 100 dollar foreign
exchange allowance given to them by Govern-
ment ;

(b) if so, whether Air India have approach-
ed Government to sanction more exchange
facilities to foreign-going tourists from India
to make it attractive to travel by Air India,
failing which the huge seating capacity of
jumbo jets will go unutilised ; and

{c) the action proposed to be taken by
Government in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) A release of foreign exchange worth 100
US dollars is allowed to persons who have not
been abroad in the last three years and who
travel by Air India. This is not connected
with inclusive fares for groups. Itis, however,
correct that more foreign travel would be
attractive if larger release of foreign exchange
were posible.

(b) No, Sir.
(c) Does not arise.
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Renewal of Vigas of Tourists

1387, SHRI VIKRAM CHAND MAHA-
JAN : Will the Minister of TOURISM AND
GIVIL AVIATION be pleased to statc :

(a) whether some foreign tourists want to
stay in India for a year ; but their visas are
not renewed, if so, the reasons thereof ;

(b) the steps being taken to make the
renewal of visas less cumbersome ; and

(c) which authorities in India are enutled
to renew them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
() Normally, foreign tourists are allowrd t0
stay in India for & period mot excecding ™%
months. The cases of those who desire to sty
in India for more than six months arc examin
ed on the merits of cach case,

(b) Rmﬂaﬁnmhrthegrmtufmmmﬂf
stay to tourists are already liberal.

(c) Foreigners registration Officers h"':
been cmpowered to grant extensions fof
period not exceeding six months atay in Tadi®
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Loan Applications Received by Branches
of State Bank in Chamba District

1388, SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of FINANCE be
pleased to state :

(a) the number of applications for loans
received hy each Branch of State Bank in
Chamba District during the last one year and
the number of cases where loans have been
sanctioned so far ; and

(b) the average time taken for thesc
branches of State Bank to sanction loan ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN)- (a) The
number of applications for loans received by
the State Bank in its two offices in Chamba
District were 16. Loans were granted by the
State Bank in 13 cases.

(b) The average time taken by the bank’s
branches in the district for sanctioning loans
was about one week.

Institutional Loan d

Houses
1389, SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
State :

(a) the total amount of institutional loan
owed by each of the 75 monopoly Houses
named by the Monopolies Enquiry Commis-
sion along with the duration and repayment
record,

(b) whether Government propose to change
all those loans into shares and stop further
institutional loans to any of these and other
big business houses ; and

(c) if so, the main features of the scheme
and if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): (a) State
menty enclosed I and II give the required
information in respect of two all India long
werm financial institutions in the public sector
Ramely the industrial Development Bank of
India and Life Insurance Gorporation of India.
Statements laid on the Table of the House.
(Placed in Library, Sss No. LT—825/71]. Similar

in respect of the Industrial Finance
Corporation of India is being collected and will
:;:ldontlae'rlhhoflhe!'hme when avail-

by Monopoly
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(b) and (c). Last year Government announ-
ced its decision that in the case of major indus-
trial projects involving substantial assistance
from public scctor financial institutions, the
institutions will, as part of their arrangements,
excrcise option for converting loan/debenture
assistance given by them in future into equity
cither wholly or partly within a specified period
of time. The operational guidelines in this re-
gard have recently been framed and the details
thereof have been given in reply to Unstarred
Question No. 774 on 28th May, 1971,

In respect of loans given in the past, it is
not proposed to convert all such loans into
equity but the financial institutions concerned
would have discretion to negotiate conversion
if thereis a default, each case being settled on
its own merits by negotiations with the indus-
trial concerns. These principles will apply to
all industrial concerns in the private sector
including the ones belonging to the 75 Mono-
poly Houses listed in the monopolies Inquiry
Commission Report.

Before sanctioning any assistance to an
industrial concern belonging to a Large Indus-
trial House, financial bodies arc endeavouring
to ensure that the industrial concern in ques-
tion has satisfactorily explored all other normal
ways of raising finance e.g. by isuing share
capital or debentures to the public, without
underwriting by the f{inancial bodies. Where
assistance is given by the financial bodies, it
will be ensured that the funds thus provided
are not diverted to other closely connected
concerns to acquire control over other companies
through inter-corporate investment. Subject
to these necessary precautions, financial amis-
tance by public sector financial institutions
will continue to be available to any concern
for genuine productive purposes.

Arrears of Income Tax Amounting to
more than Rupees One Lakh

1390. SHRI BHOGENDRA JHA: Wil
the Minister of FINANCE be pleased to
state =

(a) the names of defaulters against whom
Income-tax arrears amounting to more than
Rs. | lakh are outstanding ;

(b) the steps being taken to emsure full
payment at the earliest ;
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(c) whether these defaulters have also
received institutional laons for long periods ;

{d) if g0, the number of such income-tax
defaulters who have been given more than
Rs. 5 lakhs as loans by various agencies;
and

() whether it is proposed totake steps for
immediate collection of tax and loan arrears
by adopting some drastic measures and if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (e). The information
asked for about the names of defaulters against
whome Income-tax arrears amounting to more
than Ra. 1 lakh are outstanding is not readily
available and its collection requiring scrutiny
of more than 4000 assessment records will
involve considerable time and labour.

However, if the Hon’ble member desires to
have the information regarding any specific
amcssce(s) the same can be made available.

Archacological Excavation st Ambari in
Gauhati City

1391. SHRIMATI JYOTSNA CHANDA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state t

(a) whether archaeological excavations now
heing carried out at Ambari in the Gauhati
Qity have been yielding interesting finds and
that the ruins at Ambari are in the need of
claborate protection-cum-prescrvation mca-
sures ; and

(b) if so, whether Government propose to
take up the matter before further damage is
done by rains and floods ?

THE MINISTER OF RDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): (a) and
(b). The Government of Amam and Univer-
sity of Gaubati who condugted excavation at
Ambay} in 1969 and later in collaboration
with the Deccan College Post-graduate and
Research Institute, Poons, in 1970, have un-
‘rarthed Interesting finds and structural remuins
of two periods one dating from the 7th to the
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12th century and the other from the 13th 1o
the 17th cemtury. The #site appears to have
remaing also of an earlier period but these
could not be explored due to the high sub-yn)
water-table. Since the ancient site is not cen-
trally protected, it is the responsibility of the
State Government to protect and conserve the
site. However, when the Survey was
approached after the frst scason’s work in
May 1969, State Government was advised of
the interim measures required for the preser-
vation of the excavated remains. The State
Government has not approached the Survey
again in the matter. Technical assistance and
advice will be rendered by the Survey as and
when required.

Aircraft of Indian Airlines forced to
Land at Lilabari, Assam

1392. SHRI BISWANARAYAN SHAS-
TRI. Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether an aircraft of the Indian Air-
lines was force landed at Lilaban, Assam w
the third week of May, 1971 ; and

(b) if so, under what circumstances and the
result of enquiry, 1f conducted in the mateer ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGI{)
(a) and (b). Indian Airlines Fokker Fricudship
aircraft VT-DWU, while operating a sche-
duled flight, with 27 passengers and crew of
five on board, hit a bird just before landig
at Lilabari.

The landing was made satisfactorily and
there was no injury to the passengers or crew
The aircraft was inspected after landing a0d
the radar dome and some parts of the fusclagt
were found damaged. Repairs are 1o hand

Branches opened by Nationalised Baaks i*
Assam

1393, SHRI BISWANARAYAN SHAS
TRI: Will the Minister of FINANGE
be pleased to state s

() the number of branches opened b7
nationalised banks in Asmm, since the b3
wete nationalived ;
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(b) how does it compare with the opening
of branches in Punjab and Gujarat ; and

(¢) in view of the industrial backwardness
of Assam, whether Government propose to
open more branches in semi urban arcasin
the coming year ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) Between
19th July, 1969 and 31st March 1971, 4] new

offices have been opened in Astam (including
Meghalaya) by the 14 nationalised banks.

(b) The number of new offices opened by
the 14 banks in Gujarat and Punjab during the
same period was 250 and 73 respectively.

(<) Under the programme drawn up so far
about 40 more new offices are expected to be
opened by commercial banks in Assam during
the current year. In order to provide a basis
for planning the expansion of branches, Reserve
Bank has impressed upon the banks designa-
ted as Lead banks for different districts to pay
more attention to the relatively backward
dwtricts. Further programme of branch
cipansion in Assam would be drawn up as
soon as surveys of all the districts are com-
pleted
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Ty 7§ A FaEd g fag
HwaT ¥ 454 Off, sfaw wevATa @
85 TN, THEETIT HETATT § 69 h
A fafres seqarer & 14 900 49

AR & SWI9 F a9 B g
Y HITET TAF far FAag A
fafem st w@ra sfasfar &
¥ $3% gmi A o A9 fad v
sy # femaw &

(v) 6 A= & 5 @ @& ¥ awy
®Y AT T T A ¥ T

(@) oefy % v w3 dem, -
w8e ISAT AT FHRAIT I7 YHrE T@wAT
gy Ay T F I9W AFAHT )

forr arevara AT kY ¥ @ Sy
¥ aax & dwfr ggwew D TR AR
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T oft wur< frar ST T &0 A e
BT T VT &, CART QAT QA N & 3y
wWr e

az fafea garr & e drforat &Y arar
g1 AT w7 ¥ ge gk § 8t
T &Y a5 Srardy g€ & ¥ R eqpv
B A frem amfas—adar o
Lo ¥ el fry o sfrer
TE OF AT FFW OIWHY )

AYHT 09T 7 fag gz vFam
dwfta At 50,000 wAm Frw
HARY T AT IF ¥ 177 dwwT W
4% 6 FATE & AAT § A 7oA A
ek &

e fafyer agram afrag 4
qF 7 ST A A qrar et A A
¥ A0 & fawy w1 qAr s & P
T weh warndr & ofggfae # A
T |

=t wfer saw . qsqw @ fa=r
¥ Qfray dwfw #r snor 10 7@
XX A wETgvar § @iy A0
gfeFer & 50 mare s Y sy T
T L1 97 A A ¥ HAr ¥ A
g1 W fdey ¥ amy AT
¥ afeg & 7ary o wifge &@ & 77
for o 7 et & 1 a1 & sd @
ATAT qTRAT g PR gorer e ¥ T
it afY fegr wmy ?

T farwewar 7 § fr faelt A 9
aGrE 1 grarn sy o @ d
fore wOeY wqar fear s & @7 T
Feard ot ke W g wd T
g & ofve ey afecar o1 ¥ f*‘;g
for g g g gawr W A
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@mtm‘ft;ﬁ AT G w9 gEY
qr T 10 w3r® ¥9ar SN 97 A4
Cryr AT AT ST ATFT AN FT . N
A weRaw 743 ¢ aw = qferar
¥ @ A F TET Y, ITRT AT AN
FOE AT AT A & @1 W ¥ IATL
ad 7 T 1 TE T A JT W
e eum @ W e ww@ 9y
gar AN g A g« ¥4 39
w73 w1 W 5 o qar faar I Iasr
A wg wai g 7 wr F9 A% fag
TE wEEw qAET qfs 9T A A
gur ST @ A% oife AwgY  F FAF
fag faedrare 8, SfE ga@ Nard v [ar
g & AT FOE v A AT W §
TAFT ¥ TEIANT TN § | .. (sqwaTA)

it wew Fagr® ARt (sarfem) .
a7 qifeat o3 =t &t & { ar fredr
mefafrgem & faars s far o
MErg?

oft wrfersyeor . & €Y Strvr AHT TA-
fifaw Afagt #d@r @ @ &1 .. (svgea)

st wew fegrd wwddt . &g A
feedlt wttew & Fowr ) A g -
Hifes qifey | faeelt #7 s7raT 3 daen
Afear § fr worf @ @ m AR D
ad g

oft wflw wqur ; ** (wersra) .

Nt oew fagrdt awRd o aeaw
W, ¥ g F Yo og wEAT w9-
iy gk (sawem)...

UER WERD : {(T G wgrad o
T ared o wewr & T 9T oY Qg
7% gfere

ot mfie qaw it ().
MR. SFEAKER : This will be deleted.
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=t wfe saw : ¥ gfy AT A
g aw fasdft w wareer & fag &R
guare & fag #38y N A ¥ A dav
faar wr@r & wawc gerav fear smar @
Yz q@ & ¥ A FEA AR W
A7 wareed & FIT Y AAT QAT A
g @ g% Fro war @9 oF wTw T
fazid® difs 79 am & ¥ 5 oy dar
g A E e F fag atc faeelt &
fawrr & fag sawr =& Svarr Har
ar a8 ? e A ATEY IAT 9 wATH
T w1 wfasr @1 (sawerwr)...om
T I NET FEATE ar AT wgy Efw
I g W@, R ey & frogw dar
+ff 2 & AfFT wmr 9T A w0 F a=i
AT A & 1 aY g fAg Fro oF o
FHEE fasd |

O @ ag 2 fF war a6 Afear
dRA FT A § AZ IHEH oA Y
faa &t & o agrac s ¥ ww
I A TOA I AEAEHAT & AT IAE
fag @y #qr a9 s Ay § A1 few
W 7 Igwy wrTAT AEN § Y

st gw wee fifwa - sFr A7 TEW-
A9 wzeq 7 g w7 v fyaar soar fagr
qAAr § IAW ATH L SN AT A w7
e qifar & graew ¥, Sa¥ g ¥
59 FIE a6 IS A gw I¥ ¢ Fawre
F & g At o w93 & o dare
21 T|F AA@AT AW ST AYA qurE
FA OXT & F@ FEr ar ¥} wrer
oW gaR g fasga da & A
50-50 A & weerade & & wmer
o A1 A Y swarear ¥ mf &y gk
qra gaT ark & 14-15 7€ 1 fs 20
arde ® 7F fifer AT 28 ardw *
gar e #7 1 @H g6 aeT o dwiy

g
**Expunged as crdered by the Chair,
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w1 § & ¥feT 39 ol W arm qa N
afcfeafoat & 79 &% s ST A
BYIHIY ToT AT THE FAT | AA-
7 gzew s A <@ 6 32 gar
trwa ? &% 78 g AT IEY g
g ¥t feafa £ | @ A A F
fae & v difge & qifsar & Qv #°r
gor fafr &) @feq agawl & am
fregrgar § &1 @ %1 &7 3E
For Ffeq ofefefas @ s mw
frar s ®WE

WET A% AMET ¥ HWA & T HEr
T, 7F q@ A ¥ Ag T SEar g
FTALHT M §FEEge § I NEwE
qE T &, @l 9T W AR W
27 71w TRT ¢ AT QA AT
gigge @id Afeq a7 AT FFAT §
T AT grHieT §RIGgE, AR W
giearfaar & I F@T R 1 W AR
& & amowy e ] wwar g e fael
& wger w1 FHT A A 0 Sy
FraRgFAT R W oA @A AR oW
¥ ¥ gy § gEar fadr g aw @ o
FET TEY I3 @ TR
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¢ afer qraive R ¥ T ¥ qer
figgdt mar .

TG A W I@ H wAT 2 fr
foger a9t & gad fEat goard o of
vay frg quar @ srwwar g
T T qY A6 I Tqf o

SHRI INDRAJIT GUPTA (Alipore) : As the
hon. Minister has said, the most important thing
that concerns this matter is the question of
taking timely preventive measures. May |
know whether It is a fact, as is widely rumou-
red, that the hospitals in Delhi do not krep
with them regular stocks of anti-polio vacane
asa matter of course, and it is only afier e
outbreak of an cpidemic like the present one
that a search ismade to get hold of vaccine
from wherever it is available ? If that isso,
whether any steps will be taken to sce that
in future, hospitals do carry with them at
least a minimum stock of anti-polic vaccine
which will be available whenever required ?

Secondly, there is nothing to ensurc that
the incidence of this epidemic will be confined
within Delhi, These are things which can be
carried and transmitted from place to place
by various forms of infection, Therefore, I
would like to know whether the Government
is thinking of taking special steps to secure 2
larger stockpile of vaccines so that in casc this
epidemic reveals itself in any other part of the
country, stocks can be rushed there in good
time,

My last point is this, Hc b
generally said  that  the incidence _"
foond in alum areas or in uBhyE®
nic aress and so on, Have theymade 377
amessment from the cases which have beet
repoted by the various bospitals in the lo=
lities from which the patients bave B
Mﬁ?l&t&bﬂuﬂ!nml‘lﬂw
are a number of hospitals afd!ﬁ'crﬂﬂffpaf:
for example, there are the railway bospi ;h;
there wre the military hogpitals ; ther® 3
Corporation hospital ; mhtheﬁm;fm
Hotpital, Then therc are some instit”
under the QQHS, Thea, thero s the 26
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dent institution, namely, the All India Insti-
tute of Medical Sciences. So, from all these
different types of hospitals and institutions,
have they taken steps to see that proper tabula-
tion and asscssment is made of the sources
from which all these patients have been
brought, so that the areas concerncd could
be properly dealt with both from the preven-
tive aspect and the curative aspect ?

SHRI UMA SHANKAR DIKSHIT:

As far as the question of keeping
large stocks or adequatc stocks in
hospitals is  concermcd, this  vaccine

does not keep long. If you keep it inlarge
quantities, it deteriorates and becomes in-
effective. But in the Kalavati Saran Hospital
where this incidence has been secn, there was
adequate vaccine, It is notas if when infor-
mation is received we start rushing about and
getung this. There has been a regular plan
not only for import butfor local production
and for distribution. So far as import is con~
cerned, some Bombay firms have been given
recently some licences also, and two impor-
ters DeCruz Corporation, Bombay, and
Chandramohan, Ltd., Bombay, have been
importing. The DeCruz Corporation had
advertised in the newspapers, particularly in
South India, where there was a heavy demand
for vaccines sometime ago, that the vaccine
was available with them in adequate quant-
ties,

About the clmss of persons or the
arcas from which these patients are
drawn, I am afrald I am not able to
say whether we will be able to imme-
distely give this information. It will
need rescarch—

SHRI INDRAJIT GUPTA : I waated to
know whether there is any system for regularly
amessing the arcas from which the patients
are coming, because they may not be always
alum areas,

SHRI UMA SHANKAR DIKSHIT:
The Haffekine Institute people have been
fovited precisely to carry out this survey,
but whether it is done normally, I am not able
0 sy, )

MR, SPEAKER : Shri H, M. Patel,

ic in JYAISTHA 14, 1893 (SAKA)

Re. situation in 15¢
Wast Bengal
SHRI H. M. PATEL (Dbandhuka) :
I have no question to ask ; so long as his
pertains only to Delhi, all relevant questions
have been answered.

MR. SPEAKER . He is the first gentleman
in my experience who has said that he
is satisfied. (Inferruption)

SHRI ATAL BIHARI VAJPAYEE : May
Iuﬁmquﬂﬁon?wm‘mqﬁ
g 5 aesr Y gz @ A1 e A
FATAT ATAT § T T &Y A & @ Erwv
AT F AT AT

12.14 hes.
RE : SITUATION IN WEST BENGAL

SHRIM.KALYANASUNDARAM (Tiruchi-
rapalli) : Sw, I want to invite your
attention to & very scrious matler about the
situation in West Bengal. There isa seriows
condition in respect of the refugee camps.
‘The seriousness can be well understood from
this fact. The Chief Minister of West Bengal
isa very sober and ressonable gentleman,
He has sent an SOS to the Government of
India, threatening to resign, if proper help is
not forthcoming quickly. The howse expects
the Prime Minister to make a statement imme-
diately. May I know whether any responsible
tninister would make a statement on this ?

SHRI SAMAR MUKHERJEE : (Howrah)
I support him. I have received a telegram
from Mr, Mohammed Ismail, M. P, saying :

“Inhuman torture let loose by the Industrial
Security Force on Durgapur workers, "

MR, SPEAKER : You should have given
tome notice about it.

SHRI SAMAR MUKHERJEE: Calling
attention has been refused. Will you allow
the calling attention ? An abnormal situation
has developed there. There is stoppage of
wnrknnd&'.'u:mn injured,

MR. SPEAKER : 1 can not assure him
anything now. There should bé proper dotice,
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SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : About the refugee problem,
we have given notice asking for a short dura-
tion discussion. The situation is serious.

MR. SPEAKER : 1 hope you will convey
the feelings of the House to the Prime
Minister.

THE MINISTER OF WORKS AND HOU-
SING, AND HEALTH AND FAMILY
FLANNING (SHRI UMA SHANKAR
DIKSHIT) : So far as the health side is
concerned, I am ready to give the information,

SHRI INDRAJIT GUPTA (Alipore) :
The Housc will not be meeting till Monday.
The newspaper report says that cholera epi=
demic has broken out on a mass scale.

MR. SPEAKER : He was asking about the
resignation threat by the Chief Minister.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR) : Apart from
press reports, we do not have any other report.
We shall certainly try to find out what exactly is
the position. Ifitis desirable, we shall come
forward with a statement.

SHRI INDRAJIT GUPTA 1 Today ?

SHRI RAJ BAHADUR : I cannot say
that. The Prime Minister is going tomorrow
to West Bengal and she will attend to this pro-
blem.

ft wzw fagrd woddt:  seqw
AR, I TE TRAI A B | AWATT
qTet & 9T g G awmy & dfww e
ff & qiF Hr§ ;AT A F | AT FX
5000 seomdt &% ¥ WY R § avag
TR A ATHTX & 9w gAY wfgg

SHRI RAJ BAHADUR : I was talking
about the resignation.

SHRI 8. M. BANERJEE (Kanpur): In
today’s Statesman, it is said on the front page :

“Centre to decide on refugecs today,

JUNE 4, 1791

Wait Bmgal 156

Mr. Jagjivan Ram, who was in Calcutta
yesterday, will be back here tomorrow. He
will give Mrs. Gandhi and other leaders hus
agemsment of the refugee situation and the
problems created by the spread of cholera,
The Prime Minister will thus be able to
indicate the Centre's thinking when the visits
Calcutta on Saturday.”

Sir, before a decision is taken on the question
whether the refugee problem has to be tackled
by the Centre or the State should share the
responsibility, this House should get an oppor-
tunity to discuss it. We are not concerned with
the Chief Minister's threat to resign. We
should have a proper discussion here on this
blem before a decision is taken.

st fagfe faw  (Frfigrd) @ g
TS A T qET T HIHL T ERA A
Hore § A a® FHH @ FT W A2
Eq ag Tawr vy & B owml o
TegelTer ¥ 997 BTG R )

seam Agrea : gy e A
fear € af) g8 g% § | AT AR
wWagdfergaRdy S
g ?

it fqf e : ssaw wgraw, @
fergeam & o O i I g oy
T I 9T HA PN | vl qg FA
ofewsfy Fmer F Ay § ag AL
f& 7 gy & ol grew ¥ sorelEd
Tw ot FT AW MA@y § A I
4T fF ag waew Y 4 a7 9w YF R
W HAET T AT § A gy ofew @
fis ag 7gt 97 @F e gew MA@
gAT ¥ I} XA | gEwr O
firerefy wifygy wiife ag e o A7
arw &1 wfa g qifwarde § 90
A w2 agi Ay few fag &1

THE MINISTER OF DEFENCE (SHR!

JAGJTWAN RAM) : I wasin Calcutts sad !
had a discussion with the Ghief Minister,

|
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Deputy Chief Minister and Shri Tarun Kanti
Ghosh. The influx of refugees is very large.
They arcspreading throughout West Bengal.
They have reached a large number. Thry
bave reached near the Dum Dum airport and
they are trying to enter the city of Calcutta.
Naturally, the West Bengal Government is very
much coucerned about that—the mixing up
of the refugees with the population there. Of
course, 80 far as the responsibality for the
maintenance and upkeep of the refugees 1s
concerned, naturally it 18 that of the Cential
Government, We are not shirking that res-
ponsibility. We will have to look after that.
What the West Bengal Guvernment want is
that the refugees in the camps should be kept
in such a way that they do not mix with the
people and create law and order problem.
Because, the feeling in the country is so much
pro-Bangla Desh that any apecch against
Bangla Desh or pro-Pakistan will naturally
create tension in the country and the Bengal
Government is very much concerned about
that. About the resignation and other things,
1 am not aware of them, They did not men-
tion anything. We discussed how to devise
ways and means to meet the situation.

SHRI INDRAJIT GUPIA : What about
the cholera epidemic among the refugees ?

SHR1 JAGJIWAN RAM: We did not
discuss that. Thar is for the Health Minister
and the Kehabilitation Minister.

MR. SPEAKER : I have hxed a Calling
Attention Motion on this.

SHRI SAMAR GUHA (Contai) : Sir, [
have written to you about this. This bas
appecared in the press. 1 have received oumer-
Ous telegrams from different arcas that already
cholera epidemic has broken out and it is
spreading to the different districts. Already
the four districts of 24 Parganas, Malda, West
Dinajpur and Nadia had a toll of at least 5,000
and it is spreading. Sir, you say you have
admitted the Calling Attention. According to
the procedure that is followed in this House it
is powihie to take up the matter today at5.30
P-m. The matter is very urgent and impor-
tant and we must know from the government
what they are doing. Thousands of people are
loting their lives and we hear from Radio
Australia, from New Zealand and we read 1n
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the Times that many countries are sending
vaccines. Yet, this Government do not come
out even with a statement. The matter is
very urgent. Tomorrow is Saturday and so it
could be taken up only on Monday. Already,
5000 deaths have taken place. 1 would suggest
that the matter should be taken up today it~
self. . (interruptions) This guvernment has no
right to continue 1n office ... (interruptions)

MR. SPEAKER : He cannot go on spcak-
ing like that every time.

SHRI UMA SHANKAR DIKSHIT : Sir,
I can understand the concern and anxiety of
this House, We are faced with a serious situa-
tion and the influx of relugees goes on increa-
sing rapidly

SHRI M. KALYANASUNDARAM : Not
merely influx but there is the epidemics.

SHRI UMA SHANKAR DIKSHIT : This
cpidemics is because of the large number of
people coming in. If the influx is at this rate,
not only medicines but nothing could be
supplied. That is the point 1 am tryiog to
make. Since yesterday afiernoon I have been
in constant touch with our Officers in Caleutta.
We have made every possible arrangement.
They said they immediately neced saline bottles.
We have made arrangements. Immediately
10,000 bottles will be delivered to them,
There is a stock there itself. Only testing has
to be done, which takes a little time. Then they
need molar lactate. That is also being arrang-
ed. They have adequatc arrangements for
medical supplics. Regarding mobile hospital
we have alerted everybody and another
mobile hospital is being sent. Then, teams of
ductors and nurses are also being sent. We
nerded vehicles for transport of medicine and
patients and so on. For that also we have
made arrangements with Defence and Rail-
ways. Therefore, so far as these things are
concerned, every human effort is being made,

But I have information, as I began by say-
ing, that hundreds of people—I do not say,
all of them-~when they cross in a famished and
hungry condition, fall down dead literally. 1
have been twing to contact everybody con-
cerned and they say that the condition jn
which they come is such that they are others
wise also hardly able to survive, That is the
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position. Therefore, we must see it in the
proper perspective.

So far as the health side is concerned, that
is, providing additional tcams of doctors,
nurses, attendants, medicines, drugs, vchicles,
mobile hospitals—by mobile hospitals I mean
that we put up a large tent and then we shift
it to some other place—in these matters, no
human cffort will be spared. Thatisall I can
ny.

SHRI PILOO MODY : (Godhra): Have
you any information whether they are falling
down dead because of exhaustion or malnutri-
tion or some disease ?

SHRI UMA SHANKAR DIKSHIT: Itis
very difficult to say, They arc coming at such
a rapid rate that there is nobody there to con-
tact or examine every person that comes along.
Tt is an impossibility to do so.

12.26 hrs.

CLARIFICATION BY MEMBER RE: A
NEWSPAPER REPORT

PROF. MADHU DANDAVATE (Raja-
pur) : With your prior permission, Sir, I am
rising to make a clarification.

In the newspapers of June 2, 1971, a news
report has appeared regarding the letter
addressed by some MPs to the Prime Minister
requesting her to use her good offices with the
State Gover of J and Kashmir to
gét the externment order against Sheikh
Abdullah and his two colleagues withdrawn,
In the newspaper reportd my nameé has been
mentioned as one of the signatorics on behalf
of the PSP.

I wish to clarify that in view of the contro-
veruial politics pursued by Sheikh Abdullah
which is harmful to Kashmir's irrevocable
integration with India, I have not signed the
letter addressed to the Prime Minister. At the
same time I wish to clarify that if my name
bas appeared as bne of the signatories, itis a
bone fide mistake on the part of those who
collecied the signatures.
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SHRI ATAL BIHARI VAJPAYEE :
(Gwalior) : This contradiction should have
been issued outside the House. The House hay
nothing to do with the statement. If Members
of Parliament issue statements to the press, it
has nothing to do with the House,

SHRIS. M. BANERJEE (Kanpur): On
a point of order.

MR. SPEAKER : I think, your point of
order is correct,

SHRI S. M. BANERJEE : It should be
cxpunged,

SHRI ATAL BIHARI VAJPAYEE: I
entirely agree with the views of Shri Dandavate,
but this is not the place to make a contiadic-
tion.

SHRIS. M. BANERJLE: He canisuca
contradiction to the press but this forum should
not be used for that,

PROF. MADHU DANDAVATE: 'The
signatures were collected in this very House.
(Interruption)

SOME HON, MEMBERS : No, no.

MR. SPEAKER : This relates to sorething
which happencd outside the House. If the
signatures are collected in this House, they aie
not on record. Everything is done by hand or
silenily, Notlung is spoken here.

SHRI ATAL BIHARI VAJPAYEE : Lven
the collection of signatures is not correct.

MR, SPEAKER : Itis without our know-
ledge.

PROF. MADHU DANDAVATE: Sir,1
am not in the habit of violating the rules of
procedure. Therefore I miet you in  your
Chamber and said, “If you give me the ™
mission to make the dlarification, then oalf !
will rise in the House™, Only afier your &
plicit permission I rose to make the clasific®
tion.

MR. SPEAKER : It iy my mistake.

i
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12,29 hrs.
PAPERS LAID ON THE TABLE

Dzvir Saves Tax (SEcoNp AMENDMENT) RULES,

ANp NoriricaTions unper Customs Acr,

CentranL Excises ANp Saut Acr, CeENTRAL
Excise Ruces, grc. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table:—

(1) A copy of the Delhi Sales Tax (Second
Amendment) Rules, 1970 (Hindi and
English versions) published in Notifica-
tion No. I'. 4 (144)/68-Fin. (G) in Delhi
Gazctte dated the 29th April, 1971, under
sub-section (4) of section 26 of the
Bengal Finance (Sales Tax) Act, 1941,
as in force in the Union territory of
Delhi. [Placed in Library. See No, LT—
304/71]

(2) A copy each ofthefollowing Notifications
(Hind: and English wversions) under
section 159 of the Customs Act, 1962 :

(i) G. 5. R, 650 published 10 Gazette
of India dated the 1st May, 1971
together with an explanatory
memorandum.

(ii) G. S. R. 685 published in Gazette
of India dated the 8th May, 1971,
together with an explanatory
memorandum. [Placed in Library.
Sse No, LT—305/71])

(3) A copy each of the following Notifica-
tions (Hindi and English versions)
under section 38 of the Central Exciscs
and Salt Act, 1944 :—

(i) The Central Excise (Fourth
Amendment) Rules, 1971, pub-
lished in Notification No. G. 5. R.
486 in Gazette of India dated
the lst April, 1971.

(ii) The Central Excise (Fifth Amend.
ment) Rules, 1971, published in
Notification No. G. 8. R. 649in
Gazectte of India dated the lst May
1971, [Ploced in Library. See No,
LT—306/71]

(4) Acopy each of the following Notifica-
tions (Hindi and English versions)
issued under the Central Excise Rules,
1944 :—

(i) G. S. R. 492 published in Gazette
of India dated the lst April, 1971
together with an explanatory
memorandum.

(il) G. S. R. 648 published in Gazette
of India dated the lst May, 1971
together with an explanatory
memorandum,

(iii) G. 8. R. 688 and 688A published
in Gazette of India dated the 7th
May, 1971 together with an ex-
planatory memorandum. [Placed
wn Library. Sex No. LT—307/71]

(5) A copy each of the following Notifica-
tions under scction 159 of the Customs
Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944 :—

(1) The Customs and Central Excise
Duties Export Drawback
(General) Fifteenth Amendment
Rules, 1971 (Hindi and English
versions) published in Notifica-
tion No. G. S. R. 310 in Gazette
of India dated the 6th March,
1971.

(ii) G. 8. R. 311 (Hindi and English
versions) published in Gazette of
India dated the 6th March, 1971
containing corrigendum to Noti-
fication No. G. 8. R. 2039 dated
the 19th December, 1970.

(i) G, S. R. 312 (Hindi and English
versions) published in Gazatte
of India dated thc 6th March,
1971 containing erratum to Not-
fication No. G. S. R. 2038 dated
the 19th December, 1970,

(iv) G. 8. R. 313 published in Gazette
of India dated the 6th March,
1971 containing erratum to Noti.
fication No, G, S. R, 1984 dated
the 5th December, 1970,

(v) The Customs and Central Excise
Duties Export Drawback
(General) Sixteenth Amendment
Rules, 1971 (Hindi and English



163 Papers laid

[Shri K. R. Ganesh]
vertions) published in Notifica-
tion No. G. S. R. 437 in Gazette
of India dated the 27th March
1971,

(vi) The Customs and Central Excisc
Duties Export Drawback (Gene-
ral) Seventeenth Amendment
Rules, 1971 (Hindi and English
versions) published in Notifica-
tion No. G. S. R. 518 in Gazette
of India dated the 10th April,
1971.

(vii) The Customs and Gentral Excise
Duties Expors Drawback (Gene-
ral) Eighteenth Amendment
Rules, 1971 (Hindi and English
versions) published in Notifica-
tion No. G. 5. R. 646 in Gazctir
of India dated the Ist May, 1971,
[Placed in Library. See No. LT—
308/71]

Cost Avorr (RerorT) Amenomest RuLes,
AND NoOTImCATIONS UNDER MONOPOLIES AND
RestricTive TRADE PrAcCTICES AC

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): Sir, on
behalf of Shri Raghunatha Reddy.

1 beg to lay on the Table—

(1) A copy of the Cost Audit (Report)
Amendment Rules, 1971 (Hindi and
English versions) published in Notifica-
tion No. G.S. R. 240 in Gazette of
India dated the 20th February, 1971,
under sub-section (3) of section 642 of
the Companies Act, 1956. [Placed in
Library. Se¢ No. LT—309/71]
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(2) A copy each of the following Notifica-
tions (Hindi and Eaglish wversions)
under sub-section (3) of section 67 of
the Monopolics and Restrictive Trade
Practices Act, 1969 :—

(1) The Monopolies and Restrictive
Trade Practices (Information)
Rules, 1971, published in Notiti-
cation No. G. S. R. 607 in
Gazette of India dated the 24th
April, 1971,

(ii) The Monopolies and Restrictive
Trade Practices (Second Amend-
ment) Rules, 1971, published in
Notification No. G. 5. R 641 in
Gazette of India dated the st
May, 1971.

(iii) The Monopolies and Restrictive
Trade Practices (Third Amend-
ment) Rules, 1971, published in
Notification No. G. 5. R. 672 in
Gazette of India dated the 8th
May, 1971. [Placed in Library
See No. LT—310/71)

StarzmenT Swowme Acmion TAken BY
GOVERNMENT ON ASSURANGES, PROMISES, KIC.
BY MINISTERS IN THE LOox SaBHA

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
I beg to lay on the Table the following stai~
ments showing the action taken by the Govern-
ment on various assurances, promises and
undertakings given by the Ministers during
the various aessions of Lok Sabha i—

Fourth Lok Sabha

1. Statement No. XXXII

2. Statement No. XXVI

3. Statement No. XIX

4, Statement No. XXIV

5. Statement No. XIV

6. Statement No. XII

7. Swatement No. XIV

8. Statement No. V

9. Statement Nos. III and IV .

Fifth Lok Sabha

10. Statement No. I
(Placsd in Library. Ses No. LT-311/71]

First Session, 1971
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12.30 bours.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRASPORT (SHRI RAJ BAHADUR) : With
your permission, Sir, I rise to announce that
Government Business in this House during the
week commencing from 7th June, 1971, wll
consist of :—

(1) Further discussion on the General Bud-
get for 1971.72,

(2) Discussion and Voting on the Demands
for Grants (Manipur) for 1971-72.

(3) Consideration and passing of :—
The Bengal Finance (Sales Tax) (Dellu
Validation of Appointments and Procee-
dings) Bill, 1971.
The Gold (Control) Amendment Bill,
1971,

(4) Discussion and voting on the Demands
for Grants (Railways) for 1971.72.

12,30} hours
ELECTION TO COMMITTEES
(i) CenTRAL Sizx Boarp

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : I beg to move :

“That in pursuance of sub-section (3)

{c) of Section 4 of the Central Silk Board

Act, 1948, the members of this House do

proceed to elect, in such manner as the

Speaker may direct ; four members from

among themselves to serve as members of

the Central Silk Board, subject to the other
provisions of the said Act.”

MR. SPEAKER s The question is

“That in pursuance of sub-soction (3)

(c) of Section 4 of the Central Silk Board

Act, 1948, the members of this House do

Proceed to clect, in such manner as the

Speaker may direct, four members from

among themselves to serve as members of

the Central Silk Board, subject to the other

Provisions of the said Act.”

The motion was adopied

Electson to Gommitiess 166

(ii) Com Boarp
SHRI A. C. GEORGE : I beg to move :

“That in pursuance of sub-rule (1) (e)
of rule 4 of thr Coir Industry Rules, 1954,
the members of this House do proceed to
elect in such manner asthe Speaker may
direct, two members from among them-
selves to serve as membens of the Coir Board
for a term to be specified by the Central
Government.

MR. SPEAKER : The question is :

“That in pursuance of sub-rule (1) (e)
of rule 4 of the Coir Industry Rules, 1954,
the members of this House do proceed to
elect, in such manner as the Speaker may
direct, two members from among themselves
to serve as members of the Coir Board for
a term to be specified by the Central
Government.”

The motson was adopted

(iii) CourT or Tae Umverary or DaLm
THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI D. P. YADAVA): I beg
to move
“That in pursuance of clause (1) (xvi)
of Statute 2 of the Statutes of the University
of Delhi, the members of this House do pro-
ceed to elect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the Court
of the University of Delhi,”

MR. SPEAKER : The question is :

“That in pursuance of clause (1) (xvi)
of Statute 2 of the Statutes of the Univer-
sity of Delhi, the members of this House
do proceed to clect, in such manner as the
Speaker may direct, two members from
among themseclves to serve as members of
the Court of the University of Delhi.”

The moton was adopted

SALARIES AND ALLOWANCES OF OFFI-
CERS OF PARHA];N;Z&N;I‘ (AMENDMENT)

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): I beg to

“Published in  Gazette of India Extraordinary, Pact II, section 2, dated 4.6.71,
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[Shri Raj Bahadur]
move for leave to introduce a Bill further to
amend the Salaries and Allowances of Officers
of Parliament Aet, 1953.
MR. SPEAKER : The question is :
““That leave be granted to introduce a
Bill further to amend the Salaries and
Allowances of Officers of Parliament Act,

1953."
The motion was adopled

SHRI RAJ BAHADUR : Lintroduce? of the
Bill.

12.32 hrs.

GENERAL BUDGET, 197]-72—GENERAL
DISCUSSION—Contd.

MR. SPEAKER : The House will now take
up further discussion on the General Budget
4 hours and 55 minutes have already been
taken. Still 15 hours and 5 minutes remain.
There is enough time. Shri Panigrahi.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Speaker, 8Sir....

MR. SPEAKER : Mr. Pillo Mody, thank
you very much for sendiog your regrets, But
that is in a typical characteristic way of your
OWn.

SHRI CHINTAMANI PANIGRAHI : Mr.
Speaker, Sir, some years ago, Pandit Nebhru
with his characteristic and philosophical
farsightednecas wrote :

“Our major difficulties in India arc
due to the fact that we consider our prob-
lems, economic, social, industrial, agricul.
tural, commercial, within the framework of
of existing conditions. Within that frame-
work and retaining the privileges and special
status that arc part of it, they become im-
possible of solution. Even if some patch-
wark solution is arrived at under stress of
circumstances, it does not and cannot last.
The old problems continue and mew pro-
blems, or new aspects of old problems, are
added to them. This approach of ours is
partly due to tradition and old habit, but
essentially it is caured by the steel frame
which holds together the ramshackle struc-
m-ll
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These words of Pandit Nehru said long
years ago hold good even today.

Though we have not completely overcome
these old habits, in recent years and in recent
months, we in our party and in the Govern-
ment, have waged a rclentless struggle to
overcome these old habits and to tread new
paths.

A National Budget is not merely a grand
sum-total of Receipts and Expenditure, Itis, |
may say, an cffective instrument for advancing
our accepted national objectives of establishing
‘a truly socialist and egalitarian society’ where
social tensions, arising out of the wide gap
between the aflluent and the poor should be
resolved and should be reduced.

Viewed from this angle, I have no doubt,
and without fear of any contradiction, I may
say, that this Union Budget for 1971-72 breaks
many new grounds. Herein one finds promises
not being broken, but, being pursued absolutely
and resolutely. How can those who are com-
mitted to the people, that party and that
Government, afford to break the promises and
s0 soon after the recent massive mandate from

the people ?

During the last few years we, is this Parlia-
ment have always been pressing upon the
Government this fact that the under-valuation
of property has always been a source of leakage
of money and leakage of the source of income
for this Government. Here in this Budget we
find certain stepstakenin this direction. Under-
valuation of property is a mecans to cvade
wealth-tax, capital gains tax and estate duties
Black money circulates through this proces
and becomes white money in due courscof
time, evading the taxes in that process.

Here, in this Budget, Government propo*®
to move a Bill during the current session of
Parliament, to acquire the necessary power
acquiring propertics at the prices CDWP““dm_g
to what are recorded in the Sales Decds. Th?
is & welcome measure.

Sometime ago, I had been to the Kult :::
the Maoali valley. There, you will be uPHC
to know, 75 per cent of the orchards W/
ought to belong to the poor people, arc 7

tIntroduced with the recommendation of the Prosident.
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hands of the big monopoly house. The mono-
poly houscs have diverted their black money to
purchase those orchards at cheaper rates, and
now they form their own property. If this
process continues, I fear, in another 5 years'
time, no native man living in Kulu and Manali
would have any land of his own,

A welcome step which the Budget outlines
is the decision of the Government to sponsor
legislation in the current session of Parliament
to discourage benami holdings of property and
this should also apply to the benami holdings of
shares.

The proposal to transfer the work regarding
the recovery of the arrears of Estate Duty from
the State Government to the Income-tax De-
partment at the Gentre,—though belated,—is a

good step.

The proposal for strengthening the valuation
cell for makiog valuation of buildings for
wealth tax purposes is also a good measure.
Decisions to take steps for checking the leakage
of forcign exchange through manipulation of
invoice values and to review the Foreign Ex-
change Regulation Act to plug the loopholes
that are existing are also welcome measures
which the House also wanted to have,

It has been very firmly stated that the basis
of tax has to be the size of income or wealth,
irrespective of whether it is derived from
agricultural or non-agricultural  sources.
Government cannot afford to ignore the
growing inequalities in the rural arcas.
Government should take immediate measures
to achieve this objective as announced in the
budget speech.

The rate of surcharge in the casc of indivi-
dual incomes and families is being increased.
The tax on capital gainsis being increased. The
incidence of tax on long-term capital gains in
the case of companies is also proposed to be
inereased. Wealth tax rate has been increased.
The exemption from wealth tax and the exemp-
tion available for houschold or personal
jewellery and for shares forming part of initial
capital {ssues is also being withdrawn. For the
Purpose of tax exemption in the case of new
industrial undertakings, debentures and long-
term  borrowings are being excluded. The
concessional tax treatment of dividends received
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by foreign companies is also being discontinued.
Further, a ceiling has been fixed on the re-

ation of company employees at Rs. 6000
per month including the perquisites. These
and such other measures have definitely given
a new thrust to our policy of reducing social
incqualities, They are definitely people-oriented
and are aimed at curbing the rich and the
affluent.

Some hon. Members have said that the
Lyon’s Range is happy and has reacted very
favourably to this budget. If the Lyon's Range
is happy today, it is because, if I may say so,
they have not becn able to understand the
wider implications of the budget, which they
will come to understand about ten or twelve
days hence or perhaps from next year, When a
sheep goes to the Aillkhana, whether it smiles or
weeps, how does it matter ? If today the
Lyon’s Range smiles, I believe that tomorrow
they may weep. So, that should not be a
criterion for judging the budget of a nation.

The only question that haunts the minds of
the people and also my mind is this. Will the
Government and the machinery at its disposal
beable to implement all these measures fully
and with the utmost strictness and speedso
that the tax-dodgers do not take recourse to
new ways for evading the incidence of these
tax measures in the coming months and years ?
Will the Government come forward with the
promised Bills immediately during this session ?
Every day we hear that the promised Bill for
abolition of privileges and privy purses is
coming. Every day we hear that the promised
Bill to amend the right to property is being
prepared and prepared very strongly, but days
and days are passing and yet the Bills have not
come, and the people are becoming impatient.
Merely telling us that the Bills are coming is
not enough. Since the current session is a long
one, I hope that we shall see these Bills present-
ed before this House during this scssion. I am
reminded of the famous tragedy by Dante and
the story of Penelope. Penclope was waiting to
meet her beloved, and he had been cursed. He
had been weaving the net for the whole day
and if the net were completed the beloved
would return. But what happened was that
Penclope used to weave the net every day but
by the evening it wsed to get torn, and
naturally, the beloved never returned. I hope
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[Shri Chintamani Panigrahi)

we shall not be like Penelopes waiting to get
those promised Bills here.

1 take this opportunity to bring to the notice
of the Finance Minister and the Government
some mspects of financing of the private cor-
porate sector which need to be thoroughly
gone into, since our declared objective is that
the afluent sections of the society should bear
a bigger burden of our taxes. The total paid-
up capital of the private corporate sector in
1969-70 came to Rs. 3574 crores.

The Industrial Finance Corporation, the
Industrial Credit and Investment Corporation,
the Industrial Development Bank, the State
Finance Corporation, the State Industrial
Development Corporations, the Life Insurance
Corporation, the Unit Trust of India, the
nationalised banks and the nationalised general
insurance companies-all thesc have almost paid
75 percent of the capital of the companies,
Another 22 per cent came from the public. 90
per cent of the loans flowed from the public
financial institutions. In some cases, the pro-
portion of loan to equity was as high as in the
ratio of five to one so far as the private sector
are concerned. Therefore, will it be wrong on
the part of our people and mysclf,if I ask a
question, straightforward, and put it to the
Government and the Ministry 7 The question
is, bow much private is the private sector in
this country ? I hope the Government will
give some thought to it and answer it: how
much private is the private capital. I hope you
can sec that the difference is as between Shri
Piloo Mody and myself ? That is the difference
between the private scctor and the public
sector.

SHRI PILOO MODY (Godhra): I do
not know what makes him public property,
frankly.

SHRI CHINTAMANI PANIGRAHI: I
have brought it to the notice of the Govern-
ment, 3o far as the borrowing side of the public
sector is concerned. Now, if you look at it as
to how they apportion the gross earnings, you
can sce the difference, a3 between Shri Mody
and myself. How do they apportion the gross
earnings ? The amount dedulted towards
depreciation was worth Rs, 181 crores in 1961-
62 ;it went up to Ra. 385 crorcsin the year
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1968-69. It has gone upstill further, Similar
is the case with regard to inventories ;: how
they are added up and then dividends are dis~
tributed. The provision for depreciation was
50.3 per cent in 1960-61. In 1961-62, it went
up to 52.2 per cent; in 1961-63, it increased
to 58.6 per cent. In 1963-64, it increased to
58.6 per cent. In 1964-65, it increased to 60.7
per cent, andso on and so forth. The depre-
ciation charges, if you look into the case of the
USA and the UK, do not exceed meore than 20
to 25 per cent, Take the case of the USA.
The internal sources of finance are most impor-
tant in the USA, constituting 65 per cent to 70
per cent, 8o far as the corporate private corn.
panies are concerned, of the total corporate
funds. It is also the same in the United King-
dom. In these countries, the relative impor-
_lm'me of i fltemll sources for company financing
18 INCreasing every year.

Whereas in our couatry, earnings are appor-
tioned towards huge depreciation, inventories
and dividends, and even retained profits do not
go in for productive capital formation. Why
not nationalise all these and get more revenucs
from the private corporate sector? 1 hope
they arc in a position to provide another Rs.
200 crores for our public finances. Therefore I
urge upon the Government that the financial
structurc and borrowings pattern of the private
corporate sector should be thoroughly examin-
ed and rationalised.

Now, I want to quote some relevant obser
vations made by our Prime Minister. Inaugu-
rating the 515t Annual General Meeting of the
Amociated Chambers of Commerce and Indus-
try in December, 1970, she asked the business-
men of this country thus 1

“Growth at what cost ? Any cost? At
the cost of the people ? ll‘itiaatthccmtl:_i
the people atlarge, arethey going to ¢
back and just watch it helpless ?”

She said that many observers from lands of
classical free enterprise often call Indian bust
nessmen renticrs rather than entreprencirs:
She said with a protected market where bllﬂr':
chlngoadtludwmntnmddividwdf ::c
market quotations indicating that profits d
good, a certain temporary rise in cos? 'h:“
not be #0 upsetting, Up tos poisty (b€
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increases should be absorbed. I would like to
know whether they are going to do 0.

Sir, lastly, I must submit before the Govern-
ment one thing. As you hear the population ex-
plo sion, as you have heard about the rise in pn-
ce explosion, there is a kind of debt explosion so
far as our country is concerned, in the matter
of its economy. The biggest challenging task
before our country today is the burden of exter-
nal debt. If I may say so, it is adebt explo-
sion. Gunar Myrdal, in his latest book The
Chalienge of World poverty, has highlighted the
problem and he has mentioned about India
also. He has said :

“The development of trade and of capi-
tal movement has resulted in the problem
of rising debt burden of underdeveloped
countrics. It is calculated that the accumu-
lative debts of these countries have increased
from 10 billion dollars in 1950 to 40 billion
dollars in 1965 and that they are continuing
to increase and will increase in future years
also,”

Annual payments of interest and amortisa-
tion over the same period have increased from
0.8 billion dollars to about 3.6 billion dollars.
The ratio of debt service payments to export
return rose from less than 4 per cent in the
middle fifties to 9 per cent in 1965. It can be
foreseen that if present trends continue all the
gross inflows of capital will be swallowed up by
the outflows, including the debt service some-
time in the early seventies. From today's ans-
wer to a question it appears that more than
40 per cent of India’s exports are going to be
kept for debt services. By 1975, it may go up
to 55 per cent. This is a very serious situation.

This year’s budget has definitely givena
thrust so far as our declared objectives are con-
cerned. After making all these submission, [
bave a right to appeal to the Government that
it is better to look into the conditions of the
Common man today, so far as the levicson
bread, coarse cloth and kerosene are concerned.
Keeping in view the support that the middle
%lheworkingpopuhﬁonnnd a vast majo-
Tty of the people have given to
w, I hope the minister will try to reconsider
these levies. There arc other ways of getting
resources, By realising income-tax arrears and
by a litdle tightening up of efforts in some other
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avenues, there is no doubt we can increase our
resources. Every effort should be made to
mobilise resources, 50 that we can keep up our
planned expenditure, programme of providing
employment to millions of people and also bear
the burden of Bangla Desh refugees.

MR. SPEAKER : Members from Congress
benches should hereafter confine their remarks
to 10 or 12 minutes. Regarding yesterday’s
walkout by Mr. Naval Kishore, he was good
enough to express regret. I thank him very
much. Shn Patel,

SHRI H. M, PATEL (Dhandhuka): Sir,
I rise to offer my observations on the budget
presented by the hon, Finance Minister on the
28th May. This budget has been variously
characterised by the members who have
spoken before me. After a careful study of the
minister’s speech and the various budget propo-
sals, I have come to the comclusion that the
Finance Minister was not quite clear in his
own mind as to the direction which he wished
to giv» to the economy of the country through
thus budget, Therefore, this 18 in many ways
a most disappointing budget. One had hoped
that this budget would indicate in unambi-
guous terms how exactly the (Government was
pitoposing to achieve the major promise that
the ruling party had made to the electorate,
viz., ganbi hatao. The present budget would
have then done a very real service, In a real
sense 1t would have been indicative of the line
which the future budgets would be taking.

Che Prime Minister, becoming somewhat
more realistic after the elections, stated soon
alter the clections that ganibi hateo, to remove
poverty was not somethiog that can be done
overnight ; it would take tume. I think that
1s perfectly understandable. But it is equally
clear that it can only be banished if there is a
well-thought-out kind of mini perspective plan
which one is determined to implement during
the period that lies before the next elections.
No one, not even the Finance Minister would
venture to claim that there s anything in
the natureof such a plan adumbrated in the
present budget.

Before I go further I think it is essentinl to
make it clear that my party’s alms are no
different from those of the ruling party.
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The Swatantra Party also wants to reduce the
disparities between the wealthy and the poor,
raise the standard of living of the people and
give them social security. Our Constitution
too, in perhaps more meaningful terms, has
said in its preamble that the goals that we
thould set before oursclves are justice, social,
economic and political, and equality of status,
and opportunity. Where we differ is in our
idea over the ways in which these goals are to
be achieved, State ownership and state con-
trol, which is what we mean India by socia-
lism, is one way of achieving them, We in the
Swatantra Party do not think these to be the
right instruments. We would rely far more on
the initiative and enterprise of the individual,
Wedo not question the fact that there are
arcas in which public interest is best served
by State ownership. By and large, as we see
it, the arca of public ownership would relate
to enterprises which provide the infra-structure
necessary for the development.

MR. SPEAKER : He may continue his
speech after lunch,
13 hrs.

The Lok Sabka adjourned for Lunch till Fourteen
of the Clock

The Lok Sabha re-assembled afier Lunch at four
minutes past Fourteen of the clock

[Mr. DEPUTY-SPEAKER 11 the Chair].

GENERAL BUDGET, 1971-72—GENERAL
DISCUSSION-~Contd.

SHRI H. M. PATEL : Sir, I was saying
that there were nine paragraphs in the Budget
speech of the Finance Minister which give an
indication of the reoricntation of policies
which he is seeking to achieve through this
Budget. But the extraordinary thing is that
the Budget proposals in themsclves do not
appear to be designed to achieve this reorienta-
tion. He says :—

“The massive mandale which this
Gmmmehwd&mtbepeoﬂet!zm
months ago was & mandate for socialism,
a mandate for rapid economic growth
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matched by increased social justice. There
can be little doubt that social justice must
begin with increasing the opportunities of
Job and work for every one.”

After referring to the various steps alrcady
taken by his Government including the crash
programme and the provision of Rs, 23 crores
that has been made for employment of the

educated, he proceeds to say :

“The largest stimulus to employment
can, however, come only by increasing the
tempo of economuc activity all round. It 1
therefore, essential  that  expenditure
under the Plan is maintained at projected
levels and that no shortfally occur.”

He, therefore, procceds to make slightly larger
provisions for the Plan while, at the sametine,
saying that he will lay empbasis on the umly
implementation of Plan projects for which
budgetary provision is being made.

Then, he proceeds to indicate the rest of
the philosophy underlying his Budget in the
following words :

“‘Faster growth and greater social justice
will be clusive goals unless persuaded in
a milieu of relative price stability, We can
scarccly ignore the adverse effects of un-
abated price increases om both investment
and income distribution. Inflauon abo
dislocates attempts to increase the efhcency
of production and to lower unit cost which
in turn affects exports. There is, thercfore,
need for continuous vigilance, The denve
for a faster rate of growth in this senst
therefore, blends with the parallel goal of
achieving price stability.”

It is an entirely unexceptionable statement o;'
philosophy and the objectives. Bu;‘whcn

look at the proposals, I find nothing in m:
that is designed to ensure dm-ﬁmm

growth of our economy or price st wi'
Indeed, the various taxation proponl'vw
direct and indirect, arc all such as must ing
sarily result in reduced capacity for

both by individuals and by the -
sector. 'rhhiniumrnmmmg?w
the capacity of the private 8ecto? L "\ op
ment, It may be argucd, ss has 18 diverted
done, that the saving haviog bee?
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into the public exchequer will be utilised in
the development and expansion of the public
sector. But then there should have been
proposals for achieving this. They are not
there.

Without entering into any controversy about
which sector should dominate, it is clearly
most cstential that the enterprises in both the
sectors should be efficiently run and, where in
an industry both public and private enter-
prises cxist, by showing no pariality to the
public enterprise or enterprises, Government
should ensure maximum cfliciency for them all
through competition among themselves.

One such industry is the shipping mdustry
which is a typical indystry where both private
and public enterprises exist side by side and
both are going to be sericusly affected by the
withdrawal of the development rebate. The
growth of that industry which as a big foreign
exchange carner and for other national secu-
rity reasons also is an industry we should
cherish and nurture, will be gieatly handi-
capped by the withdrawal of the development
rebate after May, 1974,

Incidentally, the industry will be faced with
immediate difficulties because ol the fact that
it has to enter into commitment for new ships
years ahead and most of the ships it has
already on order are due to be dclivered only
after 1974, Special connderation, I dare say,
might be given and should be given to those
ships that are on order. But the question
really is whether we desirc growth of the
industry or not, The growth of a vital industry
like thisis bound to be affected and, I am
afraid, most other industries will alio be
affected.

Again, the decision to impose a tax on
foreign travel is likely to hit hard an industry
like the shipping in which shipping companies
often have tosend full complements of crew and
officers for roplagement of absent crew at
foreign posts, Ihope, as and when orders
are imued and rules framed, power will be
taken to give exerption in such cases.

1 shall now turn to the other major objec-
tive of the Finance Minister. Without plentis
ful employment, tatk of social justive becomes
tather masaningless, The Rs. 50 crore crash

JYAISTHA 14, 1893 (S4AKA)

Gen Dis. 178

programme for rural employment and the
Rs. 25 crore programme for assisting the
educated unemployer is scarcely likely to help
in any significant manner. No concrete
schemes have been worked out even in regard
to these two projects and it will take far more
money to make a worthwhile impression, I
would venture to say that the Finance Minister
would have done well Lo have given consideration
to the proposal that the Swatantra party had
made of a larger programme of road construction
and house-building, say, of the order of Rs. 250
crores, Hadsuch a programme bheen taken in
hand or could be taken in hand without delay in
every part of the country it would have given
employment of an appreciable scale hoth to the
educated and to the rest, fulfilled the very
essential needs of the people, and given in the
bargain a big fillip to the entire economy.

One welcome statement in the Budget
speech of the Finance Minister is that which
promises simplification of the prooedure for
assessing Income-tax and other Direct Taxes. I
hope that in practice too, the intention will be
fulflled. Generally there 1s today far more
delay than appcars nccessary and far more
reluctance is displayed by officers to exercite
discretion vested in them. The vast majority
of those who are liable to pay Direct Taxcs
are not desirous of (vading payment of what
is duc from them. The attitude towards them,
should be helpful and understanding, but,
instead, they too are treated as if they are
hardened tax-criminals, I hope that the
Finance Mimster will enjoin the adoption ofa
healthier attitude,

In the same way, I congratulate the Finance
Minster on his decision to simplify the exis-
ting complicated rate structure of Import
Duties, This will greatly assist the importers
as also the customs authoritics. In the admi-
nistration of customns also, considerable degree
of rigidity has crept in and there are consider-
able dclays and dclays arc costly not only
to the individual or businessmen concerned,
but also to the country’s economy.

One thing that has surprised me is the
abgence of anygeference to economy. Conti-
nuous vigilance is enentiai, for, it illﬁm
to go on expanding without taking vare, at the
same time, %o cut out or reduce stafl of arga-
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nisations which have substantially or wholly
completed the work for which they had been
created.

Finally, I would like to draw attention to
two other important matters. Since Direct
Taxes have pretty well reached their ceiling,
it is Indirect Taxation on which we shall have
to rely very largely for further resources. But
great care necds to be exercised in the selection
of the items. What has been done regularly
year after year for the last few years has al-
ready imposed very heavy burden on a very
deserving scction of our people—the middle
clags and the salaried class, Their continued
existence is vital for democracy. Unfortuna-
tely, no one has yet ventured to define with
any degree of precision as to who comstitute
the middle class. Without venturing to define
I would say that those people whose income
today is in the neighbourhood of a couple of
thousand a month are people who cannot be
said to be really well of. In terms of real
money today that means only anincome of
Rs. 500 when we became independent or even
less. I mention this only to enable us to have
s proper perspective in these matters. They
arc just at a level at which they can live
moderately comfortably and give satisfactory
education to their children. These are the
people, however, who are back-bone of the
nation.

The other important question also relates to
another sct of people who constitute the back-
bone of the nation. Somehow, there still pre-
vails in a very large section of our people the
idea that the burden of taxation on the rural
area is much lighter than what it should have
been or be. They forget that the total income of
those who reside in rural arcas is much
lower and the total capacity to shoulder taxa-
tion is also, therefore, much less. If some few
farmers are well offand do not have to pay
any direct taxes, it docs not mean that the
agriculturists as a class are let off lightly, The
burden of indirect taxation od those who are
residing in the rural areas, according toa recent
study which I have seen, is pretty nearly as
heavy as that on those living in urban areas, if
we take account of theirrelatin: incomes. More-
over, we must not forget that rain is still the
dispenser of agricultural prosperity as also
indeed the prosperity of the country. Apart
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from the uncertainty of the rain, the agricul-
turists have to face a whole variety of uncer-
tainties. In spite of pesticides and fertilisers;
the farmer does notalways etcape severe lows
of or damage to his crop. Certainly, there is
scope for imposing some heavier burden on
larger farmers but that cannot be through the
instrumentality of income-tax as some appear
to consider. It will have to be some other
mote practicable thing. I am glad that the
Finance Minister has not imposed any special
burdens on the agriculturists, although he has
succumbed to the pressure by levying a duty
on tractors. I would only urge that rather than
let the question of agricultural taxation drift,
1t should be studied carefully and objectively,
not by biased cconomists living in Delbu or
Bombay but by cconomists as well as adminis-
trators and other experts who are familuar
with rural conditions and the conditions 1n
which the farmers labour and protper.

Before I conclude, I would like to refer
to what is taking place in Bengla Desh and asa
consequence in West Bengal and what is likely
to eflcct even larger areas of this country. The
burden of the influx of such large numbers of
refugeuinthimmmrryi-goingm be enormous
It cannot but disrupt our cconomy. It has only
made a beginning. Already, we arc confron-
ted with all variety of problems which at the
present moment may affect only the refugees
but which are going to affect our own people.
The size of the influx, I am told, i+ any
where between 5 and 6 million, and it wil
go on rising before any solution s found
to & much larger figurc; and there is 0o
solution, political or other, in sight We
have made efforts to persuade the international
community and to develop international
interest in the whole situation, but we scc that
for a variety of reasons, that interest is very
subducd, Even humanitarian considerations
do not appear to have moved countries; they
may have moved peoples but not the
governments of thelr countries. For U
for & solution until they
wake up to the acriousness of the situavon i
to commit the gravest pomible error for "]f'rh
we would have to pay almost an impossible
price. We gannot go on facing the cconomic
burden of 6 milion refugees, which may g%
% 10 millions, for auy loagth of tm:
It in almost like siyng that we should b
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prepared to find a thousand crores of rupees
extra, We can only do 30 by stopping
our development efforts, Can we afford to
do that ? If we cannot afford to do that, can
we impose additional tax burden of that
magnitude ? We cannot. How then does
this country expect to face up to this burden
and carry this burden? Why does not the
Government face this question frontally ?
The Finance Minister has taken a reasonable
amemment on such data he might have had in
front of him on the date on which he prepared
his budget and he has allotted as Rs. 60 crores
for looking after the refugees. It is clear now
that this is going to be an under-estimate ; no
doubt he will come with a supplementary
budget. But his entire budget will be thrown out
of gear. Has he started thinking about it ? Can
this question be solved only by talking, by
waiting to sce if somebody eclse comes and
solves it. Has the time not arrived when
we should seeif we cannot find a solution

for this with our own strength, with
our own determination? This is the
most important question. I have referred

to it today because it is going to affect
vitally the budget and the economy of our
country,

Before concluding I shall once again say
this. Though one tends to be carried away by
sentiment and emotion, let this at least be
borne in mind that our efforts should be to
level up and not to level down. The policies
we follow should mot merely beto scc that
profit is not made, Profit is the incentive
which makes people work.

MR. DEPUTY SPEAKER: The hon.
Member may conclude.

SHRI H. M. PATEL : Since I have not more
time, I shall conclude by saying that our
efforts should not be to level down but to
level up, Taxes undoubtedly are the life blood
of Governments, But a3 has well been said the
blood the Government's taxes, are after all
drawn from the asterics of the tax payer
and therefore it i iucumbent on the
Government to see that when that trans-
fusion is done, itis governed by principles of
social justice and fairness rather than by con-
siderations of political cxpediency.

SHRI BAMAR GUHA (Coutai) : I was
raptly hearing nicely worded preamble of the
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budget speech with a lot of socialist postu~
lates ; atthat time I have not had the idea
that the sting was in the tail. Indirect tax
measures which were announced appearced to
me that this Budget is not a gharibi hatao
which they professed but gharibi badao, I do
not want to use slogans. In reality the indirect
taxes will really rob the middle class people
and wage carners who have meagre incomes
and will add to their daily burden and inflate
their monthly budgets.

I have the temptation to analyse the whole
mechanics and dynamics of the budget from
socialist perspective but I refrain from doing
30 because this budget is based on unrealistic
foundation, On one calculation. the gap is
only Rs. 220 crores. Of course they provide
only Rs. 60 crores for the refugees and they
hope to get about an additional Rs. 25
crores. Will the Government be able to tackle
the massive problem of refugees with this sum?
Their whole basis is unrealistic. I do not
know whether our Finance Minister was that
day infected by the wise smiles of our Defence
Minister. In a meeting the Defence Minister
was sitting by the side of the Pinance Minister
and the Prime Minuster gave the figure of 15
lakhs arrivals, I mean refugees. Immediately
Itold the Finance Minister that this figure
will shoot up to at least ten million refugees.
The Defence Minister thought that I was
making a puerile observation. With his great
wisdom he nodded his head in disapproval and
was laughing that my apprchensions were the
result of an alarmist view. Perhaps the
Finance Minister has been infected by that
wise laughter or smile or our Defence Minister
and only then one can explain the allocation
of Rs. 60 crores. I warn this Government.
They are going to face structural collapse in
regard to the socio-economic developmental
projects of the country. We already have some
55 lakhs of refugees and from papers we under=
stand that there is a procession of about 15
lakhs of refugees in only one centre in the
Nadia district. Minorities in East Bengal are
on the run, Their total number was 1.20
crores or 1,25 crores. The fake peace com-
mittees formed by Yahya regime with the
Mouslim Leaguers and Jamait Islam have jmued
directives to plople there to exterminate or
root out all the minorities except sweepers,
washermen and barbers. What will happen to
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them? They are coming out in lakhs and
millions. The problem is not only of giving
them food at a cost of Rs. 1.10 paise per day
without fulfilling any other requirement such
as shade or sanitation, But even for the mere
provision of this food I do not know whether
you have made calculations ? In today’s
papers we read that the Chief Minister of West
Bengal in a mood of frustration and despera-
tion has sent a letter to the Prime Minister.
I know it; the Minister may deny it in the
House, He says that he will resign against the
Central Government’s policy, He wants the
Centre to take up not only financing the
refugees but the whole affair of managing
them. He has suggested that the Army should
be in charge of this, if paper reports are cor-
rect. That is more dangerous. The suggestion
of having the whole refugee problem to be
dealt with by the Army. The Defence Minister
had no right to make that statement which he
made ; he had waged a war against the refu-
gees. He did not say about the border
aggression but he went straight to address an
clection meeting. Is this the way of working
of the Defence Minister ? The whole nation
is in danger ; our security and national honour
are in danger and the whole castern India is
going to face disaster of an unprecedented
dimension. The Defence Minister goes straight
to Dum Dum and then to some place to
address an election meeting and then he has
a casual meeting with some Ministers the
Writers' Building and comes back to this
place. He came here and made a full
throated statement about the refugee and other
problems in this House. I do not know That
is the reason why I used the words “indeicn-
sible Defence Minister” in the morning, and
said that he failed to discharge his elementary
duty of defending not only national honour,
but national security and other problems
asociated with it,

I am getting almoat three or four or five
telegrams, and letter every day, giving narrow-
ing pictures of the refugees there. Out of
these 55 lakhs of refugees, nearly 25 lakhs to
30 lakhs have no shelter. They are in the
sireets } they are under the shadow of trees,

What is bappening ?'I"hmnd:ol'mﬁﬁ
are now swarming towards Calcutta.

refugees are almost invading Calcutta. What

JUNE 4, 1971

Gent, Dus, 184

will happen to Calcutta ? Every day you hear
the reports about killing, murders committed
on dozens of young men, When these refugees
flood the city of Calcutta, they will occupy the
streets ; they will occupy the bazars j they will
occupy the schools and colleges, What will be
the problem ; I think the Finance Minister and
the Defence Munister can visualise the eventual
developments in West Bengal, Therefore our
financial burden will not only be limited to
the question of giving food and shelter to the
refugees. Already there is a complete disloca-
tion of trade, business and other economic
activities in West Bengal.

Then, this will add to the political problems
also. Already the administration there has
virtually collapsed All the districts magis-
tratet, sub-divisional officers and all other
important officers have nothing to do exceptdeal-
ing with the massive problem of the refugers.
Therefore, I want to know from the Govern-
ment what is the basis of their calculation of
only allocating Rs. 60 crores for the refugees.
My friend has alrcady quoted the figuies,
The figure may shoot up to 1,000 crores of
rupees for dealing with the problem of

refugees.

I hear a very good statement having been
issued by our Government, that the refugers
will go back, and that is the reason why thev
are keeping them in the border arcas aod
creating all sorts of troubles there. ‘What -
hope? It is likc some midsummer mights
dream. Unless the Pakistan army is completely
defeated in Bangla Desh, unless Bangl
Desh is made completely free, unless the sec-
lar nationalism that has developed in Baogls
Desh, the concept the Bengali nationalism,
really comes to exist and also being worked
out—a new machinety and government—

AN HON. MEMBER : Is there "‘;
difference between Iadian nationslism an
Bengali nationalism ? (Fnterruption)

SHRI SAMAR GUHA : Their nationalist
is based on Bengali culture.

MR, DEPUTY-SPEAKER ¢ Order, orde?
Address the Chuir plésse.
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SHRI SAMAR GUHA : Sccular national-
ism is based on language and culture.

MR. DEPUTY-SPEAKER : Plcasc come
to the point.

SHRI SAMAR GUHA:* This is an im-
portant point.

MR. DEPUTY-SPEAKER : If it has an
effect on the budget, please confine to the
budget.

SHRI SAMAR GUHA * There is no possi-
bility or sign of even a single person belonging
to the minorities returning to Bangla Desh
unless the conditions are crcated there for their
honourable living and also living in peace
and security in that region.

Therefore, the question 13 this, I do not
know whether the nightmaie or apprehension
of a war with Pakistan is standing in the way
of really taking effective measures or effective
sieps solve the problem of icfugees. If you
have to solve the problem of the refugees, you
have to strike at the root, Because for it ; the
root cause is the brutal atrocities committed
by the Pakistani army, and also theii com-
munal strategy to subveit the secular national-
1sm there. They are trying to create communal
trouble 1o the whole of West Brogal, Asam
and Tripura by sending a large number of
infiltrators, because that will help them to
win the last battle of Yahya Khan. Therefore,
Government will have to take courage in both
hands and take deciuve action Government
says, the opportunc moment has not come,
Many opportune moments have already
passed. They are delaying recognition of
Bangla Desh. I do not say that recognition is
an end 1q itself; it is just a means to give them
all-out assistance for defeating the armed
occupation of Pakistan in Bangla Desh. If
that is not done, the refugee problem will spell
disaster on our econnmy and our social fabric
and political complex. The whole of castern
India will be in danger.

1, therefore, conclude by saying that anless
Government makes bold themsclves to take
decisive stepain regard to the basic issue of
recognition of Bangla Desh and giving them
all-out amistance, the cdifice of our economy
and the whole strittuse df our social develop-
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ment projects will collapse and we will bave
to face disaster and perhaps prepare ourselves
for another interim budget, which will also
recoil on our common man,

SHRI SURENDRA MOHANTY (Kendra-
para): Sir, it will not be wuncharitable to
characterise this budget as a monstrosity, a
travesty, a massive bet:ayal of the massive
trust that this country had reposed in the
ruling party. Socialism is pever achieved by
gimmickry, by stunts, by demagogy. It is
ultimately to be tested ou the touchstone of
a set of objective criteria

I ask in all humility . Does this b-udgei
propose to control the spiral of rising prices ?
Does it promise augmentation of giowth ?
Does 1t offer increased opportunities for em-
ployment? Do-s itopen up new dimensions
of social justice * This only widens the social
dusparity and economic injustice.

Only this morning, during the Question
Hour, we were told that the Education Minis-
try had not enough funds to look after its
commitments even for primary education. But
the hon. Finance Minister, in a charitable
disposition and a fit of loud protestations of
social justice, proposes to reserve 25 per cent
of fresh adinssions to public schools for meri-
torious students, who will be offered Govern-
ment scholarships. Who are the students
who go to pubhic schools # From which strata
of society do they come ?

THE MINISTLR OF FINANCE (SHRI
YESHWANT RAO CHAVAN) You have
not understuod it. It really means, we are
going to give schularships to those who cannot
afford to go to public schools ; that means the
socially lower group.

SHRI SURENDRA MOHANTY : I will
put a different coostruction on it. I can very
well follow the English language. But the
question is from which strata of society people
scnd theirchildren to the public schools ? Wall,
you have no money to look after your commit-
ments even for paimary education and yet you
are offering scholarship to 25 per cent of the
eatrants to the public schools. This is meant
for the bureaucrats, for aflluent Ministers and
for that section of the affluent society which
believes in Anglo-Saxon culture, .
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SOME HON, MEMBERS : No, no.

SHRI SURENDRA MOHANTY : You
may iay ‘no’ but thit is a fact and there is no
gain saying or rejecting a fact. This is an
instance of the social justice that the hon.
Finance Minister proposes in this budget.

None the less, I must say, this budget
certainly has some good points inasmuch as it
sceks to remove economic disparities. These
should not be lost sight of. This budget seeks
to impose a celling on personal income, that is,
Rs, 5,000 per month and Ra. 1,000 on per-
quisites. 1 would like to know what is the
Perquisite of a Minister, I am told that the
perquisites of a Minister may run into at least
Rs, | lakh per annum.

AN HON. MEMBER : Ras. 4} lakha,

SHRI SURENDRA MOHANTY : Some-
body says Rs. 4} lakhs. I stand corrected. If
you are going to impose a ceiling on the per-
quisites of officers in the companies, I would
beg of the hon. Finance Minister that he must
give a commitment that a ceiling will be
imposed on the perguisites of the Ministers
also and that they connot be allowed to run
away with the huge amount of perquisites in
the name of socialism.

Secondly, I would submit that a national
minimum salary should also be signified 10 that
we have an integrated policy of personal
income,

This budget enhances taxation on slabs of
net wealth above Rs. 15 lakhs and proposes a
rate of tax of 8 per cent on uniform basis,
which is a welcome measure. Then, this
budget proposes certain changes on gift tax
which is welcome. This budget proposes
various structural changes affecting the in-
cidence of company tax which also we welcome.
This budget withdraws the tax holiday,
cuphemistically called development rebate, I
only hope that this withdrawal may not be
withdrawn on a subsequent date or of & sub-
scquent period under some plea or other, But
all these and such other proposals of direct tax
on companies etc, for 1971-7% bring in &
meagre sum of Rs, 27 crores.

‘While all these direct taxation porposals net
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him only Re. 27 crores, he imposes Rs, 150
crores by way of indirect taxes on various itoms
from motor spirit to maida, from scap to
cigarettes, from textile to postal tariffs. He has
spared more and has left nothing uatouched.
He proposes to carn from additional excise
duty on textiles Rs, 4.90 crores, from motor
spinit Rs, 36.30 crores, from special boiling
point spint Rs, 4.25 crores, from mineral
turpentine oil, liguid petroleum gas, lubricating
stock oils etc. Rs. 9 crores, from cigarette
Rs. 33.20 crores. I do not know why the
Finance Ministers are so allergic to smokiog,
saying all the while itis not good for health.
I think Churchill lived for 90 years being an
inveterate smoker. The duty on tractors will
fetch him Rs. 3.4 crores, and duty on oxygen,
chlorine, ammonia and refrigerant gases
Rs. 1.60 crores, on glassware Rs. 3.15 crores,
on maida Rs. 7 5 crores, on cosmestics Rs, 15
crores, on foreign travel Rs. 7 croresand on
soap Rs. 2.55 crores and besides all these there
is the enhancement of the postal tariff.

I would only expect that the hon. Finance
Minister would revise this list of indirect taxa-
tion and at least exempt some of the items
from indirect taxation that he has proposel.
For instance, I am persuaded to beleve, 1n
view of the letter which the Maharashtra Chicl
Minister has written to the hon. Finance
Minuster, that perhaps maida will be cxempied
from the axe of his taxation, But motorned
travel is today no more s luxury. Thousands
and thousands of people have to go to thei
places of work and for reaching their offices
and workshops they have to use motorised
transport. If this 20 paise per litre is imposed
as addilopal excise duty on motor spint
certainly it will be disastrous for them.

Similarly, being a confirmed, inveterai®
smoker, who never lets down his old friend, 0!
the sake of Wis bealth even. ... . (Interrupiion).

SHRI K.D. MALAVIYA (Domariagany) !
Are you referring to younself ?

SHRI SURENDRA MOHANTY : Y:;:
do not belleve in that kind of pregmi’®
which leaves ome’s meuurnbeukﬂf“‘fn
health even, as the hon. Finance Minister
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SHRI Y. B. CHAVAN: Stick to that
friendship but pay for it.

SHRI SURENDRA MOHANTY : But,
according to my means.

Therefore I would beg of him that he should
not tax friendship and he should at least revuse
the taxation on some medium wvarieties of
cigarcttes.

In spite of all this sledgehammering in the
name of garih: halao, the Budget will leave an
uncovered deficit of Rs. 220 crores. Within the
short time at my disposal I would like to
examine what will be the effect of thus deficit
financing on the cost of hiving index and on
the price situation.

The hon. Finance Minister, in course of his
speech, has very wisely cautioned us

“Let me remind hon. Members,
however, that the pricerise in the economy
has been sufficiently disquicting last year
and the budgetary deficit must, therefore,
be kept within reasonable limits.”

I would like to examine whether the budget-
ary proposals will keep within reasonable
limits this disquieting spiral of rising prices,

As will be seen from the Economics Survey, the
budget estimates for 1970-71 had estimated
deficit financing at Rs. 411 crores. Then, the
overdraft by Statc Governments, which is
another name for deficit financing left to State
Governments, was Rs. 260 crores. The gap iu
the current Budget is Rs, 220 crores bemdes
the uncovered amoust of Rs G crores in the
Railway Budget. If you total thesc up, you
will find that it makes the staggering sum of
Rs, 897 crores. That is today the total amount
of deficit financing that we are having in this
country,

It may be recalled that the Fourth Plan had
Placed a celling of Rs. 850 crores on deficit
financing, This was to be spread over a period
of five years, that is, from 1969 to 1974. But

the very second year of the Fourth Five-
Year Plan, as will be scen, we have already
txceeded the limit of Rs. B50 crores that we
had impoged on ourselves. Therefore I would
like to know how this deficit financing, that he
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has indulged in in this Budget, i going to
save the situation.

Since the time at my disposal is very
short. ...

MR. DEPUTY SPEAKER : Itis up, not
short,

SHRI SURENDRA MOHANTY : Since
my time is up, 1 would beg of the Finance
Mnister that he must take the House into
confidence and give us a clear picture of the
extent of deficit financing today and he will
assuage our doubts and musgivings about its
possible impact on the spiral of increasing
prices which is having a disastrous effect on
our Plan, on our economy and on our lives.

SHR1I NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Deputy-Speaker, Sir, I rise
to congratulate the Finance Minister for
presenting this Budget.

A Budget is not a mere exercise in adjusting
figures for expenditure and the figures for
revenue. Itisan exercise in guiding the nation
towards a destined goal and the philosophy
behind a Budget is guided by three factors,
namely, growth and development, social justice
and price stability.

Coming to these points, I find there isa
criticism from the friends on the other side and,
in that criticism, I find sound and fury signify-
ing nothing. My hon. friend, Shri Indrait
Gupta, called it the biggest anti-climax after
the mamive mandate to the ruling party. I
find more of wit in it than any kind of wisdom,
Sumilarly, when Shri Samar Guha was referring
to the impending structural collapse, T was
thinking of some economic theory that he was
going to prc or prof d just for our
guidance. But unfortunately for us, he reeled
oft into Bengla Desh and started discussing
those problems and did not discuss the demirts
or the merits of the Budget.

Sir, this Budget, for the first time, brings us
to a very sound footing in the line of social
justice. I would say that the strongest point of
this Budget ls'thll, for the first time, it provides
a nutritional programme for the children. The
children have been neglected so far. Today,
the social justice means alio to look upto the
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children. My friends on the other side forget
that the children are a national property and
that they have to be looked after by us. In
socialist countries which they are very found
of pointing to, there is a programme for the
welfare of children. 1n U.8.5.R., in Japan and
in other countries also, special sums are provi-
ded for the welfare of children. Here iv a
small beginning in that direction. I cannot
say that all the children of the country will he
provided for by this small amount. Ifere is at
least a beginning. I congratulate the hon.
Finance Minister for this that he has given a
new direction to our budgetary provisions. The
Indien Exprsss while criticising the Budget was
of the view that the desired directions which a
Budget should point to arc missing. Here are
the desired directions, if anybody wants to see
them.

‘Then, there is an unprecedented problem of
the displaced persons fiom Bangla llesh. We
have been forced to do something fur them.
We are very much unhappy over what has
happened there. We have all sympathy for
them. Here is a provision for them and,
though scanty, it is yet a symbol of our faith
and a token of ow sympathy for the people
who are suffering for raising their banner of
revolt against a tyrannical regime. We are
sure that in the days to come, justice will come
to them and they would regain their liberty.

Further, my friends on the other side criticise
the public schools, But why are they forget-
ting that the hon. Finance Minister has, for
the first timein the history of India provided
25 percent of the seats or scholarships and
other provision for the students from the
poorer scctions of socicty, of course, on merit
togointo those public schools ? When they
criticise the Government or the party in power
for these public schools, they should also
remember that sons and daughters of most of
the Members sitting on the other side also go
to these public achools. As Mr. Frank Anthony
was referring once in this House—when I was
not & Member of this House—that some

of the Members on the other side had gone to
him for admission of their sons #ad  daughtery
into these public schools. Sometime back, the
Timas of India provided a survey of the Mem-
bers of the Jana Sangh Party, about their sons
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and daughters studying in schools, My hon.
friend who was criticising me for speaking in
English should remember that the soms and
daughthers of the Members of the Jana Sangh
Party go to these public schools where the
medium of instruction is English. What is the
justification for criticising the Members on
this sile of the House for a thing in which
they themselves indulge. The public schools,
whether they are good or bad, can be wvalued
by the results they produce and not by any
kind of exitraneous philosophy which my
friends on the other side try to propound.
The public schools are thc schools which aie
craved for today. Even a taxi driver wants
his son to be sent to the public school. What is
this craze for ® Then, we are providing scats for
sons and daughters of the poore: sections of
socicty, who are meritorious, who can get first
division, to go to these public schools. Fo
the first time there is a check on the citadel
of bureaucracy and rich people in sending thn
sons and daughters to public schools, I wonld
like to congratulate the Finance Manister
through you, Sir, that for the first time in
the history of India, now man living in 2 small
cottage can send his son or daughter to 4
public school ; whether he wants to speab 11
English or Hindi is immaterial. Thus hn
children can make progress inlife. We wish
that education in other sehools, in Goveramrut
schools, in private schools and als in the
higher-secondary is also brought up to tht
schools high standard which is necded.

As an educationist and as a teacher 1 would
like to quote the words of Rabindranath
"Tagore who said that Educaton is lighting of
one lamp with another. This should be ful-
filled in the real sense of the word. We should
see that light comes toevery door and that ight
is not debarred from entering any dak cornct:

My friends on the other side have alway’
been criticising the Government by s2yiné
middie clas hotao, this haiso and that b
My friends should remembe that this Budéc
provides us with epportunities to fuifil our pre
mifses given to the pepple. We have our €O
mitments to fulfl. We have o
ramssive mandate that the people have 8
w in the reccat election. This commitment !
refiected in this Budget.
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There is an increase from Rs, 1195 crores
to Rs. 1350 crores in the Plan outlay. There
are opportunities provided for the poor to
come in atd find out, There is a crash pro-
gramme for unemployment, both in the rural
as well as in the urban sectors. If this is not
providing hope for the poor, then I ask : What
else is ? This provision 18 made for the rural
and urban sector and there are other provisions
also which will help the poor

Even the bitterest critics of the Budget have
admitted that no single Budget can remedy
the Indian situation in a day and place the
economy on a sound footing. It is not the task
of one Budget alonc. What I find 11 that the
step which we have taken is a step in the
right direction. It is a step forward and not
backward and moreover it 1s a firm step.

About price stability, certain people are
offering criticisms that the priceline will not
be checked, But can they quote the example
of any country in the world which has an
underdeveloped economy where prices have
not ruen ? ‘We are aligned in an international
economic system. We are part and parcel of
the world. Owurs is not an isolated system of
economy to apply only to 8 particular region
like Punjab or Himachal Pradesh or Haryana
or Maharashtra, So, we have tried to do
what we can in that framework.

I would now request the Finance Minister
to sce that some due concessions are given to
the needed sectors. There is the Ball-bearing
industry in Ludbiana. They have sent us
telegrams, It isa small scale industry which
requires help. I would request the Finance
Minister through you, Sir, that he may
kindly consider this point and render necessary
help to this smallescale industry.

There is an intercsting phrase that I was
reading in the newspapers yesterday. It said
that the tax on lipsticks is a tax on cleanliness
and comeliness and that the Finance Minister
docs not consider them to be part of our
national life. Butitisa tax on luxuries and
ot on necemaries of life.

The other point that was raised is the levy
on motor spirits. The press has commented
that the motorists and smokers are the social
targets of the Finance Minister. This matter
should be consicered in its proper perspective.
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The levy on motor spirits has been conditioned
by international imports, and we can go only
up to a limit. I wish it could be reduced to
an appreciable extent. Here too, the people
who ply scooters and motor cycle have been
given some exemptions.

15 hrs.

Again, the income-tax exemption Lmit has
been raised. So, these are some of the incen-
tives that have been put forward. Lastly,
there 18 one other very intcresting thing, I
was reading in The Financral Exprass dated the
29th May yesterday and I found that that
paper had cited the example of a company
which had made Rs. 40 crores because of the
development rebate. So the Finance Minister
has taken the right step and given a warning
to this sector that the rebate would be dis-
continued after 31st March, 1974. This one
step would quicken the pace of development
and make the people eager to put in more by
way of investment and help productive
cconomy.

If the budget figures are cxamined on any
scientific basis of economuc theory, I am sure
it will be found that they provide a sound
bass for a new kind of direction which we
are thmking of going towards, the direction
which The Indian Express thinks we have mised,
but a direction which is there for everyone to
see. The trouble with my friends on the other
mde is that they are counting the trees but
they are mussing the wood. I would ask them
to look at the wood as well as the trees. Then
alone will they have an integrated picture of
the social justice for which they are crying
outside the Parliament and raising slogans and
painting the walls in red ink or black ink
according to the colour of their party or per-
haps the colour of their thinking, they should
remember that here is a budget for social juse
tice. 1 would say that this is the strongest
point of the budget.

SHRI 5. A. SHAMIM (Srinagar) : Before
1 give my reactions to the budget, I must
mske an honest confession that I am not well
yersed with the jugglery of figures and theres
[uul:hﬂlnotpenbhwenlidn.nlhﬂm
by giving figures of a comparative nature, by
working out the deficit and by going through
the complicated structure of the taxation
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proposals, But I must admit that as a common
man, as an ordinary man, I have my own
reactions, and probably, the whole complex
structure of taxation in the budget has essen-
tially to be judged on the basis of the common
man’s reaction. Therefore, it is very impor-
tant to give the common man's reaction. Up
to this moment, the various speeches that I
have heard have given the technical view and
the scientific assessment of the budget, and
that is why the common man's reaction has
gone by default. Another reason why it is
important to mention the common man's
reaction is this. I have a fecling that the
Finance Minister has lost touch with the
reality, and has lost touch with the common
man. Thisis a budget prepared in an air.
conditioned chamber, with certain bookish
notions about what the common man eats,
what the common man'’s habits are and how
he lives and 5o on. That is why I am here to
remind him that when he evolves the standard
common man, he misses the mark ; he has his
police around him, and he probably thinks
himself to be a common man, and that is why
the common man is hit very hard.

AN HON. MEMBER : Where does he live
then ?

SHRI 8. A. SHAMIM : I shall tell my
hon, friend where the common man lives, He
lives in those places where he has given a
massive mandate to the ruling party, So, it is
necessary to know how he feels. You have
only to see what he used to feel before the bud-
get was preseated, and what his reaction iy
after the budget has been presented.

I was riding in a taxi from my place of
residence, and I asked the taxiwallah what his
reaction to the budget was. His spontancous
reaction was: ‘Maara gaysa jonaab’. 1 told
him ‘But it was you who had voted for Indira
Gandhi®, His cryptic remark was ‘Saheb, dhokha
kha gayas’. 1 want to convey this (o the hon.
Finance Minister that the common man fecls
cheated. It may be that thisis his first reac-
tion. But this is how he has taken this budget.
On the onc hand, we find that there isa scase
of overjoy and celebrations are going on among
the higher echelons of our economic sector, and
on the other we find the apprehensions éxpre-
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ssed by the common man. These are the two
important reactions on the basis of which this
budget has to be judged. It is, therefore, essen-
tial to remember that it is the common man
who has placed the Finance Minister in the
dock and he 15 answerable to that man. You
may get some applause from the rich people
because the budget has been as uncxpected to
them as it was uncxpected to the common
man, because the rich people thought that they
would not be let off so lightly. So they arc
happy. But equally unexpectcd—with the
oppotite result, of course—was it to the com-
mon man, because he had expected some relu f

Thereis a possibility that after the gencral
criticism levelled against the taxation on mada,
soap, readymadc garments and other thangs,
the Finance Minister may revise them and give
certain concessions, but the very fact that the
Finance Minister thought that bread was not
eaten by the common man, that the common
people only ate biscuits, shows how the ruling
party has lost touch with the common man

Now, how is it that we have to spend almost
every huge amounts in almost every aspect of
life, in every dcpartment of administration
One of the most important reasons s that the
taxpayer has to pay for the inefficiency of the
administration as well. Ifwe can only spend
the money which we already have properly i0
running the administration, plugging leakages
and stopping thefts which are so rampant if
all the departments in one way or the other, I
am sure the common man would not have
suffered the burdens which he ultimately has
to. Why he has to suffer now is because tb¢
administration is being run on @ very incffi-
cient pattern.

1 can quote an instance to show how peopl®
have lost faith in the fairnem of the admin"
tration. The hon, Deputy Ministcr ofR”h
ways is sitting opposite. He knows 1% '/
Kashmir in 1963 the holy relic was stolen £
the shrine of Hazratbal, Almost immedis®lf
the then Home Minister here, Shri Neod
made a statement on the floar of this o™
that four persons have been and Upto
be put on trial. Todsy we arein 197} 0
now that trial has not begua. In fact, al ™%

4 le who were charged with mﬂlw‘;
peor were govern®®
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employees—have been reinstated with retros-
pective effect. When you lose faith in the
administration, then corruption becomes ram-
pant and people lose faith in the political
system which creates such an administration.

In this House, much has been said about
facing China, about facing Pakistan and so on.
I would not like to lag behind in saying that
this country's honour and integrity should
come first and everything else afterwards. I
am very sympathetic to the refugees from East
Bengal, My heart bleeds for them and 1 can-
not, under any circumstances, condonec the
butchery of Yahya Khan and his henchmen,
but even then, when I think of the refugees, I
do 50 only in terms of preserving my national
interests. I will not get emotional or
sentimental, If I feel that my national interests
will be served, I will confine myself only to
that extent in extending my sympathy and
support to that. Therefore, 1 view this whole
Bangla Desh problem, this political problem,
this greatest calamity which has befallen huma-
nity was over there, from the national point of
view. My sympathies are also limited to the
extent that it dues not jeopardise my national
interests, But it is very strange that at this
hour when the whole world should be sympa-
thising with usin our attempt to give aid and
succour to the refugees from there, we are
almost in isolation. There is something basi-
cally wrong with our estimate, something radi-
cally unsound with our approach. Probably
our missions abroad are not functioning well ;
probably our internal security administration
is not functioning well, There is clear proof
that our internal security arrangements have
not functioned well. Shri Chavan happened
to be the Defence Minister in 1965, How was
it that thousands of infiltrators could enter the
state of Jammu and Kashmir? Our intelli-
gence had no information. A war was fought
on Indian soil at that time because our intelli
gence people had not been up to the mark.
They did not do their job well. But look at
the huge amounts we are spending on them.
Look at the amount we arc spending on
defence, Of course, defence is of paramount
importance. But let us not get sentimental
over it. There comes an occasion in the life of
a nation when instead of being very oversen-
sitive, one has to be realistic. Why should we
keep two neighbours altogether hostile ? Why
should we not make an honest and earncst
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effort to have a dialogue with China. It would
obviously result in reducing the defence expen-
diture. Indo-Pakistan friendshipis not possible
for quite some time but we should mot totally
give up the idea because who has perpetrated
all the evils in East Pakistan ? Not the people
of Pakistan ; it is the military machine of
Pakistan, There arc possibilities that stresses
and strains will develop in West Pakistan and
the military regime will be thrown out, We
have to think in terms of long term policy.
Our first attempt should be to have a dialogue
with China, consistent with our national
honour, When Mao smiled, we did not smile
back ; we have not taken the diplomatic
witiative, The result is that China in her
intcligence and wisdom is blackmailing us
because we have not been behaving intelli-
gently. I can understand the anxiety of some
hon. Members who have national security very
near to their heart ; they want to meet threats,
by threats, and force by force, We should not be
carried away by emotion. It is perhaps the game
of China or Pakistan to probe usinto military
action. Why should we play their game only
because we are irritated ? Some people sugges-
ted that we should lead this country to war,
It is easier said than done, In an air-condi-
tioned chamber like this talking of war is casy ;
it is something to be abhorred when all its
ugliness and brutalities are understood. I can-
not even think of it ; thousands of inmocent
people, women and children will get Lilled.
That should be the last resort. Our endcavour
should be reduce our defence expenditure,
Thatis possible if we take diplomatic initias
tive. Something is wrong somewhere ; we are
thinking in terms of revising our Arab policy
also, We have cultivated these friends for the
last 24 years and because they have not behaved
in & certain manner and they did not behave
in the manner we would have liked, we are
going to review the Arab policy ? We are not
having good relationship with China ; we are
more or less at war with Pakistan ; our rela-
tions with Nepal are not as cordial as they
should be; we have not got the sympathy of
the United Kingdom in the manner we expected
it ; the United States looks after her own
interests and she is plaving her own game,

It will not help the commonn man, the
scooterwala and the faxiwala if he imposed
these taxes. It is stated that the levy on petrol
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is intended to bring the internal price at par
with international price. But we have gone
beyond that. He probably thinks that the
common man does not use petrol. When we
are thinking of a people’s car, we are really
thinking of a middle class man, a man who can
purchase this car for Rs. 7,000 or Rs. 8000 or
Rs. 10,000, Itis for this common man that
big projects are under consideration and imple-
mentation. The petiol levy will hit him
directly. I do notaccuse the Finance Minis-
ter for resorting to deficit inancing. In my
family budget I often do s0. But our economy
must show some upward sign. That is only
possible if we tap all the resources and plug all
the loopholes. It was stated yesterday that
about Rs. 700 crores were outstanding as
arrears of income-tax. Either we do not have
the machinery or we do not have the will,
It is time that this country instead of obeying
others, instead of trying to be dictated to by
what the others say, evolved a positive policy
consistent with its national interest. The prob-
lem of refugees is a staggering problem and
a very disturbing problem too. There 15 no
way out.

I am sure that this Rs. 60 crores will not
suffice. Something has to be done, and I think
there also we will have to take our diplomatic
missions to task. How is it that in a just and
genuine cause, it was the other party which
had scored ? I would request the hon, Finance
Minister that he should not make it a piestige
point : that now that he has piesented the
first socialistic budget he will not give aay
conoession. Mr. Chavan s known for his
pragmatism. Somectimes too much of it, and
he overdoes that pragmatism. I think he must
have sensed, or taken the consensus of the
House, that at least the levies which attract
the common man must be withdrawn, The
taxiwala says, “Sehab, hamss dhoka ho gape.”
That disillusionment of his, should be removed
snd one way of doingitis that you have got
o withdraw the levies which you have levied
net on out against the common man who gave
you the massive mandate. I do not think it
was & mamive mandate ; it wpspn.iwmn-
date. In any casc it was & mandate.

1 would mum it up inone Urduy verse, the
common man's veaction, as 1 said. Thatis

JUNE 4, 1971

Gen, Dis.

how he feels and this is the verse :
A T AT QTG AT AT AT § @)
WIGATE FT JE A IEA & TN

I hope the hon. Finance Minister understand
the word malool it means sorrow.

st Tw Emg oiE (U9ew TE)
qIAAE Iarege oY, qoe WY fow v
g7 ¥ Syfeqa fear wgr 1T gmt &
T AYT ¥ FYT faOre T A A4 H form
g faare wwe 5y 7% 39y nx a9
wifas ¥ a7 & 5 o= & a9 =@
ST A A F WY IR M Aeq
A W/ AT § IAN FG HAA 1
fax gr & a7 gg wfasg *r A asd
* wqfer ¥ dxaF FoF ¥ § a7 A
srar darv grar & wEfa #feew T
oy g miex ¥ formr @ e 2 awa A
FE FATTATT F gIw ¥ 9@ g afer
™z dmv FW & AtEw FEUEIA
T 57 ¢, FE RN EN y q@ I
g ST AR FA Ay feaEat A aA
s § it vgawg gw WAl
frafoor &< & | off wogror & ot @wq A
&0 #, wvq F, q@ £ dararr 74
SreRirETor w1, qofraa oY o gart &
A § gaw Swem w@ go
qria Q) 9FaT § SET w7 ¥ ¥
ma@ammﬁwraﬁ‘ﬁ
ford ag g & arr §

ot sitere W o (9) - T
afyan, fecdt frfireze war fe !

it o wgw ohd
wT grr g ww Al
g wpr afre fiere Fre
o §, afc any g% FeeE
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fafren gt ¥ w2y 5w frrw
iy &t ) Afe oF grw gfeaw
Tz At & 5 ag frem atrar W gar €4
g fainft gor & ggew I ey WA
¥, o1 gw w0 & fremer snwt wor
g7 | WY 5w syt a1 argme g @
f fodfy 7req o & 3@y #7 gfeeso
w1 § 1 g gfeewir myme g faeey
oo & o7 ag qravr |eT §, AT FATE
fodr a T wT gAT 24

AT, TF 71 F AT A7 F@A
qU a THTT & gy e o @ oy
geafe afow gt §—w Adfree NH"
¢ oo gww Iuhr o0@ B, A7 @
wigEifora Wgw & fowd owrw &t
WA 1T D Gx g FaR gAY st
arqfer Wi g 1 W 9T AW AA
#1 s frar @ ¢ g & QR A
* AT w2 @@ Frgfee ¥/ A
7g go @ fr gh &t w1 agrT ) IR
fog g sy, T, s=g @ A
faw€ geanfe &1 w@w F@w § ) feaay
¥ &2 oY a5 § 9% faw sifawm fear
T g 1 25 AT N gAuhT IAH IFE
R W F fam A1 IR et qog
o waeqr s & fag @ owd @)
TUTNE & gEew ¥ A gw Ay &
& s fvfigecr gT 1 wgd 7 AT
R @ A AT g T
War ¥ G o | @ e § AT
wiew ¥ Afeq « @asw ¥ AR faE
25 agt 71 gfagg gw 2@y AT O @
fe fog® oF @ ¥ M AWK AT
¥g vl Ay gaT | gOT s AT A
TF T, KB H AOLAET A
(vawem) . SEwT Twew gfeewior agt 91
fie qalt oY st i § ag s d% Al
O ¢ /e & f ¥ ot W ¥ dmdm
& &1 O mifawA 91 IWY T I
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w9 § 47 FY over AT, d@H N AT,
BT q FTH FA I W Y a1 A
gr-g I N a1 gy wfe
dfaferdtor Y wrer @ @ & IEw I
¥ fadedigseor gy wr g 1 gw e o
FENT § FT § IR FE O WA
=t A A & SRR T war e
AT AT 1 qg AT g qwar g fw
frdr oF 250t ¥ X Yar wyT Y
... (cTEEW) |

stqao Qo wwlw  9fag & zEA
waar faars

st v wgrw afE &fe s g dw
& aam 2w graded s Aag ) TR
qg ¥t 417 wgEl & 30 q@eE 9
&1 faemT a1 Safs s AR 9 qRdee
g dar faer w@r ¢ | ad s vt s 4
Fifgw fasra G1H 381 & vgEewr ¥
IAH ot agrEar fasdl 39 Iy qar war
f& s & arw oy, Miww favw &
ATH 9T FIHFTE T FATFT A QA
fear § gA%T Fqar  @ifeer fag & mar
t 5w aifus famg &% & god 7
&0 qrarfa g ag § W oo,
frar foms fe @@t & Soson & fag
dar faen o7 g G UM & fag
dar faerr | 7Y 14 &5 faer asdg-
wwr foar T §, oW IAw @R ¥ wroqw
fear war fr g @ & faww & fog
forarAT AT QRAT F &Y AW g1 &
T AfeT 7 a7 OF AT TqT @
gmrgiew 9@  froom R E
aaey &, T § TFAFT 7, @ I
w1 o wfigw sfer M E 9T oaF @
§@eT AW ¥, wifsg ag &9 er
sfraeew fegr @ § 1 AT aw AT
W w1 W asfraser fear o g
ixm e g W A W
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[t T w7 ]
AT AT AT ¥ g fasra &
7 FPET ARy § ) o A AR
FHAT & T, AT A I & qTAAY
& §re fawE F@T agy € arfe SaT
aF, &N & fas H AW
T8, IR, AV & | T TFR
FT ZATY &7 § AT SFHT AT A AT
wRY

TN TF qE B AAETT JT9 &1
TOH EN UF qF 1 AT T9T ST FEAT
g1y faw o0 ot AfATA e &
Iuw & aifzfadew @ 39T F @
AT At wifgm ) g 7 1916 ¥ fogzd
FH2 47 qt f997 oF TAr <2, @F
7 fawrewr A fe s 7 oqar
FTAGT AGA Qar § [ W oAwA
I JER AN § AfET a7 Sramaw
W ¢ e ¥ Sm Mfeaww @ afew
s ar ¥ wwge R & s e
A FA & | A AT AT A7 F gAeAq
% fo 3 g% UsfasTr W a7 a3 Q@
2 WAz AwzT & IdanT ¥ Roefge
aone g Jifge arfe saw afefadaw
AT AXTE % | g Aoy sy IwmT
Fozmwer § oY 9a¥ o IOiwET
ATET F, A7 AATF AT AT ITH wrgdT
fiafk g8 grR & AAA7 FIE
Y T WY AT FYATE A AF AFAT {0
a9 W IUA H AT A, T T
A A AF ;AT AT § | FHH
R A g ¥ xw A=A A T
F G aCF gH ATA0 ST AT €1 )
oy wrgde Jwe F W A saew §
ag faretee gar wifgy, ag wwew i
A & afww @ar wfgg—us @
TTHIY, TF JAT 7T AGT AT HNR Y
T gEY gW 9§ We W T &
N ¥ agadY A For Ay TN
wowA ST weerarT Rar gaAr §, AT
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q A0 W X A g AwrwAn § qeqd
*1 fadwor afi gar 8, sds-wwtor
B &, Aardie F weeft AT weErre Qa
& I9%Y g9 T HC g9 | q@hry g
T K ATE A A g gx
wr fen wF & fan qw @€ grrc sy
I AN IWET qar fedr ¥ w57 T 9
TR CRANT § ITET FHA HEAT F9
I HIT faaoor & graew § foay ot
AT 2 3T W W owarw s
CRIR UL LU L I TR
FTAT § 9e WT FFAT ¥ 12X o7 AAm
qret Bt d@wAr g 5 aagm Ay w
ITRFAT qF FEAr AT DAw TAT 97
g, ITF A T X 90 |

gF A & A wgAw [@Ar g
A §7 USEI Ay 30 gHIT FAT A
t f9a% ¥ it ww Al Fgee 4
AT &1 AT ¥ owAeh ¥ qF FEr
AdT § war § wAfF @z s
X Gar gAY IGRT & Hregw A o 9
dar @i & AT AwfET w7 AT
FET qgA AN Ay Fgew Huw
IEX T F FAY A AT Al
gAY 15 gary w0E #r geafer f#4@
qar g frad grwr §@RC 79 TWT
A QA qfyg v § Iad oA
& carrfarer & srfreer il gvar & AT
AT FF AZAR FY Asr A KA |
fora stfirerr & ey gaey el 400
R 34 fearw ¥ 3a% fawrg 9T g1 9
wom wafgq 1wy ww QAT T
Rgret & € & oy wife agt 9 IH
i, feoeht aff, wyd ag, QT I
& e e wgt | Ay f g T
@ § wgh a¢ X aff &, ek F7 6
sfraa §, ¥ 698 arer acesE AT
w1 700 TET I HE W'g':,ﬂ
afrery # &g g # 1300
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1400 9197 9% uFT # Iqor gy &
U Y JOR U FOA fer
forgr ay g & afemrg &
faar, 558 gt w1 fasmm A
afer wsr wRW ¥ R ST AT
T § NF A9 W AT A @
e awar § afs o @1 9 Fa=rd
SaY T ], 4fg q@r 9T A9 ONA
qew J7ar &, fwe g &1 w@
FT | A WAT F A A€ W
t 8 19 W F J19 A0 A A& fAwr
gy § | afx agr oX 9T ¥ faam oy
AT AT 7 sramear ft T
AIF NG & Ty A & | FATH 50
9 qft fasar & few gfF &9
AT w7 7w Ty & gl =ity
¥ ZTe IT qUET AET X T § 1

afrg & sgar W g dar
#feer & wgr & f& &1 ¥ am w340,
frarY & ara #3, AW § @ FA A7
WO A frdy gr oy W W/ fr g
fraet siorfer AT & @7 AT FAT FEH
#R IUIET HT qTH A, YE AT @EF
gfezwror § @ & o g fF aw T
sarfar § gwforg @ a7 St agvefaE
sidg &, freh ferer s & 9991 g9
F@ gu W gl w1 & af,
WETHTE #Y g AT A1 T@7 TC A
st fasred o't gy g1 9= g, &
g, &t O § gy 9% Afaw
T Sfog | g SHIT Y 7 At FET
¥ ywddy §ag oW §T EF a9 W HT
I gei & qre & qrowr awd
¥ § v gaTr firaw are W gaT §
1T IAET HAT AT 1

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Freasr REPORT
BHRI K. LAKKAPPA (Tumkur) : Sir, I beg
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to move ,—

“That this House do agrec with the
First Report of the Committee on Private
Members® Bills and Resolutions presented
to the House on the 2nd June, 1971,”

MR. DEPUTY-SPEAKLR : The question

18 =

“That this House do agree with the
Tuirst Report of the Committer on Private
Members” Bills and Resolutions presented
to the House on the 2nd June, 1971.”

The motian was adopted
15 30} hrs
RESOLUTION RE. FEDERAL DEBT
COMMISSION—Contd,

MR. DEPUTY-SPLAKER : The House
will now take up further discussion of the
Resolution moved by Shri Maran on the 2nd
April, 1971, Two hours were allotted for it.
One minute has already been taken and 1 hour
and 59 minutes still remamm. I will request
Shri Maran to be as brief as possible and not
take more than half an hour.

SHRI SEZHIYAN (Kumbakonam): Itis
an important subject.

SHRI MURASOLI MARAN (Madras
South) - Mr Deputy-Speaker, Sir, my Resolu-
tion concerns with the financial sickness of all
the Indian States and calls for a reappraisal of
the present system of devolution of Central
taxes, loans, grants and Plan asastance, and
areview of the huge indebtedocss of States,
This 15 a problem which is being faced by
almost all the States of India, irrespective of
whether they speak Hindi or other languages
or whether they are run by Congress (R), the
Communist Party or the DMK,

We all know that there is a permanent
disequilibrium or imbalance between the func.
tions of States, on the one hand, and the
resources on the other.

15.32 hrs.
[Simmatt Ssipira Kavr in the Chair.]

It is also common knowledge that elsstic and
productive sources of revenue under the schemo
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of federal finance are with the Center whereas
the States are taking only inelastic and inex-
pansive resources, with the result that potent
purse powers, the result of superior tax-gathering
resources, arc being held with the Centre and
the Centre accumulates surpluses when the
States incur deficits. A situation has arisen
where the Centre is always the giver while the
States are the receivers at the doorstep of the
Center with a petition and a beggar's bowl.

The Fifth Finance Commission, besides the
usual terms of reference, was also charged with
suggesting a sclution to the problem of unautho-
rised overdrafts with the Reserve Bank of India.
It has been asked to give a solution for avoiding
the overdraft problem, So, this itself is an
indication that there is a conflict of interests
between the Centre and the States in the
allocation of revenues.

This situation is unique and complicated in
the Indian Federation, which causes constant
friction and prevents the States in their genuine
efforts to counter the mounting social tension.
I say that it is more complicated i1n India
because learned economists, like U. K. Hicks,
support this view. I want to quote from an
article in Capital in 1965 wherein U. K. Hicks
says i—

“As things have developed financial
relations are more complicated in India than
in almost any other federation, certainly
more than they are in the USA, Canada,
Australia or Nigeria.”

In all the federations a balancing factor is
provided to bridge the fscal gap. Our Consti-
tution has provided the Finence Commission,
but with the advent of planning, the entire
system has been upset.

Now, the Planning Commistion has become
a monster and the Finance Commismion has
been reduced to the position of a dwarf or a
pigmy. We always take refuge under article
282 about which Mr, Santhanam says that it is
a residuary or a reserve article which deals with
unforescen circumstances like natural calamities
of droughts, earthquake, or where the Govern-
ment of India wants to give any gmunt to outside
organisations like UNO, We are expected to
resort to article 282 only under such unforeseen
circumsiances,
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This has become now the backbone of our
finances, It has never been the intention of
Constitution makers, When article 282 was
taken up in the Constituent Asscmbly, no
discussion took place because they took it as so
simple. But it has over-shadowed the consti-
utional body, the semijudicial body like the
Finance Commission and the quantum of assis-
tance under the Fi Commissi d
has been overshadowed. The role of the Finance
Commistion as an umpire has been rendered
redundant by the aperation of the Five Year
Flana.

Another factor in our federal Constitution
is that although we are operating the Consti-
tution for so many years, we fail to create an
impartial image for federal authorities like the
Finance Commission and the Planning Com-
mission. During the days of Mr. Nehru, we
had his towering personality and also we had a
mono-party system prevailing at the Centre
and in the States. So, we resorted to political
salvation and we superseded many of the
provisions of the Constitution.

We are once again facing the same problem
afresh. The problem of our Indian federation
is the problem of total division of resources.
We have not salved it because thosc bodies
which are supposed to be above doubt, which
are supposed to be independent and impartial
are not like that and which do not appear to be
like that. That is the problem.

Take for example the Planning Commission.
Although we have passed two decades of plao-
ning, we are yet to devise suitable criteria for
the devolution of resources for tbe States I
would like to give only one instance, During
1968, 10 per ceat of the Plan resources were sct
apart for distribution to States with per copila
income which is less than the average
national per capita income. Alter three Five
Year Plans, we evolved this criterion. 1 may
give some figures here. m-wﬂ“‘“""
per capita income is Ro. 418. 80 ,the Statcs (507
por capita income is Josw than Rs. 418 will
aMInthclOpuroedﬂ&'m'me:
m,mwmmdwhm’“s:
The average natlonal per
Just because Mysore bas got Re. 2j- more 22
the avepage national per saplte income, g
is exempted from getting the sharc. So
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the case with Andhra Pradesh whose per capita
income is more than the average national
per capita income by R, 20 and in the case of
Tamil Nady, it is Rs. 16 more than the average
national per capita income. So; these States
could not get a sharein it. I do not think this
formula is scientific or realistic because we
cannot have a blanket decision or an omnibus
decision. We cannot dub certain States as
completely progremive or certain States as
completely backward., The degree of back-
wardnaess or forwardness should be taken care of.
Mysore isin a very pitiable position. So is the
case with Andhra Pradesh and Tamil Nadu.
They bave come near the border. Just because
the per capita income is more than the average
national per capita income, they could not get a
share, So, it is desirable to introduce a variable
ratio concept. I think, the Planning Commission
will reconsider this aspect.

Next, I come to the subject of the Finance
Commission. So many chapters have been
written by economists. We have come to know
that between the Planning Commission and the
Finance Commission there are duplication of
work, overlapping of functions and divergence
of amessments. But still we arc carrying on.

SHRI R. D. BHANDARE (Bombay Central):
They have tried to resolve the dispute in bet-
ween themselves,

SHRI MURASOLI MARAN : This Fifth
Finance Commission which is a quasi-judicial
body, has dome lot of imjustice not only to
States like Tamilnadu, but to all backward
States and middlc-class States, because their
decisions came in favour of more populous
States and more industrially advanced States.
Regarding Tamilnadu, it has done injustice to
the needs and the demands of our people. I
think no other award of any Finance Commis-
sion has been criticised so adversely as the
award of the Fifth Finance Commission. This
latest Finance Commission did not take into
account the pay increase to our NGOs which
has cost us Rs. 22 crores per annum. Thatis
happening for the simple reason that we did
not appoint the Pay Commission at a crucial
date. What is the crucial date? The crucial
date would have been mny time before the
appointment of the Fifth Finance Commission,
We wanted to balance our Budget. We
did not want to incur any overdraft with
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the Reserve Bank., So, we did not appoint a
Pay Commission then, So, just because of our
prudence, we have been punished. We are
disbursing about Rs. 22 crores per year, But the
Finance Commision does not recognise this
fact. Our prudence and our tax efforts have
not been taken into account by the Fifth
Finance Commismion. So, in effect, we are
losing about Rs, 22 crores per anpum,

In theory the Finance Commission takes
into account the non-plan expenditure and the
Planning Commimion takes into account the
plan expenditure. But, who is to take an overall
view? So far, we find, nobody has taken an
overall view. But a unique thing bappened in
April, 1969. At that time the Planning Com-
mission presented a draft Fourth Five Year
Plan to the National Development Council
At about the same time, the Finance Commis-
sion presented its interim Award, Perhaps this
was the first time both of these things concurred.
We found that the Planning Commission
indulged in some kind of guess work regarding
the final award of the Finance Commission,
The State Chief Ministers were not satisfied,
So, they wanted to know the impact of the
Award on the economy of the States. So, for
the fist time in the history of India, the
Planning Commission discussed this matter
with the officials of the States, the pros and
cons of the Finance Commission Award and
tried to project a Picture for the next 4 years.
So, what the various academicians and econo-
mists have pointed out have come to be true,
The Planning Commission came to know that
there are great variations between State to State
because of the awards of the Finance Come

The ideal award of any Finance Commission
should be to sce that no State gets a huge
surplus and no State incurs a huge deficit,
But what happened ? West Bengal got a surplus
of Rs. 4.05 crores. Uttar Pradesh got surplus
of Rs. 32.82 crorcs. Madbya Pradesh got a
surplus of Rs. 18.12 erores. Andhra Pradesh
incurred a deficit of Rs. 33,86 crores. Rajasthan
incurred a deficit of Rs. 67.07 crores, Tamil~
nadu incurred a deficit of Rs. 11,84 crores.

SHRI BIBHUTI MISHRA (Motihari) ;
‘What about Bgmr ?

SHRI MURASOLI MARAN: Bihar ine
curred a surplus of Rs. 8,05 crores, So, it has
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crgated a new problem. It has created huge
surpluses for certain States and huge deficits
for certain States ; becausc it did not take into
consideration our new pay increase for our
Government employees, we alio incurred a
deficit,

So, the Planning Commision took the final
picture. The final picture was that some States
would give substantial surpluses fromi current
revenues to the Plan resources, Another find-
ing of the Planning Gommimion was that some
States, if they ought to carry on their adminia-
tration, would have to run into overdrafis with
the Reserve Bank ; otherwise, they could not
carry on their administration. That was the
finding of the Planning Commission. Then,
what happencd ? The Planning Commission
recommended to the Finance Ministry to fill
the non-Plan account and that fo fill the deficit,
sujtable amount should be given, This is the
genesis of what they call as special accommoda-
tion. So, they have created a special accom-
modation of Rs.B00 crores, so that they could
give it to the States which incurred such a gap
in non-Plan account. This is also unscientific
and unrealistic. It will result in a system which
will encourage the States to inrur more deficits ;
the deficit States would be encouraged to incur
more dificits by this,

Once again, States like Tamil Nadu persisted
with their case. We said that because the
Finance Commission did not take into account
the emoluments increase to the State Governs
ment employees, atleast this time we should get
a share from the special accommodation fund,
But the pity is that we have not got so for given
a single paisa from that special accommodation
fund, I think Mysorehadasimilar case, butthey
got spetial accommodation to the extent of Ra.
105 crores. I hope that the hon. Minister will not
say that their non<Plan gap is as large as Rs.
105 erores, because it cannot be of that order.
Anyhow, on the only comideration that the
proposed plan was not as big as they wanted,
they were given Rs. 105 crores. Probably, I
may be wrong, but I am not accusing that
Mysore had been favoured. All that we want
is that our request should be considered.

‘This establishes one fact very clearly namely
that oncc a declsion is taken, ways are found
to help the States. So alio, Andhra Pradesh
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got Rs. 11.5 crores from the special accom=
modation fund. For Telerigana alone, they got
Ra. 45 crores. Let them have it. But the point
it that our federal authoritics like the Planaing
Commission, which are supposed to be tnde-
pendent and impartial are not so actually,

Qur party has been accused that we were
getting godmotherly treatment from Shrimati
Indira Gandhi. Our friends used to accuse us
that that was why she gave us about Rs, 18 crores
for drought relief. But the case is something
different. We did not get anything from the
Finance Commission’s award. We did plan
for Rs. 250 crores actually, but it was cut down
to Rs. 202 crores. We lost about Rs. 48 crores.
Now, we are not getting even a single paisa
from the special accommodation fund, So, I
would like to tell my friends that we are not
getting godmotherly treatment from Shrimau
Indira Gandhi. In fact, we are getting step-
motherly treatrnent. This is for the informa-
tion of my hon. friends.

If this sum of Rs. 800 crores were available
even on the basis of the manifestly unfair cri-
teria of distribution of Central assistance, we
could have got Rs. 50 to 60 crores. But our
Central Government, and our so-called federal
institutions which are supposed to beimpar-
tial institutions, adopt different criteria at the
appropriate time to suit their whims and plea-
sures.

I would like to tell the House that Tamil
Nadu is the only State which has been Ieft out
of the scheme of special accommodation in
spite of its being neglected by the Finance
Commission and the Planning Commission. S0
the problem is still there, Weo have to bear the
extra burden of Rs. 25 crores on account of the
emoluments of our State Government servants.
The State Electricity Board raised the salarit
of its servants. That comes to about Re5
crores a year, We find the Planning Comon®
sion has closed ity eyes to that problem: Tb¢
Finance Commission has turned a deal eaf i
us and the Finance Ministry basignored ™
But can the State Governments close their &¥¢
to these problews ? No, Because they are 117
m&ewﬂamﬂ&ﬂhﬁmmmwm
lemn. They have to solve the problem- HDL,,,
they golng tosolve it ? Naturally they raise
or they go to the Reserve Bavkfor aerd



218 Faderal Dot
SHRI K.N. TIWARY (Bettiah) : Thatis
a problem of every State,

SHRI M. C. DAGA (Pall):+ Specially of
Backward Stated likie Rajasthan,

SHRI MURASOLI MARAN : I am saying
our special problems have not been conmidered.
But my Resolution concerns all Statés. Iam
actually provoking members from other States
to lend support to this

Our Finance Minister here gave an
account of the debt position of States as on
31st March. 14 States in India have incurred
an overdraft of Rs. 260 crores. This is the
latest positioh.

8o we are again facing the final problem
because these authoritics are closing their cyes
to the States and the States have no other go
but to resort to overdraft or market loans.
Before independence, India was suffering from
a huge rural indebtedness, Now the problem
is indebtedness of the states which is as bad as
rural indebtedness, The figures I am quoting
will stagger imagination. In 196869, the
States were borrowing from the Centre Rs 856
crores, but after adjustrhents and repayments
of interest due they were left with only Rs. 107
crores. On 15 August 1947, the total debts
owed by the provincial Governments to the
Central Government was only Rs. #3.97 crores,
say Ra. 44 crores, Now, as on 31st March 1971,
it has became & Himslayan amount, Rs. 8, 139
crores, Actually, from 1961-62 to 1971-72,
those debts arc increasing annually by 11.6
percent. So we have a steady growth ; it
still snowballing, What is taking place now ?
Formerly, resources used to flow from the Cen-
tre to the States, But now it is the other way.
During 1956-57, the total amount transferred
and from the States to Centre by way of princi-
pal snd interest was about Ra. 67.81 crores.
During 1968.69 it is Ra. 694.0 crores. From
about 18 per cant, it has become 41 per cent of
the total amounts teaneferred from Centro to
States, Bocausc of the indebtedness of the
States, becanse of debt servicing, @ pipeline has
been created for funds to flow from the States to
the Centre. Now the drain has become unbear-
able to the States.

Take, for inatages, Tamil Nadu, In 1971-72,
the total amount of Joans which our State got
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from the Government of Indis warRs. 44.57
crores-say Ra. 45 crores,

How much have we to repay ? It is to the
extent of Rs. 50 crores. We get Rs. 44 crores
but have to repay Rs. 50 crores. It 1 not the
case of Tamilnadu alone. During the Fourth
Plan Bihar, for i , will get 1 assis-
tance to the extent of Rs. 338 crores but repay-
ments and outstanding central loans will come
to Rs, 355 crores. This funny situation places
the State in dificult predicament. States are
to the Union what the Indian Union is to in-
ternational creditors, The States and the Cen-
tre sail m the salne boat. No wonder the Stated
arc gleaning their arguments from UNCTAD
documents and from the Government of India
briefto aid consortium. As their indebtedness
is increasing every year to the extent of 12 per
cent, the States are not ina position to repay
it. This has created a new situation. Whether
the situation should be described as disturbing
or alarming is a matter of semantics. It is
anyhow not a happy situation. The Fifth
Finance Commission was asked to enquire into
the overdraft situation and they come out with
certain suggestions which are not atall prace
ucable. They said that if the States continued
to resort to overdrafting the President can take
over financial administration, or the Finance
Minutry could send a troop of officials to
supervise their finance and accounts, I think
this is vexatious interference in the affairs
of the States and it will create not
only administrative but political problems
allo. What 1y the remedy ? The ‘Third
Fiance Commission has made this recom-
mendation :

“We consider that a comprehensive
examination should now be undertaken to
amess the tax potential of each State, to re.
view its tax structure and to recommend
rates under different heads of leviesin the
State list, This examination shonld sppro-
priately be entrusted to an independent
Commision which would naturally take
not of the widening gap between resources
and functions of the States brought about
mainly by the planning process and consider
what adjustments, If any, should be made in
UniooeState fnancial relations which would
add strength both to the Union aiid the
s‘.“.'u
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If this is done they say that it will strengthen
both the hands of the Union as well as the
States.

The next Finance Commimion also went
into the question and it recommended in a
different way :

““We feel that the entire question of indeb-
tedness of the States and the soundness of the
existing borrowings, interest payment, repay-
ment, accounting practices in this respect
should be reviewed on the basis of a detailed
study and report by a competent body to be
sct up for this purpose”. They are saying that
a specialised body should be appointed to go in-
to the growing manace, cancerous growth of
indebtedness of States to the Centre. In an-
other place they say that a survey of the sound-
ness of the present system  of inter-governmen-
tal borrowing is necessary as much in the interest
of the States as that of the Government of
India, They are repemting the prior Finance
Commission’s views.

In another place, the Chairman says :

“Afer fifleen years of working the pro-
visions of the Constitution, during which
period four Finance Commissions have been
appointed, I think the time is rpe to have
areview of the Union<8tate financial rela-
tionship particulerly in view of the
setting up of the Planning Commision.
This review should be made by a special
Commision who can approach the several
problems that have arisen in the past and
that are likely to arise in the future objec-
tively and realistically.”

Usually we get a stock reply from the
Treasury Benches. ‘Only receatly a Study
Group of the Adminlstrative Reforms Commis-
sion was sct up, and they went intp the gues-
tion. So, there is no problem at all.' I want
to quote from Mr, Setalvad’s report, the Study
Team's report on Centre State relations, They
also support that s specialists committee, a
Commission, should be appointed to go imto
the problem, this vexatious problem. They say
at page 65 that “We recofumend that the
maittcs should be referred to an expert body.”
That is their recommendation, They alio
recommend such a body. Unless we do somes
thing about it, the problem will not be solved.
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Recently, our Finance Minister told us
about the overdrafts. He appealed to the
States to finish off all their overdrafts in due
course. He may give cxhortations lke a
schoolmaster to the States, But these debts of
an unimaginable magnitude will not be solved
unless we face it realistically. What do we do
now? We take ad hoc decisions. During
1967-68, the Government had to extend
assistance to the extent of Rs. 180 erores on an
ad hoc basis to certain States for clearing over-
drafts. How could the rest be cleared ?

There are two of three ways, Onc o
rescheduling them. Another 1s to give a
moratorium. The third 15 to write them off.
I think we are ushering in an era which we
can call the Indira era. If that were so, of the
Treasury Benches feel like that, what I would
request them is, let the States be asked to write
on a clean slate 30 that we can rub off all the
old indebtedness. This we ean do without
doing harm to the financial soundness of the
Centre. Otherwise, in the coming years, thn
problem will cause a great friction between the
Centre and the States.

MR. CHAIRMAN : Resolution moved

“This Howse views with concern the
financial difficultics of various States ansing
from the present system of devoluuon of
Central Taxcs, Loans, Grants and Plan
amistance with special reference to the
problems of Tamil Nadu whose legiumatc
claims have been ignored and in particulst
resolves that a Federal Debt Commission be
st up o review the indcbtedness of Siaic
and suggest ways and means of lightcning
the burden of deht”.

SHRI BALATHANDAYUTHAM (o™
batore) : Madam Chairman, 1 rise to supPOrt
Mr. Maran's rosolution regarding ::’::‘nﬁ
Centre relationship. Our courteous ¥
ing Prime Minister told us the other day W
regatd to the relations between the States &
the Centre—

SHRIMATI LAKSHMJKWW:L
(Rhamcam) ¢ “Ouming" is 8 very &2

mentary word,
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AN HON. MEMBER : Who says 7 fnterrup-
tion).

SHRIMATI LAKSHMIKANTHAMMA :
Az least it is in bad taste,

SHRI BALATHANDAYUTHAM: I am
prepared to amead it as astute.

MR. CHAIRMAN: He says he is using
the word “astute”.

SHRI BALATHANDAYUTHAM : Astute
stateman as she is, the Prime Minister was
calling upon the States to work in co-operation,
to co-operate with the Centre in the enterprise
of development, etc. Now, the relationship
between the States and the Centre is like the
relationship between the dwarf and the giant.
We have all read the story of the dwarf and
the gant. They entered into a contract and
then set out, and wherever they went, when
they were out in their enterprise or adventure,
it happened that every time the dwarf got all
all the blows and the giant got all the food,
Such a relationship has been mentioned in
that fine story. The relationship between the
dwarf and the giant is invariably duadvantage-
ous to the weaker side. Here is an unequal
combination which is always disadvantageous
to the weaker side.

Let us take one example. The Centre has
enhanced the emoluments of the Central
Government employees. I support it; it is
good. I would go further and say, need-based
emoluments should be given. But once they
start enhancing the emoluments of the Central
Government employees, naturally most of the
State Government employees alio ask for
higher wage. Justice demands that we have to
pay them a higher wage. The Tamil Nadu
Government are now paying the same DA a5
the Centre to its employces and they arc
incurring annually Rs. 22 crores of extra
expenditure. This becomes part of the
deficit. How can they make it up? Every
time they have to look to the Centre and the
Centresays “Each State is making the same
demand, How can we meet it? " If a just
demand from one State becomes impossible of
fulfilment because every State makes such a
demand, ther¢ is somcthing wrong with this
relationship. This depéndence of States on the
Centre with regard to financial commitments
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is a very scrious matter, which requires
examination. 5o many Finance Commissions
have come and gone but this has not been
looked into,

The Prime Minister was supremely com-
placent the other day. The budget raises the
question of overdrafis, This morning I was
shocked to read that the Reserve Bank have
ordered the Andhra Government that they
must pay their overdrafts; otherwise, their
cheques would not be honoured.

SHRI R. D. BHANDARE : Next will be

your turn.

SHRI BALATHANDAYUTHAM : We
are waiting for our turn. When I gavethe
example of the dwarfl and the giant, there is
another aspect of the Swmte GCovernment
being very close to the people. The Centre
is far away; thcy are not answerable to
the immediate demands and needs of the
people. Our friend was saying that Tamil
Naduis an advanced State. But there are
arcas and arcas there where people have not
seen & railway train, as in the constituency of
Mr. Kamaraj. Of course, it might have been
very convenient for winning the election. I
come from a conatituency which is supposed to
be advanced—Coimbatore industrial area,
There we are not able to give drinking water
to the people in the city and in the suburbs.
If some scheme is contemplated for this purpose,
we are not able to finance it. The panchayat
units are asked to find the money for supplying
water which has to be brought from a long
distance. If the State Government is not able
to undertake this welfare measure of providing
drinking water to an area like Coimbatore,
you can imagine what it can do with its limited
resources. This problem of resources will raise
the question which all of you are fearing, which
we as a party totally oppose, but which cannet
be avolded—disintegration of the country. If
the Prime Minister is so complacent and if the
Finance Minister is thoroughly satisfied that
he can get the Reserve Bank to send threats to
stop payments, then I am afraid the States
will demand Dot only more power but would
like to free thimselves. 1 would only appeal to
the Centre (0 apply their mind calmly and
deeply to this question and read the writing on”
the wall. I do not agree with those people
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who have been talking of Myjibur Rebmaning
this country. But Jet us understand the
circumptances which ereated Mujibur Rehman.
So, I would only urge that this question of
debts should be gone into by a commission.
‘While supporting the Resolution of Mr.
Maran, though T am not able to go to that
fength, I would say that if the Centre isso
serious about the relations with the States,
particularly in the matter of finance, they
should appoint a commision to go into the
question anew, the relationship between the
Centre and the States with particular reference
to the queation of debts, which is mounting
every year, which you are trying to recover
from them. There is no meaning in expecting
them to clear the debts. I think a commission
will have to go into this question andif it
recommeénds the writing it off, the Centre will
have to bearit. Until then the Centre should
grant the States moratorium,

oft oW vaw swt (@) @ awiofr
AgET, § @ TENT H GAGT FA &
for wer goe g forad 3 dalta w5
ey 5 Frgfes & fad sgrd | sasr
et § I &% wiw @
fedt # v felt W wfas ggmar =
T wgEAl FETH X FT guwEAr W
WAt G T W, A AW A
¥ g €12® ¥ A WFT AIY T
e & ¥ H g favwaw qRawy
qar IqN € wE Al ¥ @i fw
wiEgnar ¥ % 1 wTA@AT § I
Ak F 5y G wAAAT IgAr § WY
ag =yez § s fv e ¥ o argEer
g ag few a@ & yosamrly Afedt &
a3 awifer § ot fom wore ag ue
A Afqw 9T 7 & ¥ avet aum
WA q FAH AAGEIHT & AYET
T fror ¥ ew ¥ ww W w@Ee
fid @ gt ? st wAg M gRaEx
foad W fer—midt, wiwr, @l qe
wre wredd o §, wwd fmwr gar g
aYc gR ww § fe 5§ gov A o
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T W A goF g7 & fay ofr 1
s WA WifE R ey 2022
arelt ¥ quiear safaa <ar § 1 wier, frged
FGAT AT &y Y fet o woh R
wia &, 91 Afxgt qT ¥ ¥ qow ww
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gewraar og § fF W % wedaw g
wir & 1@ aRmE wv wwdT s §
AN T AWE F@r g7 ¥ omw
ara fger w1 fr o= afe qam
farer & @ ¥ 7T ®Re Frw
fa #1 st A mwr foer @%

SHRI SBEZHIYAN (Kumbakonam):
Mr, Chairman, I rise to support the Resolu-
tion moved by my colleague, Mr. Murasoli
Maran., It is a very simple resolution because
it says that in view of the financial difficulties
of the various States in India, not only Tamil
Nadu but all the States of India, experienced
by them, a commission be appointed to go into
the position of indebtedness, Unless you are
able to contradict the basic position, namely,
there is no financial difficulty, the simple Reso~
lution, I suppose, will be accepted by the
Government.

Whenever we raise the Centre-State rela-
tions as regards the financial position, some
misgivings are entertained that when we want
more power for the States it is automatically
means that the Centre will be weakened. I do
not think so, We are not aiming at weakening
the Centre or affecting the unity or the inte-
grity of this country through this, In a federal
structure unless the constituent units are made
strong, which goes as a whole taking all the
parts, the Centre will not be strong. Strong
States do not mean a weak Centre ; probably,
strong States may go to contribute to a strong
Centre. We have nothing against a strong
Centre. We want the strongest Centre
possible for the subjects which are
vitally concerned with the Integrity and
defence of the country and with external
matters. In all these things we want the
Centre to be strong, if not stronger. But by
taking more obligations than they can fulfil,
the Central Government is dissipating the
energies that arc being given to them. That
fswhy in a faderal structure and in-a country
of continental dimensions like India, we want
the States also being given resources to match
the responsibilities given to them. As pointed
out by previous speakers, this problem was
sought to be solved to a large extent at the
purty level itseiftill 1967. There was a single
party in power at the Centre and in the States
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and they were able to settle these thingd in the
inner party discussions, Now, after 1967, the
political picture has changed and these things
which were simmering below the surface have
come out in the open for discussion and for
immediate solution.

There is a widening gap between the reso.
urces of the States and the responsibilities given
to them. If we take a particular period, say
from 1950-51 to 1966-67, from the beginning
of the First Plan to the end of the Third Plan
the entire revenues available to all the States
in 1950-51 were of the order of Rs. 252 crores
and, in 1966-67, they were of the order of
Rs, 918 crores, that is, an increase of about
313 per cent But during the same period, the
revenues of the Centre increased from Rs, 405
crares to Rs. 2304 crores, that is, an increase
of about 469 per cent. This shows that the
Central resources, the tax revenues, available
to the Centre have been elastic whereas the
States’ resources have been inelastic and rigid,

If we take the debt position during this
period, as my hon. friend, Mr. Maran pointed
out, it has gone to a very staggering proportion,
The gross debt position, as loans from the
Centre to States which was of the order of
Rs. 44 crores in 1947 has gone upto Rs. 8000
crores as per the latest figures, Therefore, a
mituation has been created wherein the debt
position of the States has become very unbear-
able. The Centre has got some avenues by
which it can wipe off its deficit. It can resort
to note-printing in the Nasik press which the
States cannot do.

As regards external aid and asistance, even
external aid to particular schemes in the States
are routed through the Centre, The Centre
puts a premium on them and collects charges
from the States. Even to raise market loans,
the States cannot do it without the permision
of the Reserve Bank. Therefore, the pesition

is that only the Central Government can fill
up the gaps.

Some Members may feel that the Constitu-
tion has already made a provision that where
ever the State is in deficit and is not ahje to
meet the responsibility given to it with the
resources avaflable with the States, there axe
grants to be given by the Centre. But there
comes the rub, Because there are two types of
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grants made available to thc States by the
Centre, Oneisa statutory one which is being
determined by the Finance Commiwion. I am
not going into the details of it. I do not agree
with some of the formulae adopted by the
Finance Commission whereby some of the
States are deprived of their share.

No State is wholly advanced and no State
iswholly backward, There are arcas even
within the so-called advanced States which are
very much backward where even drinking
water is not available and there arc no trans-
port facilities whatsoever, There is no State
which is wholly advanced or wholly backward,
The weightage should have been given to the
degree of advancement or backwardness of a
particular State. That has not been done.

Coming to the question of aid by the Centre,
though the Centre is coming to the aid
of the States by making some resources
available to them, there &re two types of grants,
one type is of statutory grants and other things
are discretionary. If we take into account the
Third Plan petiod, we find that out of the total
resources made available to the States by the
Centre, as much as 70 per cent have been
given by way of discretionary grants and loans,
In this matter of Loans and Grants, the Central
Government, by this discretionary portion of
it, has got & powerful lever to influence States
even in respect of spheres which are not con-
nected directly. If the Centre wants the States
to do something in the field of Education, they
sy, “We won't give you grants in some
other respect,” Even  subjects which are
within the jurisdiction of the States, which are
constitutionally within the competence of the
States, are subject to this type of pressure by
this discretionary power in the sanction of
loans and grants.

While giving loans and grants, the Central
Government can use it for political purpose
or for any other premure. That is not a good
thing for the practice of a healthy Federal
Structure in our country, In a Federal struc-
ture, to & large extent, States which have been
msked to do certain things, #hd to discharge
eertain responaibillities, which have been astign.
ed to them wunder the Constitution, should
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be coabled to discharge those responsibilitics,
without looking to the Centre for anything.

The present Debt position is alarming, as
bas been rightly stated by Mr. Maran, A study
group setup by the Administrative Reforms
Commission went into this question under Mr.
Setalwad. They have stated that the enormity
of the Debt burden itself has created & certain
irresponsibility among the States. No State
can imagine to repay all these Debta, There.
fore, they show more and more widening gaps
in their budgetary provisions and show more
deficits or resort to over.drafte. Therefore,
certain amount of irresponsibility has crept
in in the accountancy and budget proposals
of the States. That group suggested that this
state of affairs should be changed. They have
suggested that early solution should be found
how to reduce the burden and how to avoid
the recurrence of this burden. If you allocate
more resources to the States, more elastic tax
forms to the States, then States can be asked
to a certain extent to maintain the responsibi-
lities with which they have been charged.
Unless this is done there will bea lopsided
development and the States will become more
dependent upon the Centre, lose all initiative,
they will not be responsible for their own fiscal
measures, They will look up to the Centreto
come to their aid, now and then there will be
a state of complete bankruptcy prevailing
among them, This should not happen.

The Centre here should concentrate oo
certain subjects and should mot bother of
burden themsclves with all the obligations of
550 million people. The Centre should com®
forward to appoint a Commission which will
g0 into the entire question which has just 1o
been outlined. We don’t want them (o &2
nounce a decison here and now. It is enough
if they announce thelr decision to appoint such
& commission which will go into the mat<r
and suggest ways and means how this questiod
can be tackled.

The Resalution moved by M. Maren 2
simple one. We want such & mmzu
go into the grave situstion now P“""wof,h,
far a8 the position of the indebtedaes
States is concerned.
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The present Government 13 wedded to the
policy of ‘Garibt hatas'. States are in the posi-
tion of ‘Garibs’ and succour should come to the
States also from the Gentre. With these words,
I support the Resolution
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SHRI D. D. DESAI (Kawa) : 1 could not
have agreed more with Mr. Bibhuti Misra.
In Gujarat we have always been having the
feehng that while we generate the bulk of the
national wealth, most of it 18 deprived from us.
All the revolution in the world, whether it was
the Fiench Revolution or the American
Revolution or the Russian Revolution o1 even
the Indian Revolution or the Magna Carta
were born out ofinjustice, In 1950 Gujarat
held the third position in the country in per
capita income and the industrial output.
During the last 21 years we bave been reduc-
ed to thr 6th or 7th posttion. It is true that
Gujarat has not got at the Centre enough
pesonnel in services. It is also true that we
have not used black-mail tactics or sold our
votes to keep somebody 10 power. But we must
realuse that even the most advauced states in
the world like the United States or Germany
o1 affuent Japan do not give more than one
per cent of their grous national product to
underdeveloped  arcas. Gujarat  would
be happy to gwve onc per cent of its
gross national product for the development of
any undei-developed state, But year mfter
year it has been deprived of resources much
beyond that limit and it has been forced into
a situation where it is driven to the wall and it
has to come out in the open to challenge the
Centre. It is the story of Bangla Daah. Bangla
Desh has been neglected though it has been
earning mow foreign exchange. It was produc-
ing more but was receiving less. The same

situation is prevaleat in Gujarat today It wasin
1950 that the Central Five Year Plan stacted,
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The Industries Regulation Act came into effect
in 1951. Before that we can do whatever was
necestary for our development. But after 1951
with the coming into operation of the Indus-
trial Regulation Act and the Five Year Plans
and the Central pooling of the resources, we
have been finding that the bulk of our reve-
nues are bring funnelled into other areas.

[MRg. Derury-Sreaxek in the Charr].

T would also like to make it clear that any
State which refuses a debt is not creditworthy
and should not be given a copper from the
Central pool till it immediately cleais its
bona fides and says or at least gives an indica-
tion that it is prepared to return the loans
received by it. It i3 the financial discpline
of an individual as well as a State, and the
integrity, conscience, that will raise the State
and not the expropriation of somebody’s funds
or somebody's re This should not be
the proper course.

During the last two years, we have seen
that political considerations have been used
and we find that these have exploited the
Central exchequer to a considerable extent.
Most of the moneys which have been passed
on to certain States have been given in consi-
deration of providing some votes or some sort
of help. I believe some ten seats were even
bartered for some amount of money. This
sort of thing is harming the country more than
anything else. We would rather like that the
States be asked to produce more. They should
convert their natural resources into convertible
wealth and out of that wealth they should pay
for their development, and they should with
their own strong arm build up their own
State rather than depriving other States and
using their resources for the benefit of them-
sclves.

Now, I would also like to make very clear
at this stage that the States which have been
today threatening meost have received the
largest number of benefits in terms of national
plans or rather the public sector industries.
We have seen—probably you smay not be
aware—that there is not a single public sector
industry established in Gujarat during the last
21 years except the ofl refinery which the
Centre could not in any case have avoided
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because it was the Gujarat State which pro-
duces oil, and the Centre was helpless and it
had to ratablish that refinery in Gujarat.
Except for that public sector industry, the
ce:{m has singularly kept that State without
a single industry in the public sector. As
against this, the States who are threatening
today with disruption like the Durgapur steel
plant and several other plants get more from
the Gentre. The Centre is pouring more and
more money into such arcas where the return
is 5o negligible. Moneys or the investment in
thosc arcas arc a total loss. The return on the
investment is almost of a negligible nature,
The Centre should be carcful 1n using the
public funds. When it is receiving large funds
from all over the country, and when those
funds are hard-carned money, the Centre s
expected to exercise some amount of vigilance
in seeing that any investment gives optimum
return, and where the return is optimum, to
see that the investments are channelised so that
the Central exchequer could derive a certam
amount of revenue.

Sir, if the Centre had invested those money
in the public sector projects wiscly, today the
Centre would not be short of funds. It would
have generated per annum at least Ra. 3,000
crores. I can easily show how this amount
could have been the income of the nationalised
industries and the public sector undertaking-
But today what we are seeing is about Rs. 100
crores are required to be paid to fill the 8aP
of loans of the public sector undertakings.

We have got one industry in Gujarat, the
Gujarat Fertiliser Corporation. It was st up
hardly five years ago. This industry with a
paid-up eapital of Rs. 9 crores or Rs. 9 crores
turned out Rs. 11 crores to Rs. 12 crores
income this year. Thia is in the face of compe-
tition. There are several fertiliser plants in the
country and most of them are iacurming lo::l
including our Trombay plant in Maharasht®
But the Baroda plant, the Gujarat “© T,
company, has tarned out an income of R%
crores to Rs, 13 this year, This is the sort
return to be looked for. The Ceatre ™
consider it not from political b“tffwlw
mercial and technical polat of ieW!
are certain States in the emst '"dfs
which have been threatcning the B °p
country and it is those States
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ward and ask for further sums from the Centre.
Would it not be groes waste unless they mend
their ways and see that the money already
given is better utilised and returned in course
of time ?

The recent budget, I am constrained to say,
is worked out morc with a view to harma
particular State. This ceiling of Ras, 6 lakhs
will more less wipe out most of Gujarat's
capital, which the State has build up with the
same laws enacted by thie Parlament, after
paying huge amounts of taxes. These monies
have not been collectrd overnight. All these
arc expected to be appropriated by the budget
during the coursc of the next few days. Itis
these sort of things which will discourage sav-
ings, initiative, cficiency and confidence in
the system wherein people work hard, create
wealth, save money, and build up very large
installations. People who do not work look at
these installations with envy and because of
their majority, they enact certain legislation
which takes away those works of a life time. 1
request the House to take note of this. So far
as revenue it concerned, Bengla Desh was on
the better side. It was West Pakistan which
earned less. A similar situation exists in the
case which we are now talking about. If at all
a commission is to be appointed, it may be on
the lines of Shri Bibhuti Mishra’s suggestion.
I never agreed with him more than on this
occasion.

SHRIP. VENKATASUBBAIAH (Nandyal)
Bir, my fricnd, Thiru Maran has urged this
House to constitute a Federal Debt Commis-
sion. With well-marshalled facts, he has made
out a case that in the present scheme of finan-
cial asmistance by the Centre to the Statcs,
Tamil Nadu bas suffered the most, with the
result that that Government will not be able
to fulfil the promises made to the people at
large. On the face of it, this resolution looks
innocent, All he wants is the constitution of a
commission. He has cleverly roped inall the
States which are groaning under big deficits
and overdrafts on the Reserve Bank. 1 feel
this js just the thin end of the wedge to see
that more autonomy is given to State Govern-
ments, keeping in view the Rajamannar Commi-
ttee’s report, which has been given wide pub-
licity throughout the country. Our country
is having a Constitution which is neither
federal nor unitary. Itis a quasifederal cons-
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titution which has been drawn up by legal
pundits and constitutional experts with great
experienee. The question of allocation of
debts and functions of the Centre and the
States was debated in the Constituent Assembly
and certain subjects were allotted to the
Centre and certain others to the States and
some subjects were kept in the Concurrent
Lut. The financial allocations and the duties
to be performed by the State Governments
and the Centre have been clearly defined in
the Constitution. Up till now there has been
no difhculty, or any difference of opinion with
regard to the sharing of revenues between the
Centre and the States. The Conititution
clearly lays down that from time to time a
Finance Commistion will be appointed to go
into these matters, based on certain norms for
allocation of funds and it has accordingly been
done.

Secondly, a National Development Council
has been constituted with the State Chief
Ministers as its members to go into the entire
gamut of financial allocations from time to
time and, as a matter of fact, the National
Development Council imposes certain financial
discipline not only on the States but also on the
Centre.

Now, in addition to all this, my hon. friend
waants this Debt Commission to be constituted.
In a nation’s life the enormity of the public
debt indicates the prosperity of the mation,
though 1n the case of an individual the debt
shows the bankruptcy of the persion, After
independence in India we have opted for a
plaoned economy. In our five year plans we
provided not only for resource mobilisation
but also for external aid. These aids and
resources have not been appropriated by the
Central Government alone. After all, the
Central Government acts as a co-ordinating
agency between the various State Govern-
ments,

My hon. friend says that since the States
are nearer to the people they know their
difficulties and so the State Governments
should be given more financial allocations.
I dv not understand this argument of my hen.
friend, The projects are also started
only in various States. There is the Neyveli
Lignite Project in which crores of rupees have
been invested in Madras State and the Salem



235 Gen. Budgst, 197172,

[Shri P. Venkatasubbaiah]

steel plant is going to be inaugurated very
scon. At one time therc was a plea from
Andhra that the power generated at the
Neyveli Lignite Project should be shared by
the neighbouring States begause it is a Central
project. Unfortunately, the Madras Govern-
ment rejected this demand of the Andhra
Government, which suffers from chronic power
deficit.

SHRI MURASOLI MARAN : Now we
can give it from Kalpakam plant.

SHRI P. VLENKATASUBBAIAH: It
reminds me of another Central project. We
have been agitating for an atomic power plant
somewhere in Andhra. Here [ am not refer-
ring to inter-State rivalries or jealousies ; I aw
trying to impress upon my fiiend whether this
will lead to further disintegration of this
country.

17 hrs,

The DMK Government, with its resoureeful
Chief Minister, Thiru Karunanidhi, has hit
upon this idea of enlisting the support of
various State Governments by having this com-
mission constituted and also agitating for more
autonomy. The State Governments must have
an cfiective part to play, not only in the
political affairs of the country but alw in the
economic affairs of the country. Nobody will
object to that. But to what extent? They
have to submit themselves to the all round
economic prosperity of the nation as a whole.

There are some States which reafly require
assistance in a great way. Are we to starve
those States because we want that our State
should be benehted ? For instance, Rajasthan
is a chronically faminc affected area. As a
matter of fact, the Rajasthan Canal was
designed to bring prosperity to that State. It
is & desert which is sought to be converted
into fertile s0il. Rajasthan is a part and parcel
of our country. It is as much our duty to look
to the prosperity of Rajasthan as it is to look
to the prosperity of our respective States.
Nagaland aad other States, which may not be
economically viable at thcmzmc,-remhe

helped.

“There is & certain responsibility cast on the
Qentral Government. They have to look after
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these States till they attain that economic
viability. It is the duty of the Central Govern.
ment, as the head of the family, to see that
weaker States, States which are poverty
stricken, where there 15 no economic viability,
are also looked after,

Various Central projects, for instance, luge
irrigation projects, have been undertaken in a
State like Andbra Pradesh. Nagarjunasagar
Project, which was originally estimated to cost
Ras. )0 crores, has run up to Rs. 150 crores or
Rs. 160 crores and is proving a white elephant.
It is cating away the financial resources of our
Government. We are not able to undertake
any other work for years to come. Our reve nues
have been sunk in that huge project. So,
naturally, we are coming to the Central
Government for necessary assistance,

In one respect I am inclined to agre« wih
my hon. friend, that is with regard to the
fupctions and norms that have been set up for
the Finance Commission. I for one firmly
believe that there should be a permanent
finance commission, rather than appoinung 4
finance commission from time to time, which
will be reviewing all these aspects of the mater
and see that no injustice is done, As a matter
of fact, cvery State Government—I know 0
far as my State is concernei—has been fluating
loans when the Government gives a guar et
State Electricity Boards or the Central Cooperd:
tive Land Mortgage Banks have been floating
loans, They have been geiting loans from the
people and that is being spent for the brneht
of the people, State Governments have beet
given certain facilities and powers to go 1960
these matters. So, I fecl that my hon. fiiend
may think in a very decp manner and «°
whether this Commission will really serve the
purpose. If it really serves the purposc, I ey
one with hism, T willjoin with him in_demand
ing of the Government the constitutiod ol :hl
type of a commission, But will it help U
do not think that it helps us in any way.

Tamil Nadu is a prosperos Sete. T'¢
people there are industrious, not o
dustrially but also agriculturally.
Tamil Nadu was a deficit Statc 107
rice production is , Now
attained the cnvious position of
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only sufficient but also surplus. 1 congratulate
the farmers of Tamil Nadu for having done
this job. Electricity has reached every village
and water facilites were given. That Statc has
progremed well. Industrially also it has gone
well because it was in a strategic position. A
camposite Madras S:ate, in those days constitut-
ing of Andhra, Kerala and otlrer placcs, has
been a sort of a focal point for all development
and industrial progress. So, Madras got the
maximum benefit. Then, we had a sort of
grievance against Tamil Nadu friends. I do
not make it a grievance, As a matter of fact,
the people who are nearer the seat of power
get the benefit more than anybody else. Econo-
mics and power politics are so inter woven that
we cannot separate them. It is impossible in
the present context of things, ina democracy
where the majority rule is there, to do that.

So, I would request my hon. friend to
reconsider it and withdraw the Resolution.

After all, his purpose will not be served. We
must see for the overall prosperity of the
country as a whole. As a matter of fact, we
are facing a wery unprecedented crisis that
nearly 50 thousands to 60 thousands refugees
are pouring into India cvery day. Who is
going to foot the bill? It is the Central
Government I read in today’s ncwspapers
that the Chief Minister of West Bengal has
threatened to resign if the Central Government
does not take charge of the enormous refugee
problem, Thisis an enormous strain on our
cconomic stability, All the big powers because
of their past prejudices against India are keep-
ing quict. They do notraise their little finger
even. They do not come to the rescue of our
country, The Finance Minister, in his Budget,
has allocated Rs. 60 crores for that, I doubt
very much whether this will suffice. He should
goin for a bigger sum. Thisis the responsibi-
lity of the Central Government.

Take, for instance, natural calamities like
droughts and floods. If there are floods in
Amam or in Maharashtra or in Andhra or in
Tamil Nadu, the Centre has to come to the
rescue of the Btates, I remember, two or
three years back, Tamil Nadu had a very
adveme monsoon. So, the Central Government
Made a special grant to Tamil Nadu, if I
remember correctly, to the tune of 910 crores
of rupees to start relief works in the State.
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The Central Government has got a special
responsibility and they have to satisfy the
people at large to see that all round progress
is made in eve:y State irrespective of the site

of its population, irrespeciive of its geographi.
cal size or whatever it is,

With these words, I would again appeal to
my hon. friend not to press for this Resolution.

MR. DEPUTY SPEAKER : We had allot-
ted 2 hours to this Resolution. But I find
there are sull a large number of members who
want to speak on it. The Minister has alo
yet toreply. I would like to have the scnse of
the House. Shall we extend the time ?

SOME HON. MEMBERS : Yes,

&t A1q R fawt (Frc) @ Sqera
A, W AT AT W ¥ w+f @y
forer @ gar @ IEH afFATE ¥ vy
X FHR WA g A qw e §
STHE Fgw ag ¥ fr afaerg age
frasrgor 2w & scag 1 ao
T AN AT qAAH TN F g frwr
®Ef & A agw wrd v @
AFEFAT B A A A T @A fr
TET AV AT TR F 9 W oawdrs g
W A F faEr A A g @
s §, foar qu s g ek
fomd forg o7 & srAmawaT & 1 FeAm
T & 99 w1y frafas § st oy
feaifae agm® & ag o<t a0 qqar
Tt § et aw afeomy ey g
7% o feafew M aga = § ax
AT W T AT AT IR g
T TE § | T Ay Iy Tdary
FTAT Y WA gY@ A I %9 Ny
FY 9T FLT AT #R % Fav Fhw
gt wifgd o & FT I 2 ayr
I =W A d@ W Nfoww w1y @
maaﬁg?wmml

@ X Y AT R T 98 vy
qoryasr a0 gvar &, e fog wnf ¥
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[t g < frw]
AT forw aF § ag ama1 war §, Igw
AT T W IEHT fAAW FET q8ar )
a9y § fr g 2 Ak
Y RIWH e Fa d e s@F
fo¥ oF st faerar o1 1 & guwar
Efragadwradt aft & g @
F dfawm ¥ X swFar g @
dfaarT & ¥vfw g 9 Uy 9T-
w0 & wsat w1 QU faweor fear @
TRl & A & ¥w g
AR aw g A faw wT faoig
AR AT FOT gEar &4 A9y
AN FAT FT G FF & fAq Py
AT TS FHTA FT AT JAT FHrqt
¥ sox eifaw e oY wfew 9 gl
gfaaw & sta #r 1€ 3

17.11 hrs.

[Sumt K. N, Trwarz in the Chair].

T i wgr & P g ¥ agw ww
¢, o < feger gav & gndd Al
1 gTEat AR wofaat g f W EH A
Tt F Wio[T § 1 A= Fow gEre A
s oy g+ s w gleent st
wwead Wi &, f ¥ fg oaga
sfes wrar ¥ w9 =gy | ae Fenm
HTETT & q1F A 9T FY, ToqA ]
acg w wr{ fror g, ar T FT oo
& oo ¥ w1 fawrer wr A S
foraer /1%, I7% @iz fgr o, q@ o 9
SEET IT AA %A @ AT @
sy o ff qga wrETr ¥ 9 few o
Leal o

Hfe o Sy FoeTC A9R Wit
QU A & g 3w W gy A At
a1 A § £ o ferf §, ar g
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& o7 AT § ggmar I }, ar efElee
feaifen & foag Az gt &, & &=
At & frdw & d% a9 azew @w W
s sA 1 T s I TR N
ag qurT 2 § 5 99 ¥ 9@ A g
&7 7Y , AT FAT ( AN FTHIL AHE
AT GIOA T AT IT ARA T IAH W
FT T AAAT T & AR A GFA
S, qY ITEATHT Y FYT 7 W AT grAA
gnit ? I AXSE *T F47 wrAg T 7 AN
AR gR aw F =T X 1 7%
Ty ? FT AMAAG GIET TH AFIT &
garT T TEIrE T F W H qweAa
TEAFATARTE ? AR A g A
THITAT & G TEAT )

Rzw & 78 aifwe &, fom 1 fo
¥ frg o 1 AT N AU QAT
S g | e axer A g & e
oty 7 qreft 7Y Forerarr &) Forg e T
AT -ATH AL, WA qEew ¥ A
FY 2@ & av a@} Iq &7 AT HAr 67T
wreaE & ) IF @ § Tl w7 qEr A
&t sfter ¥ AT qwar § ) s 945 ¢
a qrft A & forg arr § e A A
5a% dtear &) @ wer Awh N
arfy Iw gAY /A & gare onat § 1 W
qrEd 5 ga A & Wt W I
fay | gAk Tyt Toew™  darg ¥
g%z goar aer & fF 99F fAqaEd
fawrer  sof wifgg ) R 200
wdT Ty w1 graeede fear A1 I
# 1\ wgr g A “Q:rﬂ'ﬁh‘ﬂ'f arriffi
arc o gy any woAr & W@ TR
s ay e ¥ FER I
87 Weha owrcage Swrw &
Fofr 2, Afew w & AR A I
@ £
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AT X ARSAAEL WA
T FT @197 0F TR AR,
faed aga At SR Qe gAY
T A T FT qT FA &
frreer wawfa wfgg 1 s1e 3 ¥ aarg
o4 &, a7 ITH! Ik U Frar o1 aFar
g afrrmFar Al &

ag argar fasga waq § fs T
@R q9ar & sgRr aadE § 6K
FAET AFATRI FY AT @, qW@w F7
BN &1 F9g ¥ ¥ IR ) ITE
grearEt AT whearegt ® 77 T Har
2 AR Fw AWR OF AN IR
aifagarg ar TR N AW, ¥ a9
I FAAr Fr ARt Y FEA § A
ITEY FT F F e WS § 1 AfwA
gfesa qg 8 & 97 gok fay qa
dar § 197 S qEfaw w1 QA F
fax faaar waet iar 7ifgd, &€ g
AL a8 g T § 1 7 F37 Al w
g @ar IEh ) F@ad Efegw
3xg =) U@, T W@ g ¥ dar
&, g w4, ¥ w0 fese &
fod #E 1 ¥ wgd 3 s vz g fad,
WTHIX oy o, g7 anil o w8 5 g0
T wgE AAr F¢ @ § A Fw
T A dar A @ 1 W AFT X oy
@ wrd qrg-a A wgan § AT A
forrdardr gadt & fae T wgar wgdt

¥ gawar g fs ag adwr x5
& 1 gy Pt & @ @A q@ac
fe wor g & sac wfer £ aic
Wl aoR b war wes § | ey G-
AT QY grgd FA A T EE
oY a¥ v Aroor e wgd § F owar
*r a fear, wmar o sac Ay
T o @l gzt aro o gaw i
et o § o owaw i ardfal ¥

JYAISTHA 14, 1895 (SAK4)

Commuasion (Res) 242
#@rr gasr fos F &%, gawr qww A
Iy, Ix qF WAZ I AT At gow

T g

qAEAAE qLeq g g g 95y e
Y Jar A Igy wfeargat § oty
& awr g e @ ww ) e
g T FFw § R wow qond ang
it @ g A A guk gAY ¥ed
fradt @ | arfaaarg & o qwo Fo
T FE Y | w7 A agr W g
A€ &, 72 Fafg Fwe ¥ gam g
wr & & afewarg o fawm @y
A F T ¥ g ¥ w
TIEAE F W AT TN & ey F
WY 1 zw 22 fagmal ¥ & guan
39 AT AR IE@ FF W A q—x
UF X GEF 4%, 7 K& F €K 4T
qr, 7 faF@ AT qwR 1w FW
gar ar | gF AN ¥ Fordr ¥ w
fasge sty Az & s ge  frar ol
#x %G q ¥y W afway ¥
g arat ¥ faorslt qgar & v § ¥few
gwrk 33,000 e} ¥ ¥ ¥aw @9 WK
g T & fawrel g § 1

afaaarg & 9@ NéaT qgr @
war §, ¥fFT AT IEAX F@ 5 gAR
9@ aga aEr qeaw g, whew gasr
IR TG G I@ Y | FAR [ F
#1T UF wrawe & qarg Were §, A
s R O E) TR @ W

qarg 7@ & T & adits dar agi &
UAAA FIHX & Q7 I gax T

§ o ga 1 ard TS B QU FLEE )
AT GCFR F 7g F 18 QU FqA
JAFT W @A wr gH FAEy § &g
ara § 1 fogar ag %% a5 § 9% W
@t @) & AN A s N Ny
s EAN AT QAT AT w& § 1w oy
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[t a1y T firw]
W e € v ¢ gy dxw =, ey
a® a9y fetgs Fard & aff s
fodw g oo 1wl &% aw &
T v wrgar g s Wequ <@
TZr A | Afew IAd g sar
ATAAT &, A FW AT FAAT ARY §
oty fraar s 577 € 59 3T $¥ Sqar
¥ HIT AW T T qfer g @@ ardr
T w aga wgad ¥ oargAar q¥ar
ForC M fedt ofT #Y &9 7 @y A
I fray g & Ao @ wwd
amfet #rgg @ # smw g fE
#Ar g Awailrs a0F § 3w fam &
X 7 FTX Y ALY qgAT WrEd A
wmE §rft egaerg TEd ¥ AR ¢
A TT FNET FTYHA IR & IAX
st ¥ HoA fram ¥ gg smaear & f&
T T ¥ IT CF YA FHAT
R A W F AR GAT K gEw@ W
IAED wT R owr oSEwr Q@
ifefae §, feay oa% gac ad § SAsY
feadt sramasar § T QTR
FQAM | € FAA 45 FHET AW
aar ® w|ar @ AT wAg'E A\ g
I QAT F AT W @ &
e Falt § Az ek fgam ¥
Reg N AR T i A g Aw A
CEET @I AT Grar § AT Ik AqTAT
frg et @Rfr &Y fwe o Pear srmar
afer fad ow afweag & fad ag
feqr w@, va¥ fa¥ Iz wwaE AR
& fear s gy § 5 oo o
foar o, & sawar g ag ol s
A g wTw W grd wmy 9% fawre
FT TR AT Y FE A A% FNrQ
a0 § 9T wewH W qEw AT
Y T4 TF T EN TW AQK FEF
ieguw & afld agw aff and Al
T azaar wifgg | gAwr oF qdw ¥

JUNE 4, 1971

Commission (Res) 24

qr qFAT wifgg 1 gArd gt A ¥
faear ¥fras qer 8 7 @ wETeY R
qer ) oy fagre ay sg RO
g g Fmm o dr w5 ® §
g W frg® § 1 9wt ww A
sqrar qrgees ofar § At A ate y
3% §=d o fro aga famer gaw e
agr &€ A ¥ favm w1 Efaaa
Wz X g N A fawE w9 ga
§1aga ¥ T § o defimet dwas
t WirFeaeer dvwE § g7 Aw ¥
59 E 37F W Fawrw A owww &
TR FT AT GAFT A19T A q7 gAT
fra® sar &F Y DT w5 oo A
fam w1 o us age wer arifmrn
g g &1 & Iwer faww e
I &t FO¥ ®F FT IeqrEw agmr
AT FFAT § ) TAN PTG GFI AT
T q@ & 99 dar adrd o aE
¥ My g9 § g amrfr an
SIXAE F4T | ATH ATET YT FT GARA
qr T IIET AT AW ¥y gwA -
T RATT F AT AT wET A
Noaz qu f5ar § 39 faq sy T
N 0F IEFH 6-7 FOF T W
TrRE. .. (wwww) ... & T
o # g faw ool T
FAT AEATL & @ qgwy WEE
forr wrftr e wERT ¥ qg WA
@ g g oy femr oy femEd
e @ T ow e {gﬁﬂ'aﬁﬁ
warar dur afirerarg & fay fear 917 |
¥ sarar @ war 4, qafey d T
s i | gty S @@ T
I sy w f forg @0 W
iregew wr .. () o

ot wew atdn (arhge) AT T
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afs, Witegar M fox ave #< foar
AT |

ot arqem fawl . g9 &9 aEw W
Az A § wwr AeT AT H A qar
I8 qaR @ E )

NFHIY AW ST w@r ar s
qifererarg 1 agF @ owE fr gwd
aifrng. &1 war N wga @ ww@
&t wwdr § | AfeT arfaaag 1 qwwR
Y Y gy 43 § AT A TN F AwEE
45 TT IART WAT KX T AT FHIA
T WU W Fme A9 g &
FaT fr fow a@ & s faEs Jeg
o gy § T fondw swmEr A &
fare aoRTX {7 oA O 9T AqT AR
W Far YT FRT WA FIEHT A AY
A1 e @ & 977 ff A ¥R
W, | N WET TACHT & AT Y I §HY
W A g wEE KW | I q9g
AoFy T FHET GHX FT AETT AR
qiefy | frd qaE Pt F ST A 7w
Ur W FX | HEIAT T T Y
o Agr THAr ¢ Afew TEe waar IR
¥, Pt gogsr TW ¥, H9 gEFAT
® AT OF AW AAATT FAY, IH
e aft af® ¥ 9 ga Aifar a9
IT MY w1 FwdT wL, @ FAQ
Hifeqy w1 gada w3 Ay W AT IR
fag otz s & A gara T A
& e W A} qqm wAT A fgaa
fasry wiy oY saar o @A W auAY §
WY @ra Al 'O @, 98 W
Hawy § ) W ww g WA X Sieay
R feore v §, ot ad% ¥ 9
WY S & faw ¥ o ek farEw
AP YT AW ¥ Wi wypd ¥ W
AT, STV AT G $W | gg T
wowre & fafewes ife e s §
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e g Toee faagsr afees &
Y w7 SO E AN EE ¥ Gw WA
s g altaEA e s R N qEe &
grq &y fear w1 wfafose ¥ wF
aifgdt & aw w4 | mEYAfer s
aifafere & =€ aifadt N 5y famiad
Wt g qrforw o v &1 g &
TwaT g & ag fawmad S A oo
54T § T AF N w1 @ A
A ) G X A% anft v B, A%
femmr # A5 Wy §, 7 fawe ¥ o
& 7% 0% ¥ §9 FEr ABA § Ay A<
saThr & gawar g w@r gniv ) AT warer
¥ a8 3T N TF WA FT FW F9 AT
€ aW ®¥9 fraar qaar g w9 F
T FE oA AT wF AT ¥
grr, oE X qqTeAr W A@AS § A<
# mwwar g 5 a7 af ;mfaw geir

& T WP W SATET HAG gy
qar 1 & A ae@y A Ay
w g & ¥aw ag wgw wg g o
7 graw faasy oF oY ad% &
®@ ® ared ofr @ X sqrar dar
gy, @ ®T oFFA A Agax A7
Fabt ¥ g7 dar FA, Y AT AR
sfag 1 WgTT A1 FATA & W A stAAT
w dur w @ avg ;W § fag wngfes
FO% ¥ I THIEr FW AT fET T
FO% ¥ IgE[ IUNT FI® IYY AT
u dar w9t AYT I af frroor
T 2T % oI UF UF {oy e
us g% qfcare ®r gArs fawar Jar
gara few@s § 3t @@ gard ey
2 g% fag gw &0 AW WY HIX AT
ST Aqy fearr &7 gE TOF § Fe|AT
g | Yar Af Y awar e femr &
t e dtye d ST g e
w W W W AR A o ww Ry
N g ad% ¥ af) A wwy, W
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[#fY arq 7w farw]

I ged § ITer g w6 e
o 917 gFA A ey £, v 0w
T aEr @ Fw ey wqr § AT AT A
a3 | qfdr gen, ag At & e
ft FEgrar. .. (weaa) ...

st sfert s dww (B ¢
nddr geE &l qz ¥ @, ad
wrar g

sit amque fast @ aed gfz &
ar #ar ards £ I ?oANH qv O
frx ¥ o ag ¥ fous au @ 5
grr famar rfgd | st w0 s
N 7Y § A, 78 AT ¥ AF Jr=_AT)
Fu Arawv &7 7y 767 F Ay Fraar o
afr & f& & wgr gomr ?

ar & sy frdgw v @r ar fF
W Yo &1 faw &1 & ag @ Tar
t % ge faqw w@r § N K gawar
g % o & AT gaeal ®v oAt gawT
faqe w7 T1fed | 97 s @ al®
& 99 a8 faear @7 gar

ot e ai¥ (acfige) - wEEE
gyafa @@y, M N WA@Y
I I G FT IR T Hewd gaAC |
aae ww ¥ & Ay & fF afeae
qrft AT FL G ¥ dTx ¥ e gmw oWy
dor fear o, fow adfwem w0 T
AT iEat qw APy ¥ WaAm Y
WY o SrErge ¥y ASaET
T at &7 @ § SUT Ry &
W A v @ & fegrc & s wiw
w3} § oA & §h oty w7 @
& o0 g2 20 ¥ Frwder o7 @ g
fft qF Rz w1 g off 81 g
s oy § s ¥l awE s og e
Trrfers Ty & a7 W frdt o wger

JUNE ¢4, 1971

Commission (Res) 246

o 7 fem R, Afefers dmr &
FT ¥ agr £ & 1 & Frwre ¥ wo
g oefrgr o & aifeaw el 2
YW ¢ afiq QAT ¥ wgr wqr 97 fF
g% gAgT fdar swreTr, IgEr wae
AT qgr wifwar darr fegr s
T AT TX KR 60 FUT X AMA Y
wex SR ¥ AR w1 @Y § | atfaw
WeTX % FT7 ¥4 TR F& A @ 5
TAIGT AT dag) THRART T § g
@ W oy F® HeT qW W AT
afan | g g7 @3 F 5 98 -
Mas dmr ¥ &1 @ Tarad ? WA
aw ARG W@ T W wAar &y @
2qr [ &1 AfwA 2w waar feg a7
afge ? aw ww IFXE & a7 a7
&g fom o7 Fwmar wifgn A% aw A
N AR AR TR o
q@r T A AR gAr F oFAT
AT & FT IFAT {, AT @ I
® 2xx qerr ¢, G wa ¥ A
e e

A wr qW YA, TR ¥ 2R
& T g, 2T & Wagast AT
YIS ®( X AGIAT Whew  Fgqr AT
W FN T IA ST N qwy § 7
gAR A F o aF ¥F WAy § (AT
fog gay dafren & ax frac g 39
forg ot g7 Qrr ar 7 ? w7 39
a8 grr Y e ¥ @k ww g Q!
FACXRTAT ® W @ w@w F#OA
TR E FREam Y g W
it v wr g g @ I a@ AT
& 1 g qff e A ¥ o oy AL
wgar W §, s of wgt ¥ art
M iy §)0F wHEd e ﬂ'g
Avc warr fegr ar, qdq FHO
wvar qar afew weer fawfa@ T
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Fwre ¥ BrE e gy fsar ) w7 far
war § s dar 7 & wAr § daew-
¥z ¥ fag dar & dfFw weige, afwar,
Fomrg, tagr ¥ fag dar @ E
A I G & AFAT AT FEE AT
7% Frqwr g & w99 R
Foff et v gy a8 & wre W@
A st At g7 A T T4 FAAY
7 I A w w1 fAAiET 61 o
T IT mar @ pfoq A f gy ¥
WTAT @ AT FET AAT FE KT S@r
¥ wiferar @ qedt &1 & g w
AW AGH FAAT AZACE AR WA
weAr @ wg( 5 weflge 7w 97 g
wAar Ofag | FIT FOF qrE G @
Barge & ¥gv T gw &r WA
A N wlixr ¥ fag dac g e
W X & fr gieser &1 ew dw ]
% forg &arc g, g woIfm, sacfagy
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ot omar § avfremry oY aew dar fin

SHRI G. VISWANATHAN (Wandiwash) :
No, no it is not true,

SHRI RAJDEO SINGH: That is true.
It is something near about half.

iy & w7 wigw g e
WHF O cgw W

& F o ff 3w ¥ sy T AT qriEy
Y v & oAex ¥ ARt & ww
LAl

SHRI N. SHIVAPPA (HMaman): Sir, I
share in the argument of my hon. friend, Shei

Meinber which alto was, on the ssnic financisd
count and population count claiming something
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more only for Madras and not for anybody.
That was for the amendment of the Comstity~
tian.

SHRI G. VISWANATHAN : The amend-
ment would apply to other States also.

SHRI N. SHIVAPPA : Then it should
have been brought forward in a general shape,
touching one and all, thinking all as brothers,
for the common purpose, common goal and
common interest. I do mnot know how, but it
was somcthing parochial, pertaining to a
particular State.

However, a very pertinent question arises out
of this particular Resolution. My hon. friend,
in this Resolution has given a chance and
opportunity to our other colleagues in this
august House to argue only for the sake of
provincial policies and programmes and not
for the national economic policics either for the
welfare stete or for our socialistic programmes
or for social justice or for the improvement of
backward arcas or for the improvement of the
downtrodden. It is only aiming at taking some
benefit for the State by using power and
pressure tactics, if I have to use without any
hesitation, because it is coming on a repeated
basis, that too when the $tate has initiated a
particular plan by appointing a committee
which was referred to by my hon. friend and
to which I also referred during the last debate
on the Private Member's Bill moved by Shri
Maran. So, these Resolutions and Bills are
coming quite often to touch the Constitution
which is safeguarding the interests of demo-
cracy, of our socialistic programmes and the
welfare of the State, I do not know how my
hon. friend has lost sight of it.

SHRI MURASOLI MARAN: Are you
for amending the property clause or not ?

SHRI N. SHIVAPPA: The Government
it coming forward with a Bill which is going to
touch the interests of all the vested circles and
big business houses and to help you to work for
the progress of the country at Jarge along with
others. We are not going to be parochial like
you. We want to take you along with us
There is no necesity of such a Bddl 3t a Resolus
tion or a small Constituent Amendment Bill to
be taken up hore as & Private Member's Bill.
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You could have cooperated with us, tat with
our Ministers and our party people and chalked
out a programme for national policies and
programmes. We would have welcomed you.
(Interruption). I am one individual just like your
State being one individual partner in the
Constitution of India. Let us do something in
a broader perspective and not to confine oure
sclves to a very smaller perspective.

We realise your difficulties. If you have got
a problem, this is not the way to do it. This is
not a forum and this is not the procedure to
get more finances for your State.

SHRI MURASOLI MARAN: You have
also got the same problem.

SHRI N. SHIVAPPA : If you had created
an occasion or an opportunity by bringing
forward a Resolution about the conditions of
all sections of the people who have really been
hard hit, that would have been different. You
want more finances from the Ceatre for Tamil
Nadu, by giving certain data and all that. As
to how to get funds from Centre, thereis
already an arrangement provided in the Con-
stitution, As to what quota you should get,
there are certain Commissions and Government
agencies to go into that. They are helping
you. You could have sat with them.

Over and above that, what I am just oot
relishing is that you are creating an occasion
and opportunity for certain Members in this
House to show, if at all, they have gotany
parochial feclings in their provincial policies
and programmes. That should not develop in
a body kike this. This is the supreme body to
protect the interests of the country a3 & whole
and the Constitution which can be only
amended for implementing the constructive
and progressive policies to which we are
committed.

Your Resolution is only confined to Tamil
Nadu as to how to get certain finances, loans
and grants from the Central Government m‘.h
special reference to the problems of Tamil
Nadu, What are your special problems ? /¢
are not in a position to understand your spec
problems, Equally, every province bas got it
own special peoblems. H cvery speciality 3t 10
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be attached to the general law of the country,
then Coustitution will have no place, welfare
society will have no place and all socialistic
policies and programmes will be frustrated.

Let me here refer to certain incidents
that have happened. You referred to certain
irrigation facilities that you want to have and
certain privileges in financial matters. If there
is a policy to be made for the economic progress
of the country by connecting river water of
the Ganges to that of the Gauvery, which are
the other provinces that are going to come in.
The Central Government must have a specific
programme and a specific policy. It must have
its own commision either on irrigation basis
or on some other baiis to sce that proper pro-
jects are implemented and sufficient funds are
made available to them.

Every State will go on asking for more and
more finances, loans and grants. Today, there
is one Government there and, tomorrow, some
other party may come in power. Naturally,
this is what happens in & democracy. It has
to go cither for popularity or unpopularity for
the reasons best known to them. If the national
policies and our usual programmes that are
formulated under the Constitution are to be
frustrated due to some political changes in the
States or various parties administering in the
States, if the various policies with regard to
economic viability and propagating the policies
and programmes enshrined in the Constitution
are to be frustrated, then where are we going
to stand ?

There are certain policies, economic policies
which are formulated by the Central (Govern-
ment and they have to be pursued. If those
things are to be frustrated, then, where are we
going to stand ? 'That is the question.

So, this has created a very interesting situa-
tion where every one will be asked to deviate
and to talk or argue only on behalf of his
province. Everyone of usis coming from one
respective constituency of not less than 9 to
10 lakhs of people, ‘They have got their own
problems. Every individual has got some
problem. They expect the Central Govern-
ment to give money. They say, this is also
our Gevernment, and so they should give,

Qur friend from Gujarat spoke zomething.
He was talking of some industrial project. If
the Centre’s power is to be questioned, where
is the existence of the Constitution? Every
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Constitution recognises certain powers of the
Centre. They ought not to be cut down, There
will be no fun in that.

Consequently, the Resolution which has to
be moved here should be of an all-India basis
covering the wviability of all sections of our
people, without allowing any chance for the
disintegrative process to come into operation.

We are sitting here as experienced poli-
ticians. We have constitutional knowledge.
We are arguing, my province should be given
so much and another province should be given
so much etc. Every one will stand and fight
and there will be no end. Suppose one section
of Madras MPs insist on something, which is
not sanctioned, can they sccure the majority
and get it sanctioned ? That is not possible,
Even among our group, if somebody has to
stand up and claim some particular industry
ot job-oriented scheme or some other thing,
saying, Government should agree, Finance
Minister should be pleased to grant this, other-
wise we are not going to vote, then, what s it
that we are going to achieve ? We won't
achieve anything ; it will not serve the purpose.
Whatever we do should not frustrate the
objectives enshrined m the Constitution.

What we feel is that this Resolution is too
narrow. It is not broad, It is not paving the
way for others on the national basis or the
accepted bans.

There are 9 per cent who are the privileged
classes in the country, whether in the public
sector or private sector or business sector or
official cadre. What about percentage of poople,
who are of the middle-classes, lower middle
classes, the poor section of the people etc ? Their
interests ought to be safeguarded. If they are
to be safeguarded, there should be a national,
economic programme, based on the accepted
policies and programmes. That should be done
only by the Government of India and that
cannot be done by the State Governments.

MR. CHAIRMAN: The hon. Member
may continue the next day. The House stands

adjourned to meet on Monday.

17.59 hrs.

The Lok Sabha thn odjourned till Elmes of
the Clock en Manday, June 7, 1971 Fycistha 17,
1898 (Saka).
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